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LOK SABHA snd has submitted its report on 29th
Thursday, April 16, 1080/Chaitrs 26,  22uny, 1960.
1881 (Saka). Shri Subodh Haneds: Msy I know

The Lok Sabha met at Eleven of the  “Ppointed?
Clock.

[Mr. Bemaxzn in the Chair] titute, yes Sir.
ORAL ANSWERS TO QUESTIONS Shr{ 8. C. Samanta: Msy I know
whether the shortage of equipment
Indian Institnts of Technology, in the Mining Engineering department,
Kharsgpur end of staff also, will be coniidered
+ by this Reviewing Committee?
Bhri Subodh Hansda: ksl Humayun Kabir: 1 have sald
1854 Shri 8. C. Samanta: that the Reviewing Commijttee has al-
Bhri R, C. Majhi: ready submitied its report

Shri Afit Siagh Sarhadi:
Will the Minister of Selemtifie Ra.  yoor
search and Cultursl Affgirs be pleased centre
to state: mm:vhwd%“ﬂl

(a) whether it is a fact that a Re- :oamhom‘hﬂ
viewing Committee has been appoint-

been appointed on this Committee; Committee will be 1aid on the Table
(c) whether they have started their ~ ©F the House?

work; and
(d) H so, since when? at the present moment under the con-

tion of
The Minister of Scientific Research i
=d (bl W mmtxtm:-.undarﬁndlrecﬁmd
Kabir): (a) A Reviewing Committee considered the report it is consider-

was appointed by the President of o4 ..ot When it has been consider.
/India in his capacity as the Visltor o4 yy the Visltor and bis orders
of the Institute; secured I shall place it on the Table
(b) Five; of

the House,
(c) end (d). The Committee start- Shei Achar; May I know if the
o4 work on the 19th January, 1988, Reviewing Commitiee has considered

84(Ai) LED 1.
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¥8 whirnd @ peiy wr ¥ or gent
w fowwy ofix e & g¥ ol
it ol wiwd wreeser aff off
fis Wt fisd e o oY T ow-
fad v T & o ?

manuscripte
whether this proposal is ruled out?
Dr. K. L. Shrimali: Well, any in-
stitute, if it has got authority, can
publish; nobody can prevent tham
Skri 5. C. Bamanta: May I know

the names of the publishers who came
forward to take up the work?

De, K. L. Shrimali: I do not haye
the names. If the hon. Member ia
interested I will find out.

“gari 8. O, Bamants: The number.
Dr. K. L. Shrimali;: The number too,

it will be locaied?

Shri Humayun Kabir: It was given
in the earlier question out of which
this has arisen.

um

(he Gecoan Degocratic Repbliots
Parliamentary Delegation. May 1
know whether any consultations were
held or any assistance was asked from
them?
Shrl Humayun Kabir: There is no
quastion of further assistance. We
hnveamaﬁhmtuinmwhid:m
to the National Physical
;Mmhlm We are setting
up.

s wewr wiw : war Twhidz &
s § ag aw wik & 5 g Plane-
tarium &% w7 @t o “efr
aavizw” e T QT @ FrER
s R o ¥ W e ¥
far o1 WX Wy I ¥ ford A€ Wy
e muuwl?

ot g wfae @ W o W
TE @ AT

{2) when the Ferro-manganese piant
at Rayagada is expectedto go Into
production; and

two stages—the first stage
completed and the first elecixic
furnace with a capacity of 7,200 tons



Bhri Gajendra Prasad Sinba: Our
target figure for the Second Plan 1
1,60,000 tons out of which we are
contemplating to consume 60,000 tons
mternally and one lakh tons we are
expecting to export.

Shri Vidya Charan Bhukla: Is it a

R
3

because of which we have
experiencing difficulty in export-
ferro-manganese produced In
, and, if 1t is so, what remedial
we contemplating to
remove this difficulty?

Minister of Mines and 0il
K. D. Malaviya): We are con-
examining the question of im-
proving the quality and conforming
to the specification, but I do not think
that the reduction In our expoits 1s

R
3

iRy

Shri Vidya Charan Shukia: May I
know what was the export of ferro-
manganese 1n 1957-58 and whether any
advance contracts for the export of

to November, 1057 was 5,000
, but we have increased it during
period Apn) to November, to 8,753

¢ s A0 & W AT &
i & oY g Iy wafwd af
ww wwx § fie gt 3@ T EA-A-
fra & (wew wreaw g wifgd sa+
o @ o war G gree F gy oy
gt Anre wfes amre § Freeer 8,
A o RO T ¥ A T wR-
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T T § ,%0,000 TN WT |
90 ¥ varer & Fd g Wit § e
mufﬁtlmmm

af dwly @ &

Mr, Bpeaker: We are entering into
a detailed discussion of this small
matter, Questions have been put and
answers have been given.

ot witew ey o ¢ B i
g A F O T @ Qg

Shri Vidya Charan Shukia: The
hon. Mimster just now said, that apart
from the impurities in ferro-mangan-
ese, there are other difficulties be-
cause of which the export figure has
been only 5 to 8 thousand tons. May
I know what is the exportable sur-
plus that we have and why all the

surplus we have iz not being export-
ed?

Mr. Bpeaker: He is puiting the
same question in another form.

Bhri K. D, Malaviya: Yes, Sir.

The exports have recently gone
down. I cannot say why they have
gone down. We have got an installed
capacity today much more than what
we have got orders for.

Mr. Speaker: The hon. Ministers, 1
think, must be constantly on the
watch, Either it must be on ascount
of bad quality or on account of over-
production elsewhere and competition.

Shri T. B. Vittal Rao: Or recession
elsewhare,

Mr. Speaker: This is really surpris-
ing. Hon. Members want to know, they

]
12
1
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are anxious to see that there {s ‘a8
much export as possible or internal
consumption. The hon. Ministey him-

says he does not know. Who

gﬁ

?

K. D. Malaviya: Peri
occurs a depression in

ESp
i

Mr. Speaker: He might say there is
a depression.

Bhri K D. Malaviya: I am not in a

position to epecify what the reasons
could be, but the fact is that there b

Mr, Speaker: That is sufficient.

Tata Trucks

8hri Tangamani:
8hri A. K. Gopalan:

Will the Minister of Defemee be
pleased to state:

{Shﬂ B. M. Banerjee:
*1859,

(a) whether cost of the trucks sup-
Plied by Tatas (Telco) to the Defence
Department is Rs. 7000 more than the

price of the truck supplied to other
buyers;

(b) it so, the excess amount paid on
such deal of trucks by the Defencs
Ministry so far; and

(c) reasons advanced by Tatas for
such increased and inflated price?

The Deputy Minister of
(Sardar Majithia): (a) and (b). 300
Nos. 4 x4 three-tonner Mercedes Benz
Army trucks chassis were purchased
from Tatas (Telco) early in 1857 at
about Rs. 31,000 each. These wers
specialised trucks required by the
Army and were different from the
avilian type 4 %2 trucks. As far as
we know Telcos have not supplied
these Army type of trucks to any
other buyer in India

h!ﬁﬂ&itwnmpmdtop\m:hm
1,000 nos. of 4x4 Mercedes
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truck chassis from Telcos for which
they demanded about Rs. 8,000 per
chassis more than the price paid to
them in 1057. As the price demand-
ed was considered unreasonable, the
proposal for the purchase of the
trucks from Telcos was dropped.

(c) According to Telcos, the increase
in price asked for by them was due
to increase in cost of chassis in
Germany and of indigenously manu-
factured parts and also because of loss
suffered by them and some other
factors in the previous contract.

Shri 8, M. Banerjee: May I know
whether it is a fact that TELCO
agreed to reduce the price at a time
when an agreement was reached bet-
ween the firm of MAN and the ordn-
ance factories about the manufacture
of trucks in the ordnance factories?

The Minister of Defence (Bhri
Erishna Menon): That position does
not arise. In the negotiations TELCO
agreed to reduce the price by some-
where about, subject to correction,
Rs. 800 or Rs. 800—not gnything ap-
preciable. If any observation has
been made or the figures mentioned
after the arrangements have been
made, that has nothing to do with that
transaction and the Ministry has had
no offers.

Shrli 8. M. Banerjee: May I know
whether the trucks were also supplied
by Hindustan Motors and Premier
Automobiles to the Defence Ministry,
and if so, whether it is a fact that
these prices were 50 per cent. higher
than those to buyers other than the
Defence Ministry?

Skt Krishna Menon: (lovernment
is quite willing to give the informa-
tion if the hon. Member puts down
& separate question.

Shri 8. M. Banerjee: Now that we
have decided to wmanufacture the
trucks, may I know what will be the
cost per truck manufactured in the
ordnance factories, whether it will be
less than TELCO?

APRIL 18, 9%
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Shrl Krishns Menon: Thet also does
not arise from the question—that is
if he wants accurate figures, but it
will be far less than what TELCO

asked for,

Shri T. B. Vitial Bao: Do the Gov.
ernment consider the price of Rs. 31,000
paid in 19&7wbe‘fairpri¢eorm
abnormal price?

Shri Krishna Menon: (Government
must have considered it a fair pries,
that is presumably why they paid it
feerlt 7 mfinat st wlafgal wridh

afafa
.!..
st e wiw
*tato.q ot fagaera :
oft o g qav

= qg-end 7o Lo freme, teks
* wordifes s dwr ey ¥ I}
& sy § gy o o w97 67 f
feeefy 7 wfioraY wirc wiafedt # awean
¥ st w ¥ fadt Forgey o € wfnfy
} wot Wt F o ow wy ot g ?

et dwre F ot (s
)  wAE A ar P A & g
i & & of fawfel o e
foar o wr
An Hon, Member: In ¥nglish also.

Shri Datar: The Committee has sub-
mitted its report. The recommenda-
tions made in the report are under
consideration.

oft wew vt : # ag aT Ty
g 5w = & fod aw & A
T w9 Tt oY | v & W w e
Wt off W 7y oA W T w9 e
W w3 A qer o1 ¥ e fawfd
g

Shrl Datar: At this stage it is not
proper to disclose what the recom-
mendations sre. Government are
considering them. After Government
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ot v bt W g ® W §
7 wr wrk e frgy gy vl ¥ =
o Wfed) ¥ Feqr § a@ar far o
o § Wife T & fad o e
o T § | war x@ wEow 7 e
¥ ¥ favig fear s afie 99 9T
wxer feqr o a¥ ?

Shri Datar: Government are anxious
to take decwsions and 1mplement them
ag early as possible,

Shri Ram Krishan Gupia: May I
fnow whether it is a fact that these
thuggies and jhopries are re-
moved?

Shrl Datar: In some cases they are
being demolished, but the number of
such demolitions is not very large
‘Only those which appear to have been
wvery recently constructed are being
demolished.

Wt We wte frw : W MRz
¥R ¥ B w40 fie I wifeat eqrdt
w7 ¥ oft g€ & a1 e ww ¥ oft
gt
Shri Datar: All these jhuggies and
jhopries arise all of a sudden  They
are only of & temporary character.

wro Yol : & 77 AT gy
T o oifedt st gz ko gt o
wvr Tg § 7 ¥ frd gerer v oo
ot widm ?
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Shyi Datar: That question will have
to be considered—whether there are
any equities at all in their favour.

st AW w7 ToeTT 7 ¥ A
W S eA &7 Suer ey § fe
WO ¥ wwofedy 6 gwn foad §
Wk 37 § frad safey Frara v 2

Shri Datar: Government propose to
have = survey of this,

st afeg wif waf aw aw @
wafear 7 o€ o, W w ow ¥
fad agt R oot & o weqrdt af<
T ey Wi qrr ¥ sqwedT w3 W
wqe fwar s o
Shri Datar: Government would coh-
sider the whole question when de-
cisions are taken.
st Wt wbw: & ag AT wTERT
g e amaw F ot wfufa frge Y o,
w71 I9 A X§ @ 7 qav Fnay fw oy
AT eifedt ¥ g g, 2 2w v e
wrir ¥ W ¢, fier wron & W
aY ot wafeay § fer wron § @

Shri Datar: All these questions will
have to be considered.

Refusal to socept “Pufma Nicaleas™
+
Shri Raghunath Singh:
Shri Aurcbindo Ghosal:
Shri Muhammed Efias:
*1863, / Shri Subiman Ghese:
ilh.rl'.l‘rlllhlmr
Chaudhuri:
! Shri Bimal Ghose:

Will the Minwster of Heme Afiaire
be pleased to state:

(a) whether any person from West
Bengal has refused to accept tha
award of “Padma Bhushan**; and

(b) if s0, what is his name and the
reasons therefor?

The Minister of State In the Minis.
try of Home Affairy (Shri Datar):
(2) Yes.
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{(b) Shri Sisir Kumar Bhaduri.
He has expressed his inability to ae-
cept the award on grounds of princi-
ple, and also for a personal resson.

-M'l:tnm:#mmw
§ i wg Ffasr war qr, fog & s
I WA A wedrere e
W s @ feww syt
T W EART ¥ ¥R Y e e § 2

Shri Datar: Such cases of refusal
are extremely mare. In this particular
case, he does not desire to take it on
principle. He does not like to receive
the award fiom Government.

Shyi Vidya Charan Shukia: Has
Government considered the possibility
o eonmiltine the negnle 40 pthom
awards are proposed to be given be-
forehand so that such indecemt in-
stances do not come up?

Shri Datar: It would not be advis-
able to make any such consultations
beforehand. In that case, the whole
thing will come out even before ihe
question has been finally decided

ot Fergrew feg : 3 g oraT ST

g fw 3 aneew fmy AT o2 o few
® fawrfor o fed anx

Bhrl Datar: Government receive the

recommendations from the State

Governments and the Ministries. Then

they are considered and final deci-
sions taken.

wit fegrem fog : forw sufey &Y @
Treew fad X g, W 9w ¥ g &
wfa o omfy & a1 i fs 99w @
fegfa @ g ?

Mr, Bpeaker: He has just now ans-
wered that,

gl & vy & o o ofiwfy wff &
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Mr. Speaker The hon. Minister has
taid that it is not desirable to give
Sut the secret beforehand.

Shri Sinhasan Singh: What is the
\crecy about it?
Shri Subiman Ghose: He is un-
Houbtedly the best actor in Bengal.
He was once Professor of English in
the Vidyasagar College. It is a fact
that he was superseded and somebody
uise was given the title in 1957 und is
it for that reason that he has refused
He dla’
Shri Datar: We need not go into
that question at all. We have his re-
bere. I understand the Minis-
ter of Cultural Affairs is in corres-
hondence with him.
Shri Hem Barus: May I know whe-
ther Government has tried to bring
the notice of Shri Sisir Kumar
who has refused to mccept
this award of ‘Padma Bhushan’,
Rajaji's dictum that “in democracy
1'.he':'gism'.-jcurl.u:lt'.xn there is com-
barison"?

'llr.lput:&:Nq:tqu-ﬁon.
Iron Ore in Orissa

*1865. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel ba
bleased to state:

(a) whether a new iron ore mine
Lear Barajamda in Orissa is being
Yeveloped by the Government of India
z'ith the assistance of Messrs Bird and
“ompany; "

(b) whether the Government of

dia have entered into any agree-
nent with Messrs. Bird and Company
%o this effect; and

(c) whether a copy of the agree-
Hhent will be laid on the Table?

‘Shrl Gajendrra Prasad Sinha): (a) to
tc). A new mine (Bolani) in the Gua
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Shri Panigrabi: May I know whe-
ther any of the steel factories will be
supplied with iron ore from the Bolam
area?

Shri Gajendra Prasad Sinha: The
Bolanu ore 1s being developed to sup-
ply iron ore to Durgapur

Shri Vidya Charaa Shukla: What
was the rcason because of which the
Bolam1 Ores (Private) Limuted were
given contract for iutial supply of
wron ore to Rourkela and Durgapur
and what was the reason that the de-
partmentally worked munes of
Hindustan Steel (Private) Lamited
could not supply the iron ore as s
being done in Bhilm?

Shri Gajendra Prasad Sinha: For
supply to Bhilaa and Rourkela,
Rajaura and Barsua nunes—if I re-
member aright—were being develop-
ed Naturally Government thought 1t
proper to have co-operation with
some private firms with muning in.
ferest 1n the Gua area to expedite the
supply of ore to Durgapur

11736

8hri Joachim Alva: Have Govern-
ment any rational policy un settlng
this point* Bird and Company are a
real octopus We know of a case
when they came up and took chmrge
nf transhipment in railway and om
that matter we had a debate glso

Wir, Speaker: The hon Member
will refrain from making observations
against persons or institutions who-
are not here to defend themselves.
He will cut out the earher preamble
and ask a siumple question

Bhri Joachim Alva: We must know
the background Here 15 a foreign
private company trying to take every-
thing, even transhipment work which:.
ahould be given to Indian firms

Mr. Speaker: Next question

Shri Panigrahi. Are Government
aware that the Orissa Minung Corpora-
tion, which 18 a public corporation
owned by the Governments of India
and of Orissa, was set up in Orissa
during the last three years” If so,
what wag the necessity for the Gov-
ernment of India to enter into an
agreement with this company when
another public corporation s func-
tioning in that very State for that very
purpose?

The Minister of Mines and 011 (Bhri
K D. Malaviya): Government would
nave been happy to undertake mun-
ing under public control But ths
decision was taken as the mmng
operations 1n the Gua region were 1n
the hands of private industries before
and the best areas were held on lease
by private parties It would not have
been easy to get lease of suitable and
convemently operationable areas for
the supply of iwron ore for Durgapur
and to make all preparations There-
fore, as the second best choice, we
decided to go into partnershup with
the Orissa Mineral Development Com-
pany
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Sihri VMya Obaran Shuokla: Is it not
a fact that Government bold mining
leases in the Kiruburu area which is
«equally good as the Barajamda area
m respect of iron ore? May I know
<what is the specific reason because of
which these mines were not develop-
od in time to supply iron ore to
Durgapur and Rourkela public sector
#tee] plants?

Shri K, D, Malaviya: It is a ques-
tion of opinion. We are trying our
level best to make preparations in
«order to supply in time But looking
o every aspect. economic and techni-
«<al specially, we thought the Gua
“regioh should be developed for sup-
ply to Durgapur,

Shri Panigrahi: Will a copy of the
agreement with the Bolani Ores (Pri-
vate) Limited be placed on the Table

<©f the House?

Bhri K. D. Malaviya: Yes. The
agresment can be placed on the Table
«of the House.

Mr. Speaker: Next question.

Shri Vidya Charan S8huokia: Will
the agreement with the Orissa Mine-
ral Development Company be placed
on the Table?

Mr. Speaker: Order, order.
&alled the next guestion.

I have

Twenty-third Indian Moatesseri
Training Course

*1887. Shri Ram Saran: Will the
Minister of Education be pleased to
wiate:

(a) whether the Diplomas of
‘Twenty-third Indian Montessori
“Tralning Course, New Delhi have
been recommended by the Ministry
for recognition to the Governments of
different States; and

(b) whether any State Governments
fiave recognised the Diploma of the
Institution?

APKIL 16, 1098
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The Minisier of Edueation (Dr. K,
L. Shrimmli): (a) The Diplomas of
the Association Montessori Interna.
tionsls wers recommended for recog-
nition in general. No specific recom-
mendation has been made with res-
pect to the Twenty-third Indian
Montessori Training Course, New
Delhi.

(b) Yes, Sir.

Shri Ram BSaran: Are Government
aware that in the prospectus of the
institution it is stated that diplomas
awarded by the Assoclation Montessori
Internationale have been recognised
by the Governments of Delhi, Him-
achal Pradesh, Bihar, Assam, Madhya
Pradesh, UP., Orissa, Kerala, Andhra
Pradesh, Punjab, West Bengal Rajas-
than and Mysore, and on the basis of
this, hundreds of students have sought
and got admission to the institution?

Dr. K. L. Shrimall: I would like to
read my own list, because I do not
know how it compares with that in
the prospectus, From the information
that is available with us, the BStates
that have recognised the Montessori
diploma, mostly for employment in
Montessori pre-primary schools, are

Mr, Speaker: It is a long list.

Dr. K L. Shrimall: I will place it
on the Table of the House.

Shri D. C. Sharma: May | know if
Montessorl schools have been started
anywhere under the suspices of the
Central Ministry or under the auspices
of the State Ministries? If not, what

is the value of recognising these dip-
lomas?

Dr. K L. Shrimali: This {s a much
wider question. As far as the Central

aware, there is no institution directly
under the control of the Central
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Ministry of Educstion—the Montessori
achool.

Shri Blshwanath Roy: Is there any
difference between the Montessorl

Shri Bishwanath Roy: Is there any
difference between the curriculum of
the Montessorl schools and other or-

ddinary schools?

Dr. K. L. Shyimall: There is a great
deal of difference.

Mr, Speaker: The hon, Member will
kindly go and see what a Montessori
school is

ol weer aete ;& o W ¢
fiv To & fafaw Mdad aeg & @
e § 3T Y ggrwar W ¥ fod Wy
*YE sgreqr oo @, afx ok §, o
¥ ag e § e g ol et
fe age ¥ e i agraer W 4,
ug 7 ot 7 fawr oy § o w
9 Wi w @ge o faw foar o
we?
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gt A @ I F I 6 A g,
a: o ¥ f 3§ o= W, oft aw
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Scheduled Caste Hostels

*1869. Shri Bhivananjappsa: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Union Government
have asked the State Governments to
reserve 10 per cent seats for Sche-
duled Castes in non-Scheduled Caste
hostels and an equal number for non-
Scheduled Castes in Scheduled Caste
hostels; and

(b) if so, how many States have
accepted this recommendation?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) No, Sir,

The Government of India forward-
ed to the State Governments for ap.
propriate action the following two
recommendations made by the State
Ministers’ Conference on the Welfare
of Backward Classes held in “New
Delhi in February 19858, regarding re-
servation of seats in hostels:

(i) In all general hostels control-
led or assisted by the Gov-
ernment, at least 10 per cent.
seats should be reserved for
Harijans; end

(i) There should be no separate
institutions, hostels or colo-
nies exclusively for Harijans,
In these, at least 10 per cent.
non.Harijans should be taken
as far as possible, to give
them & mixed character,
Non-Harijens upto this num-
ber could be given the same
facilities as are admissible to

(b) (1) The Governments of Assam,
Kerala, Madras, Rajasthan
and Uttar Pradesh have ae-
cepted the recommendation
regarding reservation of 10
per cent. seats for Harijans
in all general hostels con.
trolled or assisted by the
Government.
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(i1) The Governments of Assam,
Kerala, Madhya Pradesh,
WMadras, Rajasthan and West
Bengal have accepted the re-
commendation regarding re-
servation of 10 per cent seats
for non-Harijans in Harpan
hostels.

Shri Shivananjappa: May I know
whether any State Government has
acted upon this recommendation?

Shrimatl Alva: Yes, Sir

Sbri Shivananjappa: Not only ac-
cepted but acted upon?

Shrimatl Alva: Yes, 8ir I think
they are acting on thus recommen.
dation

Shri Shivananjappa. May 1 know
whether there 1s any proposal under
the consideration of Government to
do away with this system of commu-
nal hostels?

Shrimati Alva; That proposal has
been coming up Because these sug-
gestions come to us we have to exa-
mine them before we undertake 1t on
a countrywide scale

Shri Pahadia: May 1 know the
number of students who have been
admitted up to this time—the Sche-
dule Castes in the non-Scheduled
Castes hostels and non-Scheduled
castes 1n Harnjans hostels?

Shrimati Alva: This 1s done State-
wise, we have not got the flgures

Senlor Service Commitiee Report

+

(Shri H. N. Mukerjee:
*1870. Shri Tangamani;
Shri 8 M. Banerjee:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to stater

(a) whether the report of the
Senior Services Commuttee for fixing
the seniority list of officers of Lafe

Ingurance Corporation has been con-
mdered
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(b) it s0, whether verdicts have
been enforced; and

(c) whether the said report to-
gether with Government’s decision
thereon will be laid on the Table?

The Deputy Minister of Finance
(Bhrimati Tarkeshwarl Binha): (a)
and (b) The report of the Semor
Services Committee was carefully con-
sidered by Government and remitted to
the LIC for implementation, the ex.
penence gained since the Corpora-
tion was set up was also taken into
account in this connection The
work of implementation is still 1n
progress, though a large portion of it
has been completed

(c) No. Sir The leport 13 being
treated as a confildential document,

Shri H. N. Mukerjee: May 1 know
if the attention of the Minster has
been drawn to the fact that the Lall
Committee interviewed only about
vne-third of the applicants and that
mn the process of the ranking of
officers there have been very drastic
promoting and demoting almost 1n a
topsy-turvy manner and allegations of
discrimination have been made?

Shrimati Tarkeshwari Sinha: ‘The
Lall Commttee had before it only
data avalable up to only December
31,,1955 We have realised ourselves
that the cases after that were not
considered by the Lall Commuttee;
and, therefore, Government did not
mmplement from A to Z the recom-
mendations of the Lall Committee
and they asked the Corporation f{o
make adjustments as far as possmble
so far as these officers are concerned.

Shri H N. Mukerjee: In view of the
feeling of imnjustice under which
many of the officers are smarting at
this moment, will Government con-
sider the desirability of having an in-

dependent body of persons lndnot

toexrcuhhlttome
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staff so that they can make represen-
tations it they have any grievances
about the selection?

The Minister of Finance (Shri
Morarjl Desal): May I say that in
this matter, because of these con-
siderations, when the flnal orders
were passed and the List made, it was
also conveyed to them that those who
want to represent can represent their
cases About 105 representations
have been received and they are
under consideration and they will be
carefully conmidered. That 1s all that
can be sald.

But, 1t Is wrong to say that the
Board is not capable of looking inte
these cases and some independent and
other people will be able to look into
it

Bhrl Ferose Gandhi: May I know
whether 1t 15 a fact that after the
seniority list was prepared by the
LIC-—p List of the first 70 officers
according to semuority—the position
has been arrived at where the salar-
1es have been actually double—of the
first 70 officers—as agamnst the salar-
jes they were getting when the Lafe
Insurance was nationalised” Will
the Government also place the list of
the first 70 officers on the Table of
the House giving their salartes when
mnsurance was nationalised and thewr
present salaries?

Shri Morarji Desal If a separate
question 15 put, I shail certainly con-
sider about putting the list on the
Table (Interruptions) Putting the
list on the Table will be considered
But, 1t 15 not true to say that the first
70 officers have their salaries doubled
1 do not think that 15 true at all
But, still, one can go mnto it and find
out

Shri Feroze Gandhi: The hon
Minister said that 1t 1s not true Pro-
bably, he meant that what I said is
not accurate In that case, if the
senlonty lLst could be placed on the
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Table of the House, it would be

possible for us to verify whether it is
correct or not

Bhri Merarfi Desal: I do not know
whether it will be possible for this
hon House to go into the merits of
each case and whether it would be
proper for the Corporation to do it
That 13 why I said that that will be
considered and found out and then it
can be done

Shri Harish Chandra Mathur: May
I know whether the principles for
determining semuonity were formulat-
ed and were made known to the
officers concerned?

Shri Morarji Desai: I do not think
that that 1s the practice anywhere to
do this But the Lall Committee, which
was appointed, framed for themselves
certain principles on which they
decided the cases and they were ac-
repted On that, now, representa-
tons are received, and these repre-
sentations will be consmidered also

Bhri H N. Mukerjee: In view of
Government’s duty to ensure the
morale of the officers who are at the
moment In service, may 1 know if
the Mimster has given attention to
the fact that the most important ap-
pointments seem to be monopolised—
almost monopolised—by people who
have been actuartes and who have
wot had general experience of insur-
ance work so that that experience
sould be mobilised for purposes of
national insurance?

[ Y

Shri Morarji Desai: I agree that the
morale of the officers and staff
should be mamtammed But if the
morale depended upon the satisfac-
tion of everyone of them, even God
will not be able to keep that morale
Therefore, somewhere this has got to
be begun and that 1s being done
And, I am doing my level best to
see that no injustice 18 done now
Afterwards, n future, Government
dave no intention of interfering m
this matter at all



( 8hrl 8. M. Banerjee:
shri Halder:
Bhri Warler:
Shri Tangamanl:
Bhri A. M. Tariq:
Shri Vajpayee:
Shri U. L. Patil:
Bhri Shree Narayan Das:
Will the Minuster of Home Affairs
be pleased fo state

(a) whether Government prupose
to bring the Kashmur Btate within
she jurisdiction of the Supreme Court
and the Election Commussion of India;
and

(b) if so, when?

The Minister of State in the Minis-
try of Home Affairs (Shri Detar): (a)
and (b). The State of Jannmu and
Kashmir s already within the juris-
diction of the Supreme Court and the
EKlection Commussion of India except
Sor certam purposes. The functions
of the Election Commussion of India
and the Supreme Court can be ex-
tended to the State for all purposes
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only with the consent of the State
Government. The matier is receiving
attemtion,

Shri § M. Banerjee: May I know
whether the EKashmir Government
has approached the Central Govern-
ment for bringing Jammu and
Kashmir for all purposes under the
Election Commuassion, if so, the re.
action of the Central Government?

Shri Datar: No, Sur.

Shri 8. M. Banerjee: Yes, Sur, they
have done

Mr. Speaker: If the hon. Member
says that they have done, he need not
have put the question The hon.
Minister derues it

fibrl Vajpayeo: In view of the fact
that the circumstances under which
article 370 was incorporated in the
Constitution have materially changed
and the people of Jammu and
Kashmur have expresed their desre
to be on a par with other Umon
States, may 1 know if the Govern-
ment would consider the desirability
of deleting article 370 of the Const-
tution?

Shri Datar: So long as that article
is 1n the Constitution, it has to be
{followed

Shri Vajpayee: My question has not
been answered 1 want to know if
there 15 any proposal under con-
slderation of the Government to
delete this article

Shri Datar: No, Sir

Mr Speaker, He says that 1t will
be followed

Shri A. M. Tariq: May I know if
Government are aware of a decision
taken by the ruling party under the
leadership of Bakshi Ghulam
asking Government aof
India to bring the State of Jammu
and Kashmur under the jurisdiction
of the Supreme Court and the Elec-
tion Commission, and, if so, may I
know if Government are going to
amend the Constitution?
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Shri Dadar: From the Press repocts
all that appears is this, that the Exe.
cutive Committee of the party has
taken a decision. The matter has to
come before the Jammu and Kashmir
Legislative Assembly, and then the
Government will be in a position to
write to us after which proper action
will be taken.

Taking wp of Jobs by Retired UPS8.C.
Mombers in Private Firms

*1878. §bri Harish Chandra Mathar:
Will the Minister of Home Affalrs
be pleased to state:

{a) whether members of the Union
Public Service Commission, on re-
tirement, are free to accept jobs in

private firms without obtaining per-
mission of Government;

(b) whether any members have ac-
cepted such appointments during the
}nttouryun;md

(e) if go, whether a statement
furnishing the details of employment
accepted will be laid on the Table?

The Minister of Btate in the Minis-
try of Home Aflairs (S8hri Datsr): (a)
Yes, except those members who,
being governed by Article 531-B of
the Civil Service Regulations, are re-
quired to obtain prior permission of
Government before accepting com-
mercial employment within a period
of two years after retirement.

(b) and (c). Information will be
collected and laid on the Table of
the House.

Shri Harish Chandra Mathur: Is
the hon. Minister not aware that the
retiring Chairman of the Union Pub-
lic Service Commission accepted a
job in a private concern and he nego-
tiated for it even when he was mn
office?

Mr. Speaker: That does not arise.

Shri Datar: That does not arise out
of this question.
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Shrl Harish Chandra Mathur; It
does arise. Look at parts (b) and
(c) of the question. Sir, would you
permit the Home Minister to get away
by saying that he does not even know
that the retiring Chairman of the
Union Public Service Commission has
got into a private job?

Shri Datar: I have never stated
that I do not know. Let not the
hon. Member atiribute to me things-
which I have not stated.

Shri Harish Chandra Mathur: Sir,
will you kindly look at parts (b) and
(c) of the question? I am asking =
definite question whether the Chuir-
man of the Union Public Service
Commission who retired recently
accepted a job in a private concern
and negotiated for it when he was in
office.

Bhri Datar: I have replied that the
information will be collected and laid’
on the Tuble of the House.

Sbri Harish Chandra Mathur: Is it
the contention of the hon. Minister
that he is not aware of this particular
fact?

Mr. Speaker: He wants time to
collect the details of all members
who have taken service elsewhere.

Shri Tyagi: Jt is not a matter of
thousands of people; it is only a
matter of hardly a dozen or half a
dozen people. How does it take so
much time for the Ministry to collect
information about only five or mx
persons?

Shrl Datar: The hon. Member has
tabled a question and we have called'
for the information. He has not
asked information about any parti-
cular officer, The question is clear,
whether any members have accepted
such appointments during the last four-
years. Therefore, Government have
to find out . . . (Interruption).

Mr. Speaker: Order. order. Hom
Members are arguing this matter

Shri Tysagi: No, Sir.
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Mr. Speaker: There are about 9 or
10 members of the Union Public Ser-

s soon as he gathers the information.

An Hon. Member: The session will
be over.

Mr. Speaker: The next session will
.come. Are you dissclving so soon?

Shri Tyagl: Our femrs are that the
‘Home Ministry is sleeping over this
small matter. Therefore we want to
put & dehnite question a3 to whetner
‘the number is really so large as to
warrant the Home Ministry to take so
mmany months to enquire into them.

Shri Datar: I pointed out that the

gionuble service and those who are
qot. The Information covers both
these categories. Therefore, Govern-
-ment have to collect the information
‘because some members have already
retired.

Mr. BSpeaker: Very well; next
squestion,

Shri Herish Chandra Mathur: May
‘T ask une question?

Mr. Speaker: All right
Shrl Joachim Alva: Sir, just one
rquestion.

Mr, Speaker: Order, order. Shri
Mathur.

Shri Harish Chandra Mathur: May
I know whether the hon. Minister has
«onsidered the advisability of the
UPSC members joining private ser-
vice? I am asking a general question
whether they have considered the
advisability of members of the UPSC
-retiring like this being permitted to
join private service,

Mz. Spesker: It is too big a matter
«of policy. It does not arise out of this
«question.
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Das—absent. Next Question.
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The Deputy Minister of Defence
(Bardar Majithin): (a) Yes, Sir

Seth Govind Das: Sir, I nse on a
point of order The original question
was tabled :n Hindh The Deputy
Mimister of Defence knows Hindi very
well 1 do not know why the usual
convention 1s not followed by him
He always replies questions 1n English
even though they are put in Hinda

Shri Tyagl. This was not put in
Hind:

Seth Govind Das: The
question was in Hindx

Mr Bpeaker: Hereafter, the answer
may be given first in the language
which the question 1s put and then 1n
Enghsh if the question 1s i1n Hind: and
English answer 15 asked for

The Minister of Mines and 011 (Shri
K. D Malaviya) 8Sir, may I have
your permission to read the Hindi
wersion of the answer?

is not able to reply m Hindi, even
though the question 13 put in Hind: he
is entitled to answer it in English It
is an examunation class that we
are having here I am reslly sur-
prised Is it that first of all Members
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have to undergo a test in Hindi before
they are appointed as Minsters?

Shri Tyagi The Home Ministry has
recently star‘ed Hind: classes for its
officers Could they not start one for
the Ministers?

The Minister of Finance (Shri
Morarjli Desai): May I say that peo-
ple above 45 years of age are exemph-
od?

Sardar Majithia (a) and (¢) Ths
system was introduced soon after the
Cease-fire 1n Kashmir for reasons of
security It has however been review-
ed from tume to time To encourage
tourist traffic and on the suggestion
of the State Government, 1t has been
decided to abolish the system except
for Ladakh and areas adjacent to the
Cease Fire Line

\d) Pakistan nationals will not
normally be given any visas for desti-
nations within Jammu and Kashmir
Normal secunity precautions are taken
against all undesirable elements

Bhri Vajpayee: May I know the
number of Indian nationals and the
number of foreign nationals who were
refused permission to wisit the Stats
dunng these 12 years?

Sardar Majithia: I want notice for
it

Shri Vajpayee. May I know 1if 1t s
a fact that a large number of Pakis-
tam nationals are mfilirating into the
State of Jammu and Kashmir across
the border and may I know what
steps the Government have taken to
check 1"

The Minister of Defeénce (Bhrl
Krishna Menon): Anybody infiltrat-
ing acroes the border does not ask for
permits They are dealt with in other
ways The main question 13 about
those who are visihng according to
the normal procedures The question
now put 1s about infiltrators The
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»ermit issue question does not apply
© them.

Shri Keshava: On a point of order.
Could a Member put the original
juestion in Hindi and put the supple-
mentary in English?

Shri Vajpayee: For the conveni-
ence of the Defence Minister I put the
supplementary question in English.

o WY oW W g g ¥ fw
w ] WX s wiw § wifae feew
7 ¥z Y o & s i
BIAX T & T F &N X I &
fed qifae ¥ a=& @ ?

Shri Erishna Menon: Could I have
he question in English? It ia rather
m important matter.

off are o : fiedt A g s
L g Lo

Mpr, Speaker: Hon. Ministers must
lave some other hon. Ministers to
mterpret.  (Interruptions). Order,
order. The House is composed in a
peculiar manner. I have received
intimation from nearly 70 Members
that they do not know English at all
Likewise, there are some Members
who do not know Hindi at all. It is
true that Ministers must have by their
side some persons who know Hindi,
because I cannot force an hon. Mem-
ber who does not speak or is not able
to express himself in English to
speak only in English.

Shrl T. B, Vittal Rao: Shri Bhakt
Darshan knows English very well,

Shri Krishna Menon: May I submit
that I enly asked for a repetition of
the question and I would not have
asked for that if I knew that the hon.
gentleman could not speak English, I
thought ltwulmlttarotcmlrtuy
and convenience.

Mr. Speaker: We are spending away

APRIL 1¢ 1980
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hon. Ministers understand English
and Hindi perfectly, to them the quas~
tions, may be put in Hindi. Regard-
ing the others, the questions may be
put in English as far as possible.

st o ol A ggaa R
T Y W fe i wdd F ofr woR
e g8 wwar g e d I il 7
T W T xEfA gy e oF o aw
vt fgedy § ot Wi gut @ wfan
Iyt wg foa® o ael ¥ AT
figly el & T Y & 3 vk §
fRwma s o qg o &Y
arar & fir & v ¥ v fg waw Y
3 E, 3f T w7 ag woAT IET R
Fdar g at qe 3w 9 A amte
LA
Shri Sinhassn Singh: Shri Majithis,
I think, sheuld be knowing Hindl
He is from Punjab and he has also
read in Uttar Pradesh where the
language is Hindi. So, he cannot

refuse to reed it in Hindi saying that
he does not know it.

Shri Tyagi: He knows Gurmukhi.

Mr. Speaker: He is only not able
to read Devanagari ‘That is all
Next question.

Wt W TR e gy,
T AT w1 IO G ewm owr | 7 A
ag wn ST W1 fe W a§ sk
fie sfrw gz a8 & ax +f Agr
¥ @ § AT 49 w7 anw &
| ¥ #1 d I & fad oxfyE oA
uﬁmwmﬂrﬂfmm&
fear war & ?

Sardar Majithia: It has already
been answered in the question. That
is, 30 far as Ladakh and cease-fire line

are concerned, people are not permit-
ted to go there.

mvmﬂmmu,_m
an exception has been made in
case of Ladakh,
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Shri Tyagl: For strategic ressons.
Shri Krishns Menen: For sacurity

(a) whether the Central Government
bave withdrawn recognition to the
Higher Grade Certificate in Civil
Engineering of the Madras Govern-
ment; and

(b) if so, the reasons thereof?

The Minister of Scirntiir Bessarch
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). A statement is
laid on the Table of the House,

STATEMENT

In July 1985, the Board of Assess-
ment for Technical and Professional
Qualifications in considering the ques-
tion of recognition of warious certi-
ficates of State Governments, received
the information that the Commissioner
for Government Technical Examina-
tions Madras was holding higher grade
examinations in a number of Ciwil
Engineering Subjects. In the belief
that the passing of these examunations
would entitle a successful candidate to
2 h.cher Grade Certificate 'n Civil
Engineering and that such Certificate
was recognised by the Btate Govern-
ment, the Board recommended Central
recognition for that Certificate, Soon
after, it came to the notice of the
Government of India that private
institutions working on a commercial
basis were coaching students for some
of these examinations. On enquiry
from the State Government, it was
found that while the State Commis-
gioner was holding Higher Grade
Examinations in Civil Engineering, he
was not awarding any certificate de-
gignated as “Higher Grade Certificate
in Civil Engineering” He waa only
awarding what were known as Group
Caertificates for certain specified sub-
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jects, In view of this, the Central

with the concurrence of
the Btate Government has withdrawn
the Tecognition of #he so-called Higher
Grade Certificate in Civil Engineering
a8 from 16-3-1959. This cannot have
affected any student as no certificater
entitled ‘Higher Grade Certificate in
Civil Engineering’ was at any time
issued by the State Commissioner or
recognised by the Madras State. The
Assessment Board has however re-
commended that Group Certificate in
Bullding, Drawing end Estimating
issuéd by the Madras Government
on the result of examinations conduct-
ed up to and including 1959 be re-
cognised for purposes of recruitment
to Subordinate posts.

Bhri Keshava: May I know i any
date from which this withdrawal is
given effect to has been fixed?

Shyf Humayun Xablr: That has
been mentioned in the statement itself,

wu g feae

*jcos. &Y qu @ fae any
1y fomre, ey & arofer S
WOy goc ¥ IO ¥ FEeW § g7 O
) gy w4 15 -

(%) % for &% s sfear &
= g faAwr & oy & g w
s sq 2 faar § |

(®) afx &1, &1 @ w wai-
fy far s, v

(w) afe 3w & wwr (%) W

A AWTUE @, A o & wTOU

wr g ?
few qwist (et emcberdt
fergr) (%) &

(w) g warer ey @ Y g

() for &5 #t fomr mr W
I ¥ gy 3 ol aw o g faar §
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W1 g e fear @ =@ wam
& 5 W dvrr Y wow F o & O
& g9 swrwfows s s wed ¢
®rf qweT dEar $7F ¥ qgd ¥ g
9T SR & faare oy o3y

8hri Sampath: The answer may
be read 1n English also

Mr Speaker. Yes

N:hrhnﬂ Tarkeshwarl Sinha: (a)

(b) Does not arise,

(c) Some of the banky which were
addressed have not yet replied, and
the banks which have replied have
referred to certain administrative and
lega! dificulties in implementing the
scheme, which will have to be care-
fully examined, before any firm
decision can be taken

Defence Btores

*1880. Shri Ram Krishan Gupta
Will the Minister of Defence be pleas-
eod to state:

(a) whether it is a fact that Defence
Minstry indented stores far in excess
;!! !e%uirumnu during 1037-58 and

(b) it s0, the reasons for the same
and

(c) the approximate amount of loss
suffered thereby?

The Deputy Minister of Defence
(Bardar Majithia) (a) to (c) Prowi-
sloning of Defence stores 18 done ac+
cording to the procedures/directives
approved by Government from time to
time Provision Reviews are carried
out periodically at which assets and
linbilities are adjusted and demands
tre placed for net deficiencies only
After placing the demands, occamons
may arise where their adjustments
may become inevitable due to  the
factors which could not be foreseen
at the time of placing of orders, eg,
reduction in scales, reduction in actual
requirements of users vis-2-vis fore-

APRIL 16 1950
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has

The relevant surplus in-
dents have either been cancelled or
1f supplhied will be adjusted agemnst
requiremeénts which will arnise soon

Shri Ram KErishan Gupta: May I
know the nature of the step taken or
proposed to be taken for the utilisa
tion of this extra equipment®

The Minister of Defence (Shri
Krishns Menon): I have the facts be-
fore me The question reslly applies
to four items out of which three items
have been cancelled The only item
that remains 13 a civilian item—Rings
for Wright Cyclone engines—there are
rings that go into the aeroplane
engines You could never accurately
calculate how much of them will be
worn out in a particular period The
total amount of money involved in
this {s Rs 20,283 Whenever the rings
will be wanted for the coming year
we would use them up and not order
for new ones.

Shri Ram Krishan Guapta May T
know whether any enquiry will be
held about the purchase of this equip
ment?

Mr, Speaker: What is the need for
enquiry?

Sardar Majithia: There 15 no need

Shri Vidya Charan Shukla: Is it a
fact that even when the correct re-
quirements were later established by
reviews, the supplliers have most of
the time refused to reduce the supply
because of the defective contract and,
if so, whether the Government have
assessed the loss incurred bv Govern-
ment because of the defective con-
tract entered upon by the suppliers
with the Defence Ministry for the
last three years?

Shri Krishna Menon: This is enother
and separats question There have
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been no losses incurred on the items
covered 1n the question There 18 no
question here of defective supply. In
regard to these three items which re-
late to defence equipment probably
there has been over-indenting, not
over-ordering, and as soon as 1t was
known that they were not required,
they were cancelled

Shri Vidya Charan Shokis: May I
mvite the attention of the Defence
Minister to the Audit Report for 1958
m which the Audit have clearly stated:
that three orders for aircraft were

and they have resulted in a surplus
aggregating to Rs 35 lakhs which
could have been reduced if the con-
tract with the foreign firm had not
been defective and, if s0, what 15 the
view of Government about 1t* Is 1t

factured here, it is cancelled or it be-
comes surplus in some ways

Shrl Vidya Charan Shukls: May I
know if this was the only instance of
defective contract between the
suppliers and the Defence Ministry or
whether there were other defective
contracts also before this, to which
the attention of the Ministry has been
invited by the Auditor General?

Shri Krishng Menon: He may put
down a separate question and I will
try to answer it

Mr. Speaker: The previous audit re-
ports will disclose all that

CHAITRA 26 1881 {SAKA)
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WRITTEN ANSWERS TO
QUESTIONS
Steel Quota for Bihar

+3858, Pandit D, N. Tiwary: Will the
Minister of Steel, Mines and Fuel be
pleased 10 state,

(#) whether it 15 a fact that steel
allotted to Bihar State for agncul-
turgl purposes is low as compared to
other States;

() it 8o, the reasons for the same,
and

(¢) the quantity of Steel supplied to
Biher State in 1958-597

!hm.’ of Steel, Mines and
Fue! (Bardar Swaran Singh): (a) No,
m!

(b)Doelno‘llrl:ll

(¢) 902 tons agamnst agricultural
quptamd 3,286 tons against other
Whl.uptoﬂupmber. 1988,

List of Scheduled Castes and
Bcheduled Tribes

v1881. Bhri D C Sharma: Will the
Myuster of Home Affairs be pleased
to state

{(a) the progress made so far in
revising the hst of Scheduled Castes
and Scheduled Tribes; and

(b) whether a copy of the revised
Order will be laid on the Table?

The Deputy Minister of Home
Affalrs (Shrimati Alva): (a) So far,
the proposals for the revimon of the
hsts for Scheduled Castes and Sche-
dyled Tribes have been received from
the follow:ng State Governments:—

Andhra Pradesh (ST Lst only)
Bihar

L M & A Islands

= el T R N
g



11761 Written Answers

The remaining States viz.,, Andhra
Pradesh (in so far as Schedulea
Castes list is concerned), Kerala,
Mysore, Rajasthan, Uttar Pradesh and
Madhya Pradesh have been asked to

expadite their proposals.

Necessary legislation to revise the
Order will be taken up in the Parlia-
ment after the proposals from al
States and Union Territories have
been received,

(b) Does not arise as the necessary
legislation will be taken up in the
Parliament.

e

*pugR. oft firnfr firar : wa faw
Y 77 TR ¥ Fr T fE

(%) wr g v § 7 wofa &
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fermy) . (%) ofr 1€
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Sale of Steel Producis

*1364. Shri Morarka: Will the Minis-
ter of Bieel, Mines and Fuel be pleas-
ed to state:

{a) whether Government has fram-
ed any policy for sale of steel pro-
ducts by Hindustan Steel Ltd.;

(b) whether there would be a uni-
form policy of sale to cater to the
roquirements of the Public and Pri-
wvase Bectors;

AFPRIL 1g, 1959
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(c) whether Government have any

proposal to appoint distributors on a
regional basis;

(d) if so, on what terma,

(e) whether Government will con-
sider exporting the surplus stocks; and

(1) it so0, through what channels?

The Minister of Steel, Mines and
Fuel (Sarday Swaran Singh): (a) The
sale of steel products by the Hindu-
stan Steel Limited will be governed
by the provisions of the Iron and Steel .
(Control) Order, 19386.

(b) to (f). Under the present policy,
steel is sold to the consumers either
directly or througf confroifed and
registered stockists, The same pro-
cedure will apply to the public and
the private sectors. The distribution
channels will be strengthened when
found necessary. If there is a surplus
at any time after meeting the coun-
try’s requirements, it will be exported.
The method and agency for export
will be determined from time to time
according to the then prevailing con-
ditions,

State Insurance Schemes

Shri L. Achaw Singh:
. {am Khmbwagt Rai:

Will the Minister of Finance be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that the wvarious BState Insurance
Bodies have come into conflict with
the interests of the Life Insurance
Corporation of India; and

(b) it s0, whether any remedy has
been proposed by the Government to
remove the anomaly?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
No, Sir. It is not & fact that the
various State Insurance Bodies have
come into conflict with the interests
of the Life Insurance Corporation of
India.

(b) Does not arise.
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Janata Insurance Schems

%1888, Shri Balakrishnan: Will the
Minister of Fizauoe be pleased to

(a) whether the Janata Insurance
Scheme of the Life Insurance Corpora-
tion is recelving favourable regponss
from the public;

(b) if so, the number of such
policies issusd so far; and

{c¢) the total amount subscribed?

The Deputy Minister of ~ Finance
{Sbhrimati Tarkeshwarl Siaka): (a)
Yes, Sir,

{b) 47,882 (upto February, 1858).
€c) Rs. 2036 lakhs

Housing Census

*1871. Shrimati IlIa Palchondhnri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a pro-
posal to hold g ‘housing census’ along
with the next population census to be
beld in 1061, is under consideration of
the Government of Indim;

(b) if s0, what are the broad de-
¢ails of the proposal; and

{c) when a final decigion is likely

items of information regarding hous-
ing und housing conditions will be col-
lected at the house-listing stage pre-
paratory to the population cemsus of
981, which will provide the basic
frame for a more detailed housing
census. These iems of information,
to be collected during house-listing,
have been selected for use of the
National Building Organisation

(b) The draft houselist form placed
on the Table of the Sabha [See Ap-
V1, annexure No. 110] will

the broad outlines.
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(¢) The decision to adopt the house-
list has already been taken.

Vanaspati and Refined Oil for Defence
Ferces

8hri V. P. Nayar:
m{m;. K. Gopalan:

hydrogenation factory at Kozhikode;
and

(e) it #0, the action taken thereon?

The Deputy Minister of Defence
(Sardar Majithia): (a) It will not be
in public interest to give information

(b) Yes, Sir.

(c) As procurement of all foodstuffs
and edible oils required for the De-
fence Services is done by the Minis-
try of Food and Agriculture, the re-
quest was forwarded to that Ministry
for consideration.

Departmental Canteen
*1§75. Shri Shree Narayan Das: Will

(a) whether it is a fact that stepa
have been taken to reorganise depart-
mental canteens in the Central Secre-
sariat;

(b) if #o, nature of steps taken;

{c) the nature of improvements
made; and

(d) the expenditure incurred by
Covernment in this regard?
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The Deputy Minister of Home
Affairs (Bhrimati Alva): (a) to (d). It
» not & fact that the departmental
canteeng in the Central Secretariat are
being reorganised. For the better
management and supervision of the
canteens in the South Block includ-
g hutments, 2 whole-time officer has
been appointed in plece of a number
of part-time officers hitherto entrusted

propose to take to expedite the settle-

The Minister of Home Affatrs (S8hri
G. B. Pant): (a) Enquiries made from
the two BState Governments reveal
that there is some dispute about pos-
session and harvesting of standing
erop at a place on the Bihar-U.P bor-
der.

(b) The State Governments are, m
consultation with each other, taking
necessary action in the matter.

Suita wreha shwts st s

reet. slt oy welw: w0
dwfre  wieen e wieplneend
A4 t= fegmay, Qy= & awifer
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0Oil Companies

- Bhri D, C. Sharma:
M{mmmmz

Will the Minister of Steal, Mines and
Fuel be pleased to state:

(a) whether Government have
received the Balance Sheets of the
Cil Storage and Distributing Com-
wiu in India for the year ending the
glst December, 1058;

(b) if so, the percentage of profit
gnd the dividend declared by each oil

¢ompany; and

(¢) how do these figures compare
gith those for the year ending the
315t December, 10577

The Minister of Mines and Oil
(Shri K, D. Malaviya): (a) Not yet,
. The Balance Sheets will become
gvailable to Government, it is expect-
‘d,in.l’ulyorAumutwhentheCom-
vlniulmmdwﬂlethemwim
the Registrar of Companies after their
pnnual General Meetings are held.

(b) Does not arise.
(c) Does not arise,

Commonwealth Development Bank

+1888. Shri Ram Krishan Gupta: Will
ghe Minister of Finance be pleased to
ohate:

(a) whether it is a fact that there
j¢ & proposal to set up a Common-
wealth Development Bank for the
gevelopment of Commonwealth coun-

teles; and

(b) if so, at what stage the scheme
i?

The Deputy Minister of Finance
(fri B, K. Bhagat): (a) and (b). At
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the Commonwesith Trade and Eco-
nomic Conference 1n Montreal in
September 1858, senous consideration
was given to the ides of a Common-
wealth Financial Institution such as a
Commonwealth Development Bank in
whith Commonwealth Governments
mught participate as partners. No con-
clusions were reached but it was
agreed that there should be further
joint studies to determine whether
there iz, or will be, a role for a new
Commonwealth Institution for financ-
ing economuic development. These

joint studlies are yet to be undertaken

el @i, o€ fevelt
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Monuments i» Punjab

Shri Ram Krishan Gupta:
Bhri Ajit Singh Barhadi:
Shri D. C. Sharma:
memz

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
od to state the amount spent for pro-
fection and improvement of each
monument in Punjab under the pro-
fection of the Central Department of
Archaeology during 1938-59 and the
amount sanctioned for the year 1930-
oot

3114

. . Das): Amtllhidmthe
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Table of the House ([See Appendix
VI, annexure No. 111].

Loss of Indian Citisenship

3115. Bbrl Bam Krishan Gupta: Wl
the Minister of Home Affairs be
pleased to state the number of Indians
who have lost Indian citizenship since
106t

The Minigter of Home Affairs (Shri
G, B. Pant): The information 18 not
available, Any Indian citizen who
acquiregs the citizenship of another
country ceases to be a citizen of India;
but he 13 not required to obtain any
permussion or to send any intimation
1o the Government of India about
thus.

State Undertakings
3116. Shri Eam Krishan Gupta: Will

the Mumster of Finance be pleased to
state:

(a) the names of the State owned
and controlled concerns which are
eurning profit; and

() the total amount of profit earn-
ed during the year 1958 (concern-
wise)?

The Minister of Finance (Shri
Morarjl Desal): (a) and (b). The
information is being collected and
will be laid on the Table of the House
as early as possible.

Chinese Nationals in Indis

3117, Shri Ram Krishan Gupts: Will
the Minister of Home Affairs be
pleased to state the number of Chinese
nationals or citizens of Chinese origin
in the States of Assam and West Ben-
ral at present?

The Minister of Home Affairs (Shri
G. B, Pant): The number of Chinese
vationals registered in the Ststes of
Assam and West Bengal is 496 and
8042 respectively. .

Production of Copper

$118. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
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be pleased to state the total produc-
tion of copper ore during 1958 (State-
wise)?

The Minister of Mines and Oll (Shri
XK, D. Malaviya): At present Copper
ore is produced only in the State of
Bihar. The total production during
1958 from there was 404,082 tons, with
an average tenor of ore of 2'16 per
cent copper.

Sterling Balances

8118. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that India’s
hefimg wiantes recorbed Tise harmp
1958-59;

(b) i? so, since when these started
rising during 1958-59; and

(¢) the highest and lowest figures
teuched Juring 1958-89?

The Minister of Finance (Shri
Morarji Desal): (a) to (c). India's
sterling balances  have fluctuated
during 1858-50 but have not recorded
a net rise in the year 1858-58. The
balances stood at Rs 267.00 crores at
4he end of March 1958 and only
Rs. 21306 crores at the end of March
1959. Their highest level was in the
opening week of the financial year
when they stood at Rs. 28441 crores,
after a capital sum was received from
the UK Government under the sterl-
ing pension settlement. The lowest
Jevel of Rs, 178'43 crores was reached
on the 3ist October 1858 since when
dhere has been some improvement

Diplomg Institutions

3120 8hrl Ram Krishan Gupta:
’ Shri Vasudevan Nair:

Will the Minister of Sclentific Re
soarch and Cultural Affairs be pleas-
od to refer to the reply given to Un-
Starred Question No. 744 on the 2nd
December, 1858 and state at what stage
is the scheme for the establishment of
twenty-seven new Diploma institu-
hone?

APRIL 1% 1999
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The Deputy Minister of Scieniile
Research and Cultural Affairs (Dr.
M. M. Das): Government have ap-
proved the scheme and steps have been
initiated to implement the same in
consultation with the concerned State
Governments.

Libruries for Women and Childrea in
Bombay

3121, Bhri Pangarkar: Will the
Minister of Educatiom be pleased to
state:

(a) the amount of grant sanctioned

by the Central Social Welfare Board,

to Voluntary Social Welfare Organisa-
tions for libraries for women and
children in Bombay State during
1958-58; and

(b) 1f so, the names of places where
these are being set up?

The Minister of Education (Dr. K. L.
Sbrimall): (a) Rs, 19,980,

(b) 1, Chalala 2. Vadnagar 3. Surat
4 Dhulia 5. Parbham: 6 Uran 7. Shola-
pur 8. Ahmednagar 9. Dhamgaon 10
Bhankheda 11. Akola 12. Jalgaon
Jamod 13. Nagpur 14. Yeotmal 15
Vazirabad Nanded 16. Bhir 17. Bala-
pur 18, Sawargaon Dukre 19. Osmana-
bad 20. Bombay-4. 21 Fort-Bombay
22 Colaba Bombay 23. Girgaon Road
Bombay 24 Chinchpokli Bombay 25.
Viramgam 26, Rajkot 27, Bhavnagar
28 Vaghodia 20. Koyali 30. Vile Parle,
Bombav 3! Jamhagar 32 Patan 33
Baroda 34, Jodia 35. Jalalpur 38
Mangrol 37. Andheri, Bombay 38
Kher, Bombay 39 Mulund, Bombay
40. Ghatkopar, Bombay 41, Vithalbhai
Patel Road, Bombay 42. Dadar, Bom-
pay 43. Nasik 44 Yawal 45. Kandivales

Quota of Iron Sheets for Jammu and
Kashmir

3122, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel] be
pleased to state:

(a) what is the quota of iron sheets
allotted to Jammu and Kashmir State
during the year 1988-59; and

(b) the quantity lifted so far"
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The Minister of Steel, Mines and
Fuel (Sardst Swaran Bingh): (a)
and (b) The information iz given
below:

Allotment 2,434
(Apnl, 1958-March, 1959)
Despatches 1,158

(April-December, 1858)

Central Booial Welfare Board’s Grants
to Institutions in Jammu and Kashmir

3123 Bhri D C. Sharma: Will the
Minuster of Education be pleased to
lay a statement on the Table showing
the names of the public wnstitutions
and arganieatione 1 Jammu  and
XKashmir Btate which have been given
asmistance during 1957-58 and 1958-59
by the Central Social Welfare Board
and the amount given or allotted to
«ach of them?”

The Minister of Education (Dr.
K. L. Bhrimall) A statement giving
the requisite imformation 13 laid on
the Table of the Sabha [See Appendix
VI, annexure No 112]

Qutad Minar

3124 Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state.

(a) the amount spent for the main-
tenance of Qutab Minar during 1958-
89, and

(b) the amount proposed to be spent
for the maimtenance of Qutab Mimnar
during 1859-607

The Depuly Minister of Sclentific
Rescarch and Cultura] Affairss  (Dr
M. M. Das): (a) Rs 4,345 (Upto the
end of January, 1958)

(b) Rs 6,400

Post-Matric Bcholarships

SI125 Shri Pangarkar: Wil the
Munister of Education be pleased to
lay on the Table a statement showing
the amounts of scholarships paid un-
der the Government of India scheme

tor post-matric studies during 1087-38
and 1058-50 in Bombay State to stu-
gents belonging to (1) Scheduled
Castes, (1) Scheduled Tribes and (1)
Qther Backward Classes®

The Minister of Education (Dr
K. L. Shrimall): A Statement 1s laid
on the Table of the Sabha [See Ap-
pendix VI, annexure No 113]

Multi-purpose Schools in Bombay

3128 Shri Pangarkar: Will the
plinister of Education be pleased to
gstate the amount of grant sanctioned
for multi-purpose schools in Bombay
gtate during 1058-59

The Minister of Education (Dr
K. L. Bhrimali);: An ad hoc grant of
Ks 2610 lakhs has been sanctioned
w the Government of Bombay as
Central assistance for all the schemes
for the reconstruction of Secondary
Education, including multi-purpose
achools

Anti-smuggling Measures

3127, Shri Pangarkar: Will the
Minuster of Finance be pleased to
state the total expenditure incurred
on anti-smugghing measures during
the second half of the year 18587

The Minister of Finance (Shri
porarji Desal): The total expenditure
on anti-smuggling measures during
the second half of the year 1958 was
BRs 60,37,500, which included an ex-
penditure of Rs 6,83,200 on the pur-
chase of launches

Tobacco Cultivation in Bombay

3128 S8hri Pangarkar: Will the
Minister of Fimance be pleased to
state

(a) the total area wunder tobacco
cultivation in the Marathwada region
of Bombay during 1958-59, and

(b) the mcome accrued therefrom
1n excise duty*
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The Minivler of Finance (Bhri

Morarjl Desal): (a) 1,383 acres.
()
@ Rs
2,03,000 :anicipated basic Central

sc duy).

(#) 13,000 [4nticipated Additional
du y of excise under the
Additional Duties of
Excise (Goods of Special
Importance) Act,1957]

Total . 2,16,000

Scholarships

3120. Shri Daljit Bingh: Will the
Minister of Education be pleased to
lay on the Table a statement showing
the amounts of scholarshige paid un-
der the Government of India scheme
for post-matric studies during 1868-50
mn Punjab to students belonging to (i)
Scheduled Castes, (i) Scheduled
Tribes and (iii) Other Backward
Classes

The Minister of Edncation (Dr.
K. L. Shrimall): A Statement is laid
on the Table of the Sabha [See Ap-
pendix VI, annexure No. 114].

Bulldings for Delhi Bchools

3130. Bhri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1204 on the 10th Decem-
ber, 1058 and state:

(s) the further steps taken to pro-
vide permanent buildings for Govern-
ment aided private schools in Delhi
and New Delhi which are being run
at present in tents or other temporary
structures; and

(b) the amount, if any, proposed to
be sanctioned during 1858-60?

The Minister of Education (Dr.
K. L. Shrimali): (a) As stated in reply
to Unstarred Question No. 1204 ans-
wered on the 10th December 1938,
Government have no responsibilty
for providing permanent buildings for
Government aided private schools ex-
eept that they assist them in procur-
ing land at concessional rates and

APRIL 1¢, 19%8
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consider the provision of financial as-
sistance if and when applied for by
1958-5¢ five aided

habilitation grants amounting to
Rs. 1,35,000 from the Ministry of Re-
habilitation for construction of school
buildings. The Delhi Administration
also sanctioned building grants
amounting to Rs. 78,700 to anothar
three institutions. Eight aided schools
were assisted in securing plots of
lands at concessional rates for cons-
truction of school buildings.

(b) A provision of Rs. 2 lakhs has
been made for sanctioning building
grants to private aided institutions
during 18598-60.
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3133. Shri Karni Singhji: Will the
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The Minister of Educatiom (De.

K. L. Shrimali);: (a) Rs. 4831, 964.

(b) Rs. 23,23,106 have been utilised

for the establishment of 35 multi-
purpose schools so far,
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Land Pelicy in Cantonments

3138. Seth Goving Das: Will the
Minuster of Defence be pleased to
state-

(a) what further measures have
been taken to implement the land
policy of the Government of India as
announced in newspapers m Feb-
ruary, 1957 in respect of Cantonment
areas, and

(b) if no measures have been taken
so far, the reasons for the delay?

The Minister of Defence (Shri
Krishna Menon): (a) Government
orders outliming the broad principles
to be observed for conversion of old
grant and lease rghts into free-holds
in respect of lands n Cantonment
areas were 1ssued 1n October 1057 A
copy of the orders was laid on the
Table of the Lok Sabha in reply to
part (a) of Unstarredq Question No.
2040 on the 18th December 1958 Fur-
ther adminmistrative instructions relat-
ing to the Government's right of pre-
emption, the standard form of conver-
sion deed to be used, the delegation of
powers to the Military Estates Officers
to gign convermon deeds on behalf of
Government in respect of old grant
lands in civi] areas in the Canton-
ments, etc are expected to be issued
shortly

(b) Does not arise

Stenographers

$137. Shri D. B Raju: Will the
Minister of Home Affairs be pleased
to stats*

(a) the number of stenographers
employed 1n Central Secretariat,
during 1854-55 1855.58, 1956-57 and
1057-58;

APRIL 76, 1959
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{(b) their period of probation
any; and

(c) what percentage of steno~
graphers is likely to be made per-
manent?

stenographers in the Central Secre-
tariat and the man attached offices
are included m a single cadre known
as the Central Secretariat Steno-
graphers Service which 18 orgamsed
in three grades Information about
the number of posts included in this
Service es 1n 1056 and 1958 1s tabu.
lated below Statistics in respect of
the intervening years are not readi-
ly available

Perma- [empo-

nent rary Toral

posts  pos 8
1-5-1955
Grade 1 83 20 103
Grade 11 142 50 192
Grade 111 896 157 1053
I=5-1 )58
Grad 1 83 4 87
Grade 11 142 <6 198
Grade ITI 1000 454 1454

(b) The period of probation 1s one
year in case of appointments against
permanent vacancies Persons who
are appointed agamnst temporary
vacancies are also kept on tnal for
the same period

(c) As will be seen from (a) above,
1225 out of the total number of 1739
posts in the three grades will be
permanent as on 1st May, 1968
Thus, 7044 per cent posts will be
held by permanent officers on that
date after orders of confirmation
have 1ssued on the completion of the
necessary formahties
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<%ash Near Blsgan] Gurdwara, Delhl

Bhri Vajpayee:
“"‘{m Naval Prabhakar:

Will the Minster of Home Affairs
be pleased to state:

(a) whether 1t 13 a fact that on the
20th March, 1959 rival groups clashed
m front of the Sisgan) Gurdwara,
Delhi, resulting in serioug injuries to
a 14 year old boy,

{b) whether it 1s also a fact that on
the day following this clash, a dead
body of a middle aged person was
recovered from the premises of the
Gurdwara:

(¢) the circumstances leading to
these incidents; and

(d) the steps taken by Police autho-
rities to prevent their occurrence?

The Minister of Homo Affairs (Shri
G B Pant): (a) On the 20th March
1960 a clash occurred between two
groups of the Gurdwara Prabandhak
Commuttee, Delhi, at a distance of
about 150 yards from Gurdwara
Sisgan) The police immediately in-
tervened and brought the smtuation
under control The police have not
been able to find any trace of any
injured boy

(b) On the 30th March 1959 a dead
body was recovered from the Girls’
Bchool which 13 situated within the
premises of Gurdwara Sisgany The
police have registered a case under
Bection 302 IPC and have made cer-
fain arrests The matter 13 under fur-
ther investigation

(c) The incident of the 29th March
1959 occurred as a result of differences
between rival groups of the Gurd-
wara Parbandhak Committee, Delhs,
:.J?r the possession of Gurdwara Sis-

(d) The police have taken necessary
measures to maintamn law and order
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Life Insurance Corporation
Investments

3139, Bhri Rajendra Singh: Wilr
the Minister of Finance be pleased
to state

(a) the total investments of the Life
Insurance Corporation 1n equties
after the investment policy was laid
down, and

(b) investments n other than
equities?

The Minister of Finance (Shri
Morarjl Desai): (a) The total in-
vestments (purchases less sales) of
the Corporation from 23rd August,
1058 to 28th March, 1959 are
Rs 2,74,06,634

(b) The investments in other than
équities during the same penod
(purchases less sales) are

(1) Cenral and S ae¢ Gov- Rs

emment’s Se.ur 1e% 13,20,1R.657

(1) Other Approved Secu-
f1.1c3 7:19,38 440
() Debentures £2,92,324
() Preference Shares 7707127
Cotal 21,99,56,548

Merger of Dearness Allowance with
Basic Pay

3140. Shri Ram Krishan QGupta:
Will the Minuster of Finance be pleas-
ed to state:

(a) whether Government have con-
sidered the question of merger of
dearness alloyance with basic pay m
respect of workers and employees in
the public sector; and

{b) if not, the reasons therefor?

The Minister of Finance (8Bhri
Morarji Desal): (a) No, Sir

(b) The question has to be consi-
dered in the Light of the recommenda-
tiong of the Pay Commssion, whick
are awaited.
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Bank Earnings

3141 Shri Ram Krithan Gupta:
Will the Minister of Finanee be
pleased to state*

(a) whether 1t 18 a fact that bank
sarnings during 1958 are lower than
those 1n 1957;

(b) 1if so, to what extent, and
(c) the reasons therefor®

The Minister of Finance
Morarji Desal): (a) Yes

(b) As details 1n regard to all the
‘banking companies are not vet avail-
able, 1t 13 not possible to indicate the
extent to which the profits of the
banking system as a whole have
fallen

(Shri

(c) The fall in profits was generally
«ue to the fact that while there was
Aan expansion in deposits owing to the
contraction 1n the import trade and
«other reasons there was not a cor-
responding increase in the demand
for funds

Hindl University in the Somth

Bhri Ram Krishan Gupta:
a8, Shri Vajpayee:

Will the Minister of Education be
pleased to state:

(a) whether it 15 a fact that the
Andhra Pradesh Hind: Students Con-
ference hag urged upon Government
the need for establishment of a Hindi
University in the South; and

(b) 1f so, nature of thd action taken
in this regard®

The Minister of Eduecation (Dr.
‘K. L. Shrimall): (a) Yes, Sir

(b) Under the provisions of the
<Constitution, the establishment of new
Univermities 15 the concern of State
‘Governments The Government of
Andhra Pradesh have been informed
accordingly

APRIL 16, 1859
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Linguistic Minorities

Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
s14s. Shri Hem Raj:
Shri Bibhutl Mishra:
Shri Burendranath
Dwivedy:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 611 on the
5th December, 1958 and state:

(a) whether Government have since
received the first report from the com-
mismoner for linguistic minorities;

(b) if so, whether the copy of the
same will be laid on the Table; and

‘(é) the action tixen on the recom-
mendations contained in the report?

The Minister of Home Affairs (Shrl
G. B Pant): (a) Yes.

(b) Yes

(c) The State Governments are
principally concerned Steps are being
taken to send copieg of the report to
all State Governments

Import of Steel from the USSR

rBhrl Ram Krishan Gupta:
§144. Shri Ajit Siongh Sarhadi:
| Shri Pangarkar:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
174 on the 24th November 1938 and
state’

(a) whether negotiations with the
Government of USSR regarding im-
port of steel have been concluded;
and

{b) 1f s0, the results thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Negotiations with the Gov-
ernment of USSR have concluded
and a formal agreement is expected to
be signed shortly We propose to buy
about 198,000 tons of steel from the
USSR in 1959
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Will the Minister of Home Affairs
be pleased to state

(a) the number of protective homes
opened or arranged so far under the
Suppression of Immoral Traffic in
Women and Girls Act, 1956, and

(b) the number of women and girls
in these homes?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Fafty-
nine nclusive of the Rescue Homes
and Reception Centres which have
been set up under the Social & Moral
Hygiene and After-care Programme
and can be utiised as Protective
Homes under the Act

(b) The number of inmates in the
above nstitutions 1n 898

Army Vehicles Depot, Avadi

{ Shri 8. M. Banerjee
3146, { Shr1 Tangamani:
Shn A K. Gopalan:

Will the Minister of Defence be
pleased to state whether the propo-
sal to close down the Army Vehicles
Depot at Avadi hag since been drop-
ped?

The Deputy Minister of Defence
(Shn Raghuramaiah): No, Sir How-
ever there 15 no prospect of the Depot
being closed in the near future The
question of locating other defence in-
stallations at Avadi 1s also under con-
sideration of Government

Production of Civilian Items in
Ordnance Factories

3147. Shri 5. M. Banerjee: Will the
Minister of Defemce be pleased to
state-

{a) whether steps have been taken
to have bulk production of those

54 (A1) LED~3
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civilian items which were exhibited
in the Defence Pavilion of the “Indwma
1958 Exhibition™;

(b) whether any orders have been
placed by persons and concerns for
some of these articles with Ordnance
Factores, and

(¢) if so, whether any orders have
been accepted?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Most of the
items for civihan use exhibited 1n
the Defence Pavilion of the “India
1954 Exhibition” are already in bulk
production for some considerable
time Some 1items recently developed
and produced in the Ordnance Facto-
ries by general engineering method
were also displayed and acrtion to
produce them in bulk 15 m varous
stages of progress Bulk production
in the Ordnance Factories can be un-
dertaken only in the face of orders

(b) Yes Orders for established
items are being received regularly
from time to time

(c) Yes, for items which are al-
ready under bulk production

Bmall Savings

3148, Shn Panigrahi: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No 521 on the 26th Febru-
ary, 1858 and state

(a) the share of the various State
Governments from small savings col-
lection during 1956-57, 1957-58 and
1958-58,

(b) how much of this amount has
actually been received by the duffer-
ent State Governments, and

(¢) whether any target for collec-
tions from small savings for 1959-60
has been fixed

The Minister of Finance (Shri
Morarji Desai): (a) and (b) The
amounts due and paid to various
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State Governments from Small Sav-
ings Collections during 1956-87, 1957-
58 and 195850 (upto end of Janu-
ary) are as follows:

(In lakhs of Rs.)

Stae 1956-57 1957-58 1958-59
(upto

January)

1 Andhra
Pradesh 27 3,08 1,58
2. Assam 74 1,09 1,73
3. Bihar 89 3,35 2,69
4 Bombay 4,98 7,70 9,86
s Kerala 27 1,03 72
6 Madras <6 534 1,15
7. Madh
!'mls'.'aﬁ1l 1,0 1,88 1,04
8. Mvsore 77 2 94
9. Drissa 39 83 s
10, Punjab 2,75 3,86 2,48
11 Rajasthan 60 1,22 86
12. Untar
Prades 2.46 6.99 143
13 West Ben-
gal . 2,00 <04 5:34
Total 18,65 42,33 10,37

(c} No, Sir The net collections
from small savings during 1959-60
have, however, been assumed in the
Budget at Rs 85 crores

Grants to Affiliated Colleges in West
Bengal

3149. Shri Subodh Hansda:
Shri 8. C Samants:

Will the Minister of Education be
pleased to state:

(a) whether the affihated colleges in
Caleutta and outside Calcutta in
West Bengal have received financial
help from the University Grants Com-
mission for the improvement of
Salary Scales of their teachers:

(b) if so, how much hag so far been
given to these colleges;

(c) what are the conditions imposed
on the recipient colleges; and

(d) how the teachers have been
Jpenefited?

APRIL 16, 1959
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The Minister of Education (br,
K L. Shrimall): (a) and (b). A sum
of Rs. 688,000 has been pmd so far
to the Calcutta University towards
the upgrading of salaries of its col-
lege teachers for 1957-58, represent-
ing the ghare of the University
Grants Commission In the imple-
mentation of the gcheme.

{c) In the case of the following nine
big colleges, the grants have been
made subject to the condition that
these colleges are agreeable to bring
about a phased reduction of numbera
to 1,500 within a period of about five
Years:

(1) Asutosh College .

(2) Charu Chandra College

(3) City College

(4) Surendranath College

(5) Bangabasi College

(6) Maharaja Manindra Ch College

(7) Vidyasagar College
(8) Rishi Bankim Ch. College,
Naihati

(9) Narasingh Dutt College, Howrsh

In the case of recipient colleges, the
University Grants Comrmussion have
formulated certain principles in con-
sultation with the Government of
West Bengal The following conditions
have inter alia to be comphed with
by the colleges, 11z —

(1) The revised scales are only ap-
phicable to full time permanent
teachers below 60 years of age; and

(i) teaching staff placed in the
revised scales of pay may not under-
take private tuition for more than
four hours a week; prior approval of
the Principal and the g Body
must be obtained in the acceptance of
a private tuition

Since the implementation of the en-
hanced scales of pay will have retros-
pective effect from 1-4-1957, the ques-
tion whether the above-mentioned
conditions should be observed in res-
pect of the grant for 1857-58 is under
consideration of the Commission in
consultation with the State Govern-
ment.
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(d) Obviously, it has made some
contribution towardg the improvement
of the admittedly low scales of
pay of college teachers.

Income Tax on Concealed Incomes

315. Shrl Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) the total amount of income-tax
assessed on concealed incomes during
1958-59; and

(b) the total amount collected out ot
the amount assessed?

The Minister of Finance (Shn
Morarji Desal): (a) and (b). Separate
statistics in respect of income-tax
demanded on concealed incomes and
collections therefrom are not main-
tained. However. the total amount of
tax demanded during 1837-58 on ac-
count of assessments and reassessments
under sections 34 (1) (a) and 34 (1)
(b) of the Income-tax Act was Ra.
10-14 crores The tax demanded dur-
ing 1957-58 in respect of cases disposed
of under Section 34 (1A) and 34 (1B)
was Rs 251 crores. The tax on
voluntary disclosures made by asses-
sees during this year worked out to
Rs. 20 lakhs.

Similar statistics for the year 1958-
59 are being compiled and will be
available in November, 1859.

Steel Re-rolling Mills

3151, Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state how many steel re-
rolling mills have been set up in
various States during 1938-597

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): No new
steel re-rolling mills have been set
u”? in any Stgte during the year 1958-

Technical Edueation

3152, Shrl Pangarkar: Will the
Minister of Sclentific Research and
Caltural Affairs be pleased o refer
to the reply given to Starred Ques-
tion No. 718 on the 30th August, 1958
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and state what further help has
been received from foreign countries
during 10568-560 for the advancement
of technical education?

The Deputy Minister of Scientifie
Research and Culitural Affairg (Dr.
M. M. Das): The particulars of
foreign assistance received during
the period July, 1858 to March, 1950
and the sources concerned are as
follows:—

Assistance Received from
July, 1958 to March, 1950

S

CountryfAgency Scieatific Number Number
cquip- of of
ment.  experts  tramning
work- obtained facili-

8 tics
cqm- obrained
ment &

library
Rs. lakhs
(" T.C.M.
(U.S8.A) 11°75§ 4 63*
(11) Wheat Loan
mme
(U S.A). 2+59 1
(m) Colombo
Plan(U.K and
Canada) o-08 z 2
(iv) UNESCO/
UNTAA 33°31 7 8
Tora1 4773 14 73

*This includes 50 trainees under
the technical temcher training pro-
gramme.

Grants to Punjab University

3153. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount of money proposed
to be given as grants to the Punjab
University by the University Grants
Commission during 1958-60; and

(b) the amount umctually given
during 1958-597

The Minister of Education (Dr.
K L. Shrimall): (a) A sum eof
Rs. 18,01,238 is likely to be paid to
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the Panjab University by the Univer-
sity Grants Commussion dunng 1959-
60

(b) Rs 21,70,434 22 nP
Legal Terminology in Hindi

3154, Shri D C Sharma. Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No 2025 on the 18th Decem-
ber, 1958 and state the further pro
gress made by the expert committee

set up for evolving legal terminology
in Hind1?

The Mmister of Education (Dr.
K L Shrimali) Since the Unstarred
Question No 2025 was answered on
18th December, 1958, the Expert Com-
mifiee on “LeRdl TYIerms mas eveivid
331 more terms

Recrultments through UPS.C

3155, Shri D C. Sharma Will the
Mimister of Home Affairs be pleased
to lay on the Table a statement show-
ing

(1) the total number of officers of
different categories recruited through
the UPSC 1in 1958,

(n) the total number of officers of
different categoiies recruited during
the said period directly by differcnt
Government Departments,

(m) how many of the officers
directly recruited in 1958 later on
appedared before the UPSC so far

(1iv) how many of them have been
rejected by the UPSC,

(v) whether those rejected officers
are still continung in their posts, and

(wv1) if so, reasons therefor?”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (1)
to (vi) The information will be col
lected and laid on the Table of the
House as early as possible

Translation of Acts into Hindi

3156 Shrli D. C. Sharma* Will the
Minister of Law be pleased to refer
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to the reply given to Unstarred Ques-
tion No 2026 on the 18th December,
1958 and state the titles of the Acts
which have since been translated into
Hind:1 upto the 31st March, 18587

The Mmister of Law (Shri A. K.
Sen) A statement of the titles of
Acts translated intoe Hindi from
December 1958 to 31st March, 1959 1s
given below —

STATEMENT

1 The Life Insurance Corporation
Act 1956 (XXXI of 1956) (Published)

2 The Tarntoral
1956 (103 of 1958)

Councils Act,
{Published)

3 The Probation of Offenders Act,
1958 (XX of 1958) (Published)

4 The Giuft Tax Act, 1958 (Under
print)

5 The Delhi Municipal Corporation
Act 1957 (Under print)

6 The Central Sales Tax Act, 1856
(as modified upto date) (Under
print)

Scholarships for Post-Matnc study In
Hindi

3157 Sardar Igbal Singh Will the
Minister of Education be pleased to
stale

(a) how many students from the
State of Punjab'werc awarded scholar-
ships for Post Matric study in Hindi
in 1957-58 and 1958 59 by the Gov-
ernment of India and

(b) the basis on which these scholar-
ships are awarded”

The Mnmister of Education (Dr
K L Shrimali) (a) 1957-58—3

1958-59—Recommendations from the
State Government are awaited

.
(b) On the basis of ment

Secondary Edmcation

3158, Sardar Igbal Singh: Will the
Minister of Edueation be pleased to
refer to the reply given to Unstarred
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Question No 360 on the 24th Novem-
ber, 1858 and to lay a statement on
the Table showing the amount actually
utilised by each State Government
out of the grant given by the Govern-
ment of India for the expansion of
Secondary Education during 1957-38
and 1058-58°

The Minister of Education (Dr.
K. L. Bhrimall): The information 1s
being collected and will be placed on
the Table of the Sabha in due course

Annamalai Unlversity

3150. Shri Elayaperumal: Will the
Minister of Education be pleased to
state

(a) whether 1t 1s a fact that a depu-
tation of Annamala: University autho-
nties met the Chairman of the Um-
versity Grants Commussion at Chidam-
baram in connection with increase of
improvement grants to the umversity,
and

(b) 1f so, the action taken in the
matter?

The Minister of Education (Dr
K. L, Shrimali); (a) The Annamala:
University presented a memorandum
on the needs of the University for the
Second Five Year Plan, to the Chair-
wan  Unneraty  hanty  Coumuasiun
when he wisited the University on the
17th October, 1957

(b) On the basis of the recommen-
dations of the Wisiting Commtiee
appointed by the Commission to look
winto the development schemes for
Humanities, and the wisit of the
Chawrman to the University, the Com-

ussion approved certain schemes for
»re development of the Departments
«= Sangkrit, Taml, Philosophy and
wnychology, Rural Civies and Social
deiences, and Music In May, 1857,
the Comrussion had sanctioned the
creation of ® number of posts (Readers,
Lecturers, etc ) m the different Depart-
ments of the University on the recom-
mendations of the Visiting Committee.

The Commission also approved on
the recommendations of the Visiting
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Committee appointed for Higher
Scientific Education and Research,

certain schemes for the development
of different Science Departments, viz
Physics, Chemustry, Mathematics,
Botany, Zoology, Statistics, etc and
also for the development of the Marine
Biological Station at Porto Novo
Creation of certain posts of Readers
and Lecturers in some of these Depart-
ments was also approved

Defimte proposals regarding the
grant of an interest bearing loan for
construction of staff quarters and for
reclamation of land for play ground,
have yet to be received by the Com-
mission

Regarding the revimion of the basis
of matching grants, the possibility of
providing special assistance to the
Annamalai and other Umversities in
the same situation, 1s at present being
examined by the Commuission

Grants for schemes like Water Sup-
ply, Reclamation of lands, efr, which
are also included in the memorandum,
fall outside the normal range of deve-
lopment projects in State Universities
with which the University Grants
Commission at present concerns itself

Resignations of 1.C.S. Officers

3160. Shri Aurobindo Ghosal: Will
the Munrtu o Neme AWahs be
pleased to state

(a) whether resignation of any
Indian Civil BService Officer was
accepted in 1858, and

(b) 1if so, how many?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes

(b) Six

Banaras Hindu University

Shrl Braj Raj Singh:
si6L { Dr Ram Subhag Singh:

Will the Mmmster of Education be
pleased to state:

(2) how many cases were sent till
December, 1858 to the Solicitor-
General of India and thereafter to the
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Reviewing Committee under the
Banaras Hindu University (Amend-
ment) Act, 1988; and

(b) what action has been taken in
the said cases?

The Minister of Eduecation (Dr.
K. L. Bhrimall): (a) None.

(b) Does not arse

Financial Assistance for Three Years
Degree Course

3162 Shri Rami Reddy: Will the
Minister of Education be pleased to

state
(a) the financial assistance given to
the States (State-wise) 1n connection

watk ke spiroduction of the three vear
degree course in the colleges, and

(b) the basis on which the financial
assistance was given?

The Minister of Education (Dr.

K. L Shrimall): (a) and (b) A state-
ment 1s laid on the Table of the Sabha

[See Appendix VI, annexure No 115]

Confirmation of Government
Employees

3163. Shri D. C Sharma: Will the
Minister of Home Affairs be pleassd
to state

(a) what 15 the criterion for con-
firming persons appointed to posts
under Government on the basis of the
results of the Assistants Grade Exami-
nations held by UPSC,

(b) how long does 1t take for such
quahfied persons to get confirmed,

(c) whether these qualified persons
are confirmed from the date of the
declaration of the result or from the
date of their appointment or from the
date from which the permanent posts
were 1n existence,

(d) what 1s the position of those
who were uppointed on the basis of
19561 test (second test) but have not
so far been confirmed, and
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(e) what 18 the number of such per-
sons and when are they likely to be
confirmed®

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
to (¢) The Examinationy held by the
UPSC for the Asmstants’ Grade are
of two typesviz (1) open competitive
examinations intended for direct
recruitment from the open market of
candidates possessing certaln pres-
cnbed age and educational qualifica-
tions, and (2) departmental competi-
tive exammnations A fixed proportion
of vacancies 1s earmarked for direct
recruitment as well as for depart-
mental candidates for purposes of
confirmation in the grade In the case
of direct recruts, the confirmation 1s
subject to the satisfactory completion
of the prescribed period of probation
or trial as also completion of prelimi-
naries such as medical examination,
etc In either case, the confirmations
are contingent on the availability of
permanent vacancies in the respective
quota (i1e direct recruitment of
departmental quota, as the case may
be) The confirmation cannot, in any
case take effect from a date earler
than the date of avalability of a
permanent vacancy m the concerned
quota

(d) and (e) About 450 Assistants
who qualfied in the departmental test
held mn 1851 have not yet been con-
firmed About 115 persons out of this
number are, however, expected to be
mncluded in the second Regular Tem-
porary Establishment list of Assistants
and get confirmed m the near future
The remaning persons will have to
take their turn for confirmation along
with temporary Assistants of other
different groups who have equally
good claims to be considered for con-
firmation in the Assistants’ Grade

Nickel

3164. Shri L Achaw Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether 1t is a fact that work
carried out in the chemical labora-
tories of the Geological Survey of
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India has revealed the presence of
appreciable quantities of mickel in
some Indian laterite stones;

(b) if so, which are the places in
India where nickel 1s available, and

(c) whether it 15 being exploited for
industrial use?

The Minister of Mines and Oil
(8hri K. D. Malaviya) (a) No, Sir,
Laterite samples were collected from
some areas based on the geological
conmderations and were tested chemu-
cally by the Geological Survey of
India While the results are encourag-
ing none of them show enough nickel
to be considered as a nickel ore

(b) No deposits of lateritic nickel
have so far been reported

() Does not arise

Himalayan Mountaineering Institute

3165 8Shnn L. Achaw Singh: Wil
the Minister of Defence be pleased
to state

(a) the capital expenditure incur-
red so far on the Himalayan Moun-
taineering Institute,

(b) whether there 1s any admission
cxamination for tiaining 1n advanced
courses of mountaineering in the Inst
tute, and

(c) the number of private persons
who have so far undergone the basic
course at the Institute?

The Deputy Minister of Defence
(Sardar Majithia) (a) Capital ex-
penditure incurred on the Institute
upto 18th March, 1859 1s approxi-
mately Rs 581000 Of this, the Gov-
ernment of India's share 1s 70 per cent
which 1n turn 15 divided between the
Ministry of Defence and the Mimustry
of Scientific Research and Cultural
Affairs in the ratio of 21

(b) No, Sir Volunteers are invited
from among those who have success-
fully undergone the Basic Course at
the Institute. Final selection is made
from the wvolunteers taking into
account their age, physical fitness and
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relative performance in the Basic
Course

(c) 118 private persons 1e those
not in Government service, have <o
far undergone the Basic Course at the
Institute

Gatiswar Temple at Algum Village,
Puri

3166. Shri Panigrahi: Will the
Minister of Scientific Ressaroh and
Cultural Affairs be pleased to state

(a) whether it 15 a fact that the
Gatiswar temple in willage Algum in
the district of Puri in Onssa 15 an
ancient monument of Archaeological
importance which needs repairs, and

(b) i so, the steps taken or pro-
posed to be taken for carrying out
repairs to this monument?

The Deputy Minister of Scienflfic
Research and Cultural Affairs: (Dr.
M. M. Das): (a) The temple 15 of
Archaeological 1mportance but since 1t
1s not a protected monument, the
Union Department of Archaeology 1s
not aware whether it needs any imme-
diate repairs

(b) Does not arise

Delhi Public Relations Commuittee

3167. Shri J B, S. Bist: Will the
Minister of Home Affairs be pleased
to state the reasons for continuing the
Public Relations Committee of the
Delhi Administration after the setting
up of the Delh1 Mumnicipal Corpora-
tion”

The Minister of Home Affairs (Shri
G B. Pant) The Public Relations
Committee of the Delhi Admunistra-
tion was set up (in December, 1956)
for the purpose of securing the ro-
operation of the pubhc in matters of
adminmstration and implementation of
the Five-Year Plans, mamntaining
laison between the Administration and
the public and for keeping direct con-
tact with the public and giving them
information about Government's activi-
ties The considerations for which the
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Committee was originally constitutea
still hold good, notwithstanding the
setting up of the Corporation which
has replaced the local bodies which
previously existed in the territory of
Delhi.

Technical Appointments

3168. Shrl Hem Barua: Will the
Minister of Defence be pleased to
state:

(a) whether Engineers have been
transferred to the non-technical
branches of the Defence Services;

(b) if so, their number in the Army,
Navy and Air Force; and

(c) what mure the reasons for trans-
ferring such technical personnel to
non-technical appointments?

The Minister of Defence (Shri
Krishna Menon): (a) No. Some
Engineer Officers have however, been
posted on a tenure basis in non-
technical appointments or the branches
of the Services that are different from
their parent branches.

(b) The number of Engineer Officers
employed in non-technical appoint-
ments outside their parent Corps/
Branches was eleven in the Army on
the 1st March, 1858, There were no
sath cases v 1 Navy sy the A
Yorve,

(c) The purpose of such appoint-
ments is to give the Engineer Officers
necessary experience for holding staft
and command appointments in due
course.

Bulldings in Decli Cantonment
3169. Shri Pahadia: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that a large
number of buildings are lying unused
in Deoli Cantonment in Rajasthan;

(b) if =0, the reasons therefor; and

(c) what steps are being taken to
utilise them?

The Deputy Minister of Delence
(Sardpr Majithis): (a) Deoli is not a
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tantonment and there is no building
in Deoli which belongs to the Ministry
of Defence.

(b) and (c). Do not arise.

Re-Employment of Retired Judges

3170. Shri Rajendra Singh: Will the
Minister of Home Affairs be pleased
to state the number and names of
High Court and Supreme Court Judges
who have either during the tenure of
their office or after having retired
have joined Government offices or
some Government controlled boards,
or statutory bodies since 19527

The Minister of Home Affalrs (Shri
G. B. Pant): The information is beimg
collected and will be laid on the Table
of the Lok Sabha.

Training imparted by LAF. Officers
to U.AR. Alyr Force Btaft

3171. Shri Shivananjappa: Will the
Minister of Defence be pleased fto
state:

(a) whether the Indlan Air Force
Officers who went to UAR. to tram
the staff of its Air Force have since
returned to India; and

(b) if so, how many UA R. officiats
were trained by them?

The Depaty Munister of Defence
(Bardar Majithia): (a) Yes, Sir; some
of the officers have returned

(b) This information is not avafl-
able here. In any event it cannot be
furnished without express authorizame
tion of the U.AR. Government.

Lead Deposits in Mysore

3172, Bhri Shivananjappa: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it isg a fact that geo-
physical surveys for lead-ore near

Metri, Hospet, Mysore State, have
been conducted; and

(b) if so, what action bas been
taken as a result thereof?
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The Minister of Mines and O
(Shri K. D, Malaviya): (a) and (b).
The Geological Survey of India carried
out electrical and magnetic surveys
the Metr1 area in the field season
1957-58. On the- basis of resulis
obtamned test driling has been recom-
mended to the Department of Mines
and Geology of the Mysore Govern-
ment.

Iron, Manganese and Chrome Ore
Mines

3173, Shri Panigrahi: Will the Mims-
ter of Bteel, Mines and Fael be
pleased to state

(a) the total pperating capacty of
existing iron, manganese and chrome
ore mines m Orissa,

(b) what 1s the total producing
capacity of 1ron, manganese and
chrome ore mines m Orssa

(c) what 15 the transport capacity
avalable for iron, manganese and

chrome ore transportation in Orissa,
and

(d) what action Government sug-
gest to liquidate the gaps between the
operating capacity, producmg capacity
and transport capacity? =

The Minister of Mines and Ol (Shri
K. D. Malsviya': (a\ and {b) 1t o
not positble to wussess the operating
and producing capacity of the rmines
as they depend on a larger number
of factors hike size of investments,
quantity of ore proved, quality and
quantity of wmachinery and labour
employed and several other factors
which not only vary from mne to
mine but from time to time

(e) Transportation includes both
road and rail The total capacity has
not been assessed

{d) Does not arise,

3174, Shri Pazigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleaged
to state whether there 15 any fresh
proposal to conduct extensive geolo-
gical and geophysical surveys of

dafferent munerals in Cuttack, Pun
and Balasore Districts of Orssa which,
will act as hinterland to the newly
opened Paradip port in Orissa?

The Minister of Mines and Oll (Bhri
K. D, Malaviya): The districts of
Cuttack, Puri and Balasore in Orissa
have been surveyed by the Geological
Survey of India periodically since
1048 It 1s proposed to carry out
geological and geophysical surveys in
this region i1n continuation of the work
already done

Indusiries in Orissa

3175. Bhri Panigrahi: Will the Mins-
ter of BSteel, Mines and Fuel be
pleased to state whether there 1z any
proposal to set up the following indus-
tries in the public sector m Orissa’

(1) A steel Mill,
(1) Ferro-Chrome Plant, and
(1) Stainless Steel Plant?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (1) An
integrated Steel Plant 13 now comung
up at Rourkela

(n) No, Sir

{(m) The location of the Stainless
Sicel Plam ha, not teen dechled 3o
far

Import Licenmces for Steel Wire

3176. Shri Daljit Singh: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

(a) the number of parties granted
import licences for Steel Wire durmg
1958-58 so far; and

(b) the system of distribution of
steel wire for small scale industries”

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a) The
number of parties to whom Licences
for steel wire were granted in 1958-59
18 519

(b) lndigenously produced Steel
Wire is distributed for Small Scale
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Industries against Quotas placed at the
«disposal of the Development Commis-
sioner, Small Scale Industries, Minis-
dry of Commerce and Imndustry. For
dimported Steel Wire, licences are
.issued on the recommendations of the
authorities; which, in the
wcase of Small Scale Industries are the
.State Governments. Industrial Scrap
which also contains some wire as
“Wire Shorts”, etc., is also distributed
«agd hoe by the Iron and Steel Con-
troller on the recommendations of the
concerned sponsoring authorities.

Committee on Special Multipurpose
Tribal Blocks

3177. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs bc
pleased to state:

(a) whether it is a fact that a high
powered committee to study the work-
ing of the Special Multipurpose Tribal
Blocks has been appointed;

{b) 1f so, the details of the person-
nel and terms of reference of the
«Committee; and

(c) whether the Committee has
started 1ts work?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The
-matter is under consideration.

(b) and (c¢) Do not arse.

Restrictions on Travels Abroad

3178. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether there 1s any restriction

applhed for visiting any particular
«country for business purposes; and

(b) if so, the details thereof?

The Minister of Finance (Shri
‘Morarfi Desai): (a) and (b). On
satisfactory reasons furnished to the
Reserve Bank of India exchange is
sanctioned for business visits without
any distinction as to the countries.
¥or dollar countries there is a restric-
dion on the booking of passages for
avhich permission of the Reserve
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Bank is necessary but this restriction
is not peculiar to business visits and
applies to visits to dollar countries for
any purpose.

Inaccuracies in Britannics

3179. Bhri Hem Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government's attention
has been drawn to an article called
India, page 244 1n the Britannica Book
of the year 1858 published from
London that bristles with certain
inaccuracies in respect of (i) the defi-
mition of Western Hindi and the per-
centage of people who speak it, (ii)
the names of the capital of the terr-
tory of Delhi, (1) the figures pertain-
ing to area and population of some of
the States, ete; and

(b) it so, what steps Government
have taken to present a correct
picture with reference to the above
matters?

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b). The
matter has been taken up with the
publishers, who have also themselves
made a reference to the Registrar
General, India, for the 1959 year-book

Public  School Scholarships for
Scheduled Castes and Scheduled Tribes

3180. Shri B. K. Gaikwad: Will the
Minister of Education be pleased ta
state the number of merit scholarships
in Public Schools awarded to Sche-
duled Castes and Scheduled Tribes and
other Backward Classes during 1957-
587

The Minister of Education (Dr. K. L.
Shrimall) :

Scheduled Castes 2
Scheduled Tribes —_
Other Backward Classes 5

Polytechnics in Andhra Pradesh

Cultural Affairs be pleased to state
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blishment of two new polytechmes at
Proddutur and Nijamabad?

The Deputy Minister of Selentific
Research and Cultural Affairs (Dr.
M. Mi Das): The matier 1z under the
consideration of the Southern Regional
Comnuttee of the All India Council
for Technical Education

Hostel for Gulburga

3182, Shri E. Madhusudan Rao: Will
the Miruster of Scientific Reasarch and
Cultural Affairs be pleased to state
the decision taken on the recommenda-
tion made by the Bouthern Regional
Commuttee of the All India Council
for Technical Education to give loan
of 6 lakhs rupees to Engineering
College, Gulburga in Mysore State fo.
the construction of hostels®

The Deputy Minister of Sclentific
Research and Caltural Affairs (Dr.
M. M Das): The reconmmendation of
the Bouthern Regional Committee was
endorsed by the All India Councl for
Technical Education at 1its meeting
held on the 13th Apmnl, 1859 The
matter will now be considered by the
Government and a decivion taken
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Marking System of Voting

3184, Shri Raghunath Singh: Wil
the Mmister of Law be pleased to
refer to the reply given to Starred
Question No 1544 on the 30th March,
1859 and state the number of invalid
votes polled 1n all bye-elections m
which marking system of voting was
adopted?

The Minister of Law (Shri A, K.
Sen). The number of invalid votes
polled 1n the bye-elections so far held
under the marking system of voting
15 137,301

“Income-tax Evasion”

3185 Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state the number of income-tax
evasion cases 1n 1856-57, 1957-58, and
1958-59 year-wise and State-wise?

The Minister of Finance (Shri
Moraryl Desal): The required infor-
mation 15 being collected and will be
placed on the Table of the House m
due course

Field Training Camp in Geology

3186 Shri Hem Raj- Will the Mins-
ter of Steel Mines and Fuel be
pleased to state

(a) the number of University Staff
and University Students who attend-
ed the field traning camp in Geo-
logy orgamised by the Geological
Survey of India during 1958,

(b) the expenditure incurred on 1t
and the places where 1t was held,
and

(¢) the names of the institutions
from which staff and students came
for traming, State-wise?

The Minister of Mines and Oil
(8hri K. D Malaviya): (a) 12 junior
members from among the Umversmty
staff in India attended fleld tranmg



attached to the Geological Survey of
India camps for practical traumng

(b) The expenditure so far incur.

(c) The names of the institutions
from which staff and students came
for training are given below State-
e

Unwersity Staff

Utkal Unuversity, Omssa, Caloutta
Univeraity, Jadavpur Unuveraty,
West DBengal, Gauhath Umversty,
Assam, Mysore University, Mysore,
Baroda University, Poona University,
Bombay, Kerala University, Kerala,
Patna Urnuversity, Bithar, Madras Uni.
veraity, Annamalai Umveraity,
Madras, Andhra Umversity, Andhra
Pradesh

Post Graduate Studenta

Nu:lfber
Name of Instatu- Stu-
Name of nons dents
nate under-
EOINg
training
1 2 3
Andhra Andhra University
2
Bihar Patna University 3
Jammu & Jammu & Kashmur
Kashmus University 1
Madras Annamah Univer-
nt £
M.usm Univer-
nty 3
Saugar Universiry

Madhya
Pradesh
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H 2 3

Kamatak Univer-
st
My:{u Umnaversity

Bombay + ‘Guyrat Umversity
Poona University

Rajasthan Univer-
sty 1
Benaras Hindu
Universat
Mushim niver-
sity, Aligarh ]
Lucknow Univer-
sity

c-i:l.cu:u Unaver-

sity
Jadavpur Univer-
auty

Gauhat1 Univer-
nty 2

M= LN

Uttar Pra-
desh

‘West Bengal

39
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Scavenging by Caste-Hindus

3189. Shri Siddiah: Will the Minister

of Home Affairs be pleased to state:

(a) whether Central Govermment
have taken any steps to encourage
Caste-Hindus to take to sweeping and
scavenging as recommended by the
Commussioner for Scheduled Castes
and Scheduled Tribes in his Report for

the year 1957-58;
(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) This
Commissioner

recommendation of the

along with other recommendations
miéde by him in his annual report for
1957-58 have been referred to the
gtate Governments etc. for their com-
ments which are awaited.

(b) and (¢) Do not arise.
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12 hrs.
PAPERS LAID ON THE TABLE

Rxrorr or RoAD TRANEPORT REORGCA-
NISATION ComMMITTEX

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table a copy of the Report of the
Road Transport Reorgamusation Com-
mittee [Placed in Library See No.
LT-1354/50 ]

Shri T. B. Vitial Rao (Khammam);
Some news appeared in the papers
about some of the recommendations
made in this report; they are of a very
far-reachung nature So, I would
request you to allow some discussion
on this report.

Mr. Speaker: The hon Member
knows how to move in the matter,

Shri T. B. Vittal Rao: I do not know
how before the report is presented to
Parhament, the recommendations
appeared in the Press

Mr, Speaker: That is another matter.
After the report 18 laid on the Table
of the House, if any hon. Member
wants a discussion on that matter, he
can send notice of a motion. If I con-
sider it necessary and if we have time,
I will allow it.

Shri T. B. Vittal Rao: Some priority
may be given for that.

APRIL, 16, 1939 Committee on Privete
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Members’ Bills and
Resolutions

Mr, Bpeaker: He may send a notice;
I will consider it.

AmeNDMENT TO CEntRAaL Excisz
Rures

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): I beg to lay on
the Table, under Section 38 of the
Central Excises and Salt Act, 1044,
a copy of Notification No. G.S.R. 412,
dated the 11th Apnl, 1959, making
certain further amendment to the
Central Excise Rules, 1844, [Placed
n Library See No LT-1852/89]

Laccapive, MiNICOY AND AMINDIVI
ISLANDS SUPPRESSION Or IMMORAL
TraFFic IN WoMEN AND Gmis Rures

The Deputy Minister of Home
Affairs (Shrimati Alva): I beg to lay
on the Table, under sub-section (4)
of Section 23 of the Suppression of
Immoral Traffic n Women and Girls
Act, 1956 a copy of the Laccadive,
Minicoy and Amindivi Islands Sup-
pression of Iminoral Traffic :1n Women
and Girls Rules, 1950 published 1n
Notification No GSR 300, dated the
14th March, 1858. [Placed 1n Labrary.
See No LT-1353/59)

12.02 hrs.
ESTIMATES COMMITTEE

Forty-Erout Rerport

Shri B. G. Mehta (Gohilwad): I beg
to present the Forty-eighth Report of
the Estimates Commuttee on the Minis-
try of Home Affairs—Scheduled Castes,
Scheduled Tribes and Other Backward
Classes

1202} hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND R!SOLUTION-?"

ForTY-srcoNn RREPORT

Sardar A, S. Baigal (Janygir): I beg
to present the Forty-second Report of
the Commiitee on Private Members’
Bills and Resolutions.
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CORRECTION TO REPLY TO
STARRED QUESTION NO 775

The Minister of Education (Dr. K. L.
Shrimall): In part (a) of the state-
ment lald on the Table of the Lok
Sabha in reply to Starred Question
No 775 asked by Sarvashn Wanor,
Sadhan Gupta and others m the Lok
Sabha on the 2nd March, 1859, I had
stated that three employees of the
Banaras Hindu Umversity were sus-
pended, served with show-cause
notices and subsequently dismassed
from the service of the University

The actual position 1s that the ser-
vicegs of these three emplayees were
terrunated, they were not dismissed
as stated in reply to the question

Shri Vajpayee (Balrampur) Am 1
to understand that no show-cause
notice was served on these three
teachers and no explanation was
called from them and their services
terminated without hearing them?

Dr. K, L. Shrimall; It does nnt arise
out of the statement

Mr. Speaker: It does not amse out
of this The hon Minister has onlv
corrected saying that, instead of dis-
missal, they were served with tei-
munation notices Whether notwee has
been given or not, ete, 15 not the
matter which has been correrted
(Interruptions)

Shri Nagi Reddy (Anantapur) What
are the grounds on which thev were
terminated”

Mr. Speaker: We are not gomng to
reopen that question now Hon
Members have mmmense opportunities,
nothing prevents them from tabling
another question

Shri Tangamani (Madurai): Ewen
on the question of termination, we
would hke to know whether notice
was given to them

Mr. Speaker: It does not anse out
of this; Mr Tangamam knows how to
iframe questions.

CHAITRA 26, 1881 (SARA)
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DEMANDS FOR GRANTS*—contd..

MINISTRY OF COMMERCE AND
InpusTRY—COntd

Mr. Speaker: The House will now
resume discussion on the Demands for
Grants relating to the Minstry of
Commerce and Industry Out of T
hours allotted for these Demands 2
Qours and 35 munutes remain

How long does the Minister propose
to take”

The Minister of Commerce (Skbri

Kapungo): Shn Lai Bahadur Shastn
will take about 45 minutes

Sardar Hukam Singh (Bhatinda):
One will take about 20 minutes and-
the other about 45 minutes

Shri T. B. Vittal Rao (Khammam):
What about the Company Ilaw
Administration?

Mr Speaker. Whichever Minister
wants to explain something, hr will

-Epelk

Shri Somani (Dausa) Mr Speaker,
the vital role that the Commerce und
Industty Ministry plays in the e:ono-
mic fleld cannot be over-emphasiten
Indeed the activities of this Mimstry
are almost unhmited Yesterday
evening, Mr Shah gave us a really
impressive and optimustic picture of
the progress that has been ach.eved
or 13 expected to be achieved towards
self-sufficiency in several vital sectors
of our economy For instance, we are
at present producing about R. 80
crores worth of capital goods and
equipment and our imports are of the
order of about Rs 110 crores to Rs 120
crores In another item, in the matter
of basic raw materials, at one stage
when our foreign exchange position
was easy, our imports were of the
order of about 480 crores per annum
Even now, the import of basic metals
including steel 1s worth about
Rs 131'51 crores in 1958 as against
Rs, 18830 crores in 1057 We can,
therefore, very well realise the:

‘!oved with the recommendation of the President
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Aremendous progress that the Ministry
has been able to achieve or is expected
to achieve in the matter of attaming
self-sufficiency 1n these 1mportant
items hke heavy machineres, basic
raw materials and heavy chemicals,
about which quite a hopeful picture
was given by the hon Minister or
Industry yesterday evening

The question of industrial produc-

tion also has been dealt with quite
satisfactorily, in spite of the tremend-
~ous difficulties with which we are
faced m the fleld of foreign exchange
«Of course, it will be evident that the
tempo of industrial development haz
somewhat slowed down in 1958 as
compared to previous years We find
Sonh wnerees She anbea o) smbmdanh
Pproduction rose from 122 4 in 1955 to
182 6 i1n 1956 1 e, more than B per cent
1t went up to 1373 1n 1957 shich
represents an increase of only 3 5 per
scent The rise m 1858 has been even
less In this connection, we have to
assess the progress of industrial pro-
duction 1n the context of the difficul-
ties which some of our major indus-
tries are facing For instance,
there was a tremendous fall
in  the production of cloth and
yarn and, to that extent, the overall
average Increase was  adversely
affected Even then it 1s quite clear
that the average increase of 7 8 per
<ent 1n the industrial production has
further slowed down I would, there-
fore, appeal to the hon Minster to
take some more additional positive
Tneasures to ensure that our tempo of
production increases and we have pro-
gressive and mmpressive fligures than
in the former yvears After all, if we
are to tackle the complicated question
of unemployment it 15 very essential
that the tempo of industrial produc-
+ion should continue to rise It should
be possible for both the private and
Ppublic sectors to march forward m the
programme of industmalisation 1n a
“progressively increasing manner

In this connection, I would also like
to refer to the question about the
prices of manufactured goods It will

APRIL 16, 1959
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be ewvident that 1n spite of the
tremendous increase in the cost of
manufacture, the industries concerned
have been able to mamntain the prices
almost at the previous levels For
example, according to the data given
in the Economic Survey, the prce
index of food articles rose from 100 8
in February 1958 to 114 3 in January
1959  Similerly, the price index of
mdustrial raw materials rose from
1111 in February 1858 to 1141 m
January 1858 Yet, the price 1ndex
of manufactured goods rose only frac-
tionally from 1075 in February 1958
to 109 4 in January 1959 Even this
small fractional increase was due to
factors beyond the contro]l of the
industries

I would, 1in this connection, ke to
suggest that the problem of manten-
ance of industrial cost at a reasonable
level should be given proper consi-
deration as 1t 1s very necessary and
urgent that the prices of manufac-
tured goods should be kept at a
reasonable leve]l in order to enable
our various industries tg compete 1n
the international market and also to
cater to the needs of the internal
market The question of keeping the
prices of manufactured goods under
control 1s of such vital importance
that I would like to suggest that the
Planning Commussion and the Minis-
try of Commerce and Industry should
make an urgent review of the various
factors which have gone to bring
about a very significant increase n
the various items of manufacturing
cost They should also consider as to
how to bring down the cost of manu-
facture 1n a scientific manner o as to
ensure that our cost of manufactured
goods will not increase to a prohibi-
tive level which will affect our
exports as also our economy in various
other ways

Comung to the question of export
promotion, I quite realise that the
Mimustry has taken a series of
measures during the last two years to
boost up our exports There 15 no
doubt that due to these variows
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measures the Ministry has been able
at least to withstand the declining
tendencv which has apoeared in the
first half of 1958 Even then, the
fieures of exports do give us cause
for concen. As a matter of fact, our
tota! export earnings ih 1958 have
been ahout Rs 40 crores less than the
fiqures of 1957 Hgre I wou'ld like to
make a few suzeestions about exports
so as to enable our country to con-
tinue to increase our exports to a
level which will meet with the
requirements of our foreign exchange

I would fi~st like to take up the
auesstion of the textile industrv In
snite of the fact that the Ministry
has taken certain measurey to give
incentives for the expansion of
exports the picture still continues to
be denreasing If one analvses the
exvort flrures during the flrst  two
months of 1959 the position will be
auite elear While we had exnorted
175°71 million vards in the first two
months of 1957 and 12137 million
rards in the first two months of 1958,
our exports in the first two months of
the curront vyear were only 95°48
million vards This clearlv shows that
the industry will not be able to
achirve the exonrt firures of 1958 not
to talk of the fieures of 1957 if the
present trend of exnorts is to continue
The reasons are not far to seek

Tn this connection T would Tke to
draw the attention of the hon Minis-
ter to the serious difficulty which the
industrv is  farine due to the
tremendous rise in eotton nrices What
is the posifion todav? The price of
cotton in other countries has gone
down so tremendously that the Indian
cotton price heara no parity to the
world cotton prices For instance. the
Vijay cotton price in Bombav stands
at Rs 070 per candv while simi'ar
cotton. MP cotton, in Karachi is <old
at almost Rs 300 per candv less than
the price ruling in Bombav, That
shows the dimnaritv in prices which
the "™ndian cotton mille have to face
in the matter of purchase of cotton.
Apart f-om that the incentives which
the Pakistan Government have given
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for promoting exports are far more
liberal than what our Government
have done. Therefore, over and above
such cheap cotton which they are gble
to get they are also in a position to
avall themse'ves of much more liberal
incentives which the Pakistan Gov-
ernment have allowed It is due to
these factors that the Pakistan textile
industry has been able to export
almost the entire year’s oroduction in
the two months of the current year.

Further, the industry has also to
face competition from Japan and UK
and, in the recent past, from China.
Therefore, in the light of all these
difficulties, it hes become rather
urgent for the Government to take
note of these difficulties and they
should take urgent measures so that
the industry would be in a position to
enter the internationa] market for
textiles on a more comvoetitive basis.
I hope this matter is engaging the
attention of the Ministry. It is very
desirable that some action to libera-
lise the scheme of incentives; which
is already operating, is taken in the
immediate future so as to enable the
textile industrv to continue to cater
to the export market at a level which
will meet the needs of the situation.

Similarly there are other items of
exnort also which reaquire constant
attention from the Ministry, For
examnple the exvorts of manganese
nre and iron ore have also fa'len
considerably. 1 understand in Raias-
than several of the iron ore mines
have closed down as thev are faced
with a verv difficult situation. In spite
of that fact, their representation for
certain relief in railway freight has
not been resvonded to favourably, I
understand this matter is under con-
sideration and negotiation between
the Ministrv of Commerce and Tndus-
try and the Railway Board. But I
would sugeest that in these matters
quick action should be taken, If the
policy of the Railway Ministry is to
regulate their freight structure in a
manner which will promote the
exports then there is no reason why
this matter about giving some relief
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for the export of manganese ore and

and bring about such action as would
enable our exporters of wwron ore
compete on a satisfactory level wi
others

»

The difficulty which the
industry 1s facing is a very well-known

under which the textile
Rajasthan are working Out of eleven
mills in Rajasthan, four are already
closed Quite a few of them are on
the verge of closing down I would
like to draw the attention of the hon
Minister to the representation made
by the UP Government mn this
regard The textile units there are in
a much more favourable positton than
in Rajasthan There also, the State
Government has felt the need of
asking for some special concessions
and facilities if the units are to con-
tinue to function properly The
uneconomic units, either in UP or
Rajasthan or Bihar or other places,
require to be specially taken up and
the Government I think, will be well-
advised to take up an urgent review
of the economic conditions under
which these units are functioning so
that the closing of further umts may
be averted This 15 a very important
task and I hope the Minister will look
into this state of affairs and take such
short-term measures as will enable
hese units to tide over the crsis

References were made about the
regional disparities and about the
measures which the Government
whould take to bring about the expan-
sion of industrial development in the
areas which are backward There is
no doubt that within the overall
policy laid down, the Ministry has
taken such steps as will enable the
backward areas to come forward
There i= no doubt that the Ministry
has been doing its best in this direc-
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m the backward areas But the fact
remains that all these measures have
not solved the problem of the back-
ward areas and they continue to
suffer under certain handicaps The
srtuation will continue unless some
more positive steps are taken to pro-
mote industrmalisation in the back-
ward areas It is in that context, Sir,
that I would request the hon Minister
to examine the whole guestion of
regional disparities with a view +to
gIving certain extra incentives for the
development of industries in those
backward areas May I, 1n this con-
nection, 8ir, draw the attention ot
the hon Minister to the recommen-
dations made m this respect by the
Taxation Enqury Commission? I
would like to mention about that
recommendation, although that
recommendation was made 1n connec-
tion with the development of certain
selected industries and in  another
context It was suggested by the
Taxation Enquiry Commission that e
tax holiday for a period of six years
should be given for the development
of those important industries which.
otherwise, would not be developed
Some such measures of giving tax
holiday for the development of inaus-
tries 1n those backward areas must be
taken up for a certain period, and ¥
am hopeful, Sir, that this will definite-
ly bring about a revolutionary expan-
sion of the industries in those parti-
cular areas I do not think from the
revenue point of view 1t will make
any substantial difference After all,
more industrialisation will lead to
increased revenue If certain extra
preferential treatment 1s given in those
areas which are at present backward.
I have no doubt that that step will go
a long way m solving this particular
problem, which, as the hon House ia
aware, 18 coming before 1t time and
again

Let me not be mistaken, Sir, that 1
am under-ratmg the measures that the
Government have taken so far Gov-
ernment have taken certain measures,
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but the problem is so acute that
within the overall policy of industrial
development these measures have
not been able to make any impact on
this vexed question of the develop-
ment of the backward areas I think.
Sir, something more than what has
already been done should be thought
out It 15 quite true that there have
been difficulties of foreign exchange
The hmutations of the Ministry are
quite obvious It 18 possible to
accelerate the pace of development if
some more positive measures are
taken to give a practical shape to
this idea so as to bring about this
pace of increased industralisation in
the country In that context, certamn
suggestiane have bheen made from
time to time from the private sector
that so far as the foreign exchange
1ssue 1s concerned, the private sector
is m a much more favourable position
in negotiating collaboration and other
sorts of assistance with several nsti-
tutions i1n the foreign countries If
only the Ministry will be much more
liberal to give adequate facilities, 1t
will be possible for the private sector
to intensify this tempo of industriah-
sation based on the collaboration with
foreign entrepreneurs

In this connection, several sugges-
tions have been made from time to
time and indeed, 1t has been po:nted
out that so far as the private sector 1s
concerned, the foreign exchange posi-
tion 1s not so acute as in the case of
the public sector projects With the
goodwill that 1s created in countries
lIike Germany America and UK, 1t
1s possible for the varous institutions
there and the various entrepreneurs
there to come forward with ther
collaboratton and with various
schemes 1n a manner which will allow
the private sector to develop their
actlvities m a better manner It s,
therefore, Sir, 1n that spirit of utihs-
ing the goodwill that prevails in those
countres that I appeal to the hon
Minwster to give such facilities and
such concessions which will enable
these foreign collaboration schemes to
fructify In the matter of industrial
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development and in the matter of
promotion of exports, while there 1
no doubt that the Minstry has been
able to function remarkably well in
keeping the tempo of industrial deve-
lopment, still, 1t 1s a fact that much
more remains to be done If really
we have to make any appreciable
impact m the direction of removing
unemployment in the country, the
gerious menace of which 1z obviousto
everybody, 1t 18 necessary that much
more radical and much more positive
measures should be taken to ensure
that that increased tempo of indus-
trialisation will fruetfy and which
will enable us to march forward pro-

gressively

Shri Viswanatha Reddy (Rajam-
pet) Mr Speaker, Sir, mstead of
trying to cover the whole activaties of
this Ministry, I would lhke to
confine my observations to the small
industries and the cottage industries
and the khad:i industries ‘This indus-
try has been nightly descmbed as
‘Industrial democracy’ It has been
sald that the small mdustry 15 well-
sulted for standing up to all the pass-
g winds of adversity that overtake
industries now and then The advan-
tages of having the small scale indus-
tries are well known the world over
That 153 why all over the world, and
psrticularly, in this country, there 1s
a movement towards the getting up
of small scale industries m a dis-
persed manner When we think of
small industries, we try to take Japan
as 8 model for small industries
No doubt, Japan has done a great deal
towards development of these small-
scale 1ndustries The other day, when
1 was browsing through certain papers
connected with small industries I
came across certain figures pertaining
to the US A, which I think I should
place before the House In the USA
there are as many as & mllion small
businesses, producing nearly 50 per
cent of the total industrial production
of the whole country It 1s said that
there are 15 small enterprises for
every 1000 of the population n the
USA Calculating on this basizs we,
m this cou-try, would need nearly
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about 80 lakh small scale industries
to attain the same standard Of
course, 1t 15 not immediately posmble
for us to reach that very high
standard But, that is a picture that
we should constantly keep m view
which will remand us from time to
time of the size of the problem that
we have attempted to solve and the
energy that we have to put forward
to reach that objective

There 15 another aspect of the
small industries movement m the
USA also We have the Small
Industries Board and the National
Small Industries Corporation, and in
the recent past, we are thinking of
establishing a large number of
ancillaries to the big industries Let
me give to the House figures of the
ancillaries as they exist m the USA
The General Electric Corporation of
America places orders on as many as
17,000 small units for its manufac-
tures The US Steel Corporation
places orders on as many as 54000
small industries to fulfil its obliga-
tions So also, General Motors—the
three big Automobile Combines in the
USA which produce nearly 85 per
cent of the automobiles in that coun-
try, place orders for nearly 75,000
small units which have come up round
about these factories That 15 the
pattern which we should try to
evolve, 1n this country also I am glad
to notice that the Small Industries
Corporation 1s trymg to evolve cer
tain patterns in this direction

Let us examine for a while the
pattern of organisation that we have
tried to evolve in this country 1n
order to develop small industries It
15 said that the primary duty of
setting up small industries vests with
the SBtate Governments Then comes
the National Small Industries Cor-
poration Then we have the exten-
sion services given by the Jont Deve-
lopment Commussioners funchioning
directly through the Minwstry of
Commerce and Industry, which are
supposed to give techmical advice and
that sort of information to those who
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are engaged 1n small industries All
this plurality of organisational effort,
1 think, 18 not quite needed for the
particular outlook that we have It
has been decided recently on the
advice of the National Small Indus-
tries Board that all these institutions
must be located in a parficular place
and that each State should have an
organisation independent of any other
organisation That 1s to say, in all
the States we had originally an
organisation to promote small indus-
tries In future, we are going to
have a State organisation I do wel-
come this decision I would request
the Mmstry to go further and
integrate the activities of the Small
Industrns  Corporster 223 s
various service institutes and the
Joint Development Commissioners,
functioning directly under the Com-
merce and Industry Mwmistry  What
1s the special merit or advantage 1n
keeping all these Joint Development
Commuissioners directly under the
Commerce and Industry Mimstry
when we have entrusted the work of
the dcvelopment of small-scale
industries to an autonomous corpora-
tion the National Small Industries
Corporation? I do not sce any objec-
tion 1n integrating the functions of all
these institutions with the National
Small Industries Corporation itself
It 1s a <pecialised bodv and if there 1s
any necessitv to make subsidies o1
grants to this Corporation 1n order to
meet the expenses of the Serviee
institutes also under the Joint Com

missioners’ organisation 1t 1s possihle
to do by way of grants and I do not
see why any separate organisation 1s
needed for this purpose  Therefore

I would very strongly recommend to
the hon Mimster that such a step
should be taken along with the latest
decision that all these orgamsations
should be located in a single building

All these three or four years’ work
towards the promotion of small
mndustries has just now resulted 1n
the setting up of a countrywide
orgamsation for encouragement of
these small industries The whole
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organisation is just now poised for
elaborate funciioning and I have no
doubt that future years will see
gradual achievements in this direc-
tion, We have heard from time to
time criticism that the Government is
talking too much about small indus-
tries, but achieving very little. I must
say tbat the first few years have been
taken away not only in putting up
the organisation, but also in creating
an atmosphere all over the country
among the people, particularly in
areas where industriahsation hasbeen
very poor, the atmosphere, or incen-
tive or desire among the people to
put up small industries. The creation
of such a desire is a great acHieve-
ment which the Small Industries
Orgamisaions have been able to do
during the last 3 or 4 years. The
whole thing is well organised and I
am sure, 1n tumes to come, concrete
results would also be shown by these
organisations.

It has been suggested yesterday by
several speakers that regional indus-
triasation should also be taken into
account by the Government of India
The hon Minister has given his reply
to such a plea [ do appreciate the
various points that were made by the
hon Minister yesterday m his speech
in this connection, I would join with
my hon friend Shri Soman: when he
suggested that a sort of tax holiday
has to be given 1n order to see that
backward arcas develop in mdustry,
not only for the putpose of develop-
ment of big industries, but also for
the purpose of development of ancil-
lary small industries in backward
arcas Because, one of the main
objects of the activities of the
National Small Industries Corporation
18 to see that a larger number
of small industries come up m the
backward areas, particularly

When we see the map of the coun-
try in which are marked the centres
for production through small indus-
tries, we find & great deal of concen-
tration in the Bombay area, Bengal
area and the Punjab area. All the
other areas are just blank. It is our
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endeavour to see that al] these blanks
are fllled up as quickly as possible. I
can certainly understand this concen-
tration in the preliminary period in
Bombay and Calcutta, because, they
have always been industrialised and
development of small industry as
ancillary to the big industry has great
importance m these two regions. But,
in the Punjab, development has been
very rapid The reason for that, if
we consider 1t carefully, can be traced
to the fact that a Punjabi gentleman
15 a great adept in mechanical things.

An Hon Member: In the small-
scale sector.

Shri Viswanatha Reddy: Yes, in the
small-scale sector. I am only talking
about the small-scale sector. That is
why this encouragement which was
started four years aga for the setting
up of small-scale industries there was
taken full advantage of by the people
in Punjab, and as a result of it, the
concentration has come to pass in that
patticular area. Now, after these four
years, the scope of smal] industries 1s
fairly well understood all over the
country. And given enough facilities,
I have no doubt that this concentra-
tion will also develop m other parts
of the country.

Now, may I bring to the notice of
the House certain small defects which
could be easily rectified in the func-
tioning of this small industries move-
ment? As I have submitted already,
the integration of the small industries
corporation with all the service insti-
tutes would go towards the develop-
ment of these small industries all
over the country.

In the matter of producing litera-
ture and making proposals for further
small industries, now, the general
method is to entrust certain officers
with the work of making
for new industries. During these four
years, as many as about 120 proposals
have been published, and they have
been circulated to those who are
interested in the subject. I would
suggest that a separate cell be created
or a separate department be created
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which would go into the question of
making proposals for these small
industries. Now, we have a large
amount of equipment needed not only
for our defence industries but also for
our railways, and many of those
things are supplied through the
Director-General of Supplies and Dis-
posals. If we only go through the
various items that figure in our export
and import trade, we can easily think
of a large number of items which can
be indigenously manufactured through
the small-scale industry sector.

Also, on the chemical industries
side, very little seems to have been
done, and very little thought has been
bestowed towards the setting up of
sall-scale industries fn dhe clremtical
sector. Therefore, I strongly plead
for the establishment of a separate
cell for working out proposals for new
industries both in the engineering and
in the chemical sector.

We have also heard from time to
time criticism about the various items
of expenditure under the head ‘khadi
and village industries’, Recently, I
had occasion to go through an article
writltan by an officer belonging to the
ICS who has been very critical of the
amounts that are being spent on the
development of khadi, and in fact,
his conclusions are that for the pro-
duction of every yard of khadi, the
Government of India are spending as
much as Rs. 10. I would like to con-
test this statement and also the
criticism underlying that statement.

In the Second Five Year Plan, we
have set apart about Rs. 175 crores
for the development of khadi as well
as village industries and small-scale
industries, Out of this amount, the
small-scale  industries take away
nearly Rs. 70 croves. So, Rs, 105§
crores are available for khadi and
village industries. All this amount is
not spent away by way of grant or
subsidy. A considerable portion of this
amount goes by way of loan which is
recoverable in a period of four or five
years. Placing this amount at Rs. 45
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country is to provide employment for
a large number of people who are
otherwise unemployed. Therefore, the
very nature of the programme is
labour-intensive. The potential of
employment that is provided by khadi
and village industries today is 26
lakhs, To provide employment to 26
lakhs of people in our country, in
the present context of capital-inten-
sive industries would need capital of
the order of nearly Rs. 1000 crores.
Since we cannot afford to create so
much of capital for this purpose, and
since it is not possible also to disperse
the employment, even if we are pre-
pared to spend this sum of Rs. 1000
crores, the only alternative for us is
to pursue this programme of khad:
and village industries. It does not
need a great deal of knowledge in
economics to discover that this pro-
gramme can only be a temporary
measure, in the sense that the moment
we are able to achieve full employ-
ment in this country, all these pro-
grammes need not be pursued. But
until then, it is the duty of any civi-
lised Government, and particularly a
Government belonging to the Con-
gress Party, to provide employment
for all its citizens or at least for =s
many of its citizens as possible.
Therefore, if we view this question
from a human angle, it is absolutely
necessary that this programme has to
be gone through. I am sure the
critics who are very loud in their
criticisms of this programme are
living in an ivory tower, and
from an ivory tower, it is very
difficult to see the human problems
that are existing in our country and
which are sought to be solved by the
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enlightened policies of this Govern- Now, I would make a brief reference
ment. to the activities of the Btate Trading

Having disposed of this criticism, 1 =
would like to make a passing refer- Shri Manubhal Shah: Did the hon.
3 Member visited East Germany?

t & ques- Shri Viswanatha Reddy: Yes, I
tion to him about this matter. This visited the Agfa factory in Wolfan
in East Germany.

Ootacamund in South India. Negoti- The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
They are not manufacturing machinery.

as I know. I do
hitch lies. As far as I understand, Shri Viswanatha Reddy: They are
machinery is kept ready in Germany manufacturing raw films.

India. And if the Government of Shri Blaiel S Tk & | O
India decide to enter into a contract, making films; relates to machin-
the factory could be set up in the ery for making films. It does not re-
course of a few months., I do not know late to raw film import.

where the hitch lies. I would be very .
happy if the hon, Minister would kind- “"‘l A um m!u: zﬂn r:!::

ly enlighten the House on this point. films. That was the factory that 1

The Minister of Industry (Shri  Visited

matter on the floor of the Houne-—--—wim whose assistance the factory in

several times. The East German !
Government delayed a long time in ?::uumund is going to be establish

making us the final offer, and the offe:

which we finally received from them Shri Manubhal Shah: Yes, Sir, I
says tmctléill Iomg wam;iot deiiver do not know whether he went to East
any machinery, e delivery can Germany. For, there is another Agfa
only begin in 1964. Therefore, we factory 1n West Germany; and we were
are now going to negotiate with collaborating with the East German
several other concerns in the world, Government, the Federal Democratic
and we hope that when offers are Republican Government of East
received from different people, the Germany. They have not at all manu-
same will be considered. The delay factured the machinery. They have

has not at all been on our side but it ritten to us that the first ect re-
has been on the side of the party :onmbeonlymredal::jlw
which we chose for collaboration. by the end of 1961, and the delivery

Shri Viswanatha Reddy: I am very of the machinery can only start, in
glad to have this assurance from the view of the demand of the East Ger-
hon. Minister. For, when 1 went to man Government, in the Third Plan,
visit this factory recently, they showed only from 1964. May be at that rate it
me one or two units and said that may be completed in 1088, in which
these units were ready for being set this country is not interested.
up in India, and the delay was only Mr, Speaker: There seems to be 2

on the side of the Government of 1 -

India. Therefore, 1 am very glad that m"f;m East Germany going
the clarification has come authon-

tatively from the hon. Minister, and I Shri Manubhal Shah: No delegation

would like to accept it as such, went out.
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Mr Bpeaker; They are here 1n
Indis.

Bhri Manubhai Shah: Not for the

raw flims, Sir. It 5 & parbamentary
delegation.

Shri Viswanatha Reddy: I do not
know where the confusion 1s. Any-
way, I visited the factory wiuch
manufactures raw films in East
Germany in a place called Wolfan.
They showed me two units which
they said were ready to be shipped.
They say one thing to me and anothe:
to the Government. It 18 up to this
Government and the other Govern-
ment to decide between themselves.

Uam very Happy uiat 1n tlis debate
several comphmentary references
have been made to the activities ot
the State Trading Corporation. When
the STC was set up, there was a lot
of ecnticism, and even mud-shinging
agamnst the activities of this orgams-
ation. Now, the people concerned
seem to have reconciled themselves to
the situation and the activities of the
8TC are being greatly appreciated.
I am very happy to notice this change
in the atmosphere and the temper of
the country as well as this House, and
I am sure in the years to come the
functions of the STC will also be en-
larged, and the foreign trade that has
been developed 30 far by the STC will
also increase further for the mutual
benefit of the countries of the worid,
and particularly our country.

Mr. Speaker: Bhn Sarhadi Hon.
Members will have ten minutes each

Bhri Ajit Singh Sarhad! (Ludhiana):
The Ministry certainly deserves com-
pliments on its achievements in the
field of commerce and industry. It
has & very important role to play, as
it has to foot the bill of food bv in-
creasing exports. But there is one
aspect to which I wish to draw atten-
tion, and that is in relation to the
production of agricultural machinery
like agricultural implements, traciors
and fectilisers.
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For many years to come the em-
phasis must be on agriculture, and for
Wkt reason, agriculture is to  have
prionity mn the Third Plan. Since
we are going to adopt co-operaave
1armung, where the holdings would e
larger, and for that we will need
agricultural machinery. I am not one
of those who feels that liimited mech-
anisation of agriculture would result
in any displacement of labour. Cattle
wealth 1s good, but unlimited idle and
old cattle will be & dran on the
country's food Hence we must con-
sider how far it 1s necessary to go in
for mechanisation, and that 13 very
essential when we have co-operative
farming as the basis of our agricul-
tural system. Hence, more attention
&bl he pneid lo rop produckor  of
agricultural machinery, parucularly
small tractors.

It pained me very much to find
from the Report that though the in-
stalled capacity of 42 umts for the
production of agricultural implements
in 1957 was 20,020 tons, the production
was only 15,224 tons; and 1n 1958
while the installed capacity decreased
to 19,696 tons, the production has been
still lower at 13,000 tons Similarly,
in the matter of pumping sets, road-
rollers and tractors, the progress has
not been creditable, Hence, more
attention should be paid to them

In the matter of fertilisers, the
Ministry knows very well that we
cannot meect cven 50 per cent of the
demands of the States, and the de-
mands made by the States are not
even 20 or 25 per cent of thewr actual
requirements So, you can see the
condition we are in relation to fertili-
sers The factory at Sindri 1s on
trial p-oduction of urea and double
salt Similarly we are going to have
it at Rourkela, and we are having a
fertiliser factory at Nangal Why
should not efforts be made {o increase
the productive capacity Nangal factory
now that it is under construction parti-
cularly when the hon. Minister has
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conceded that there is regional dis-
panty 1 the matter of indusirial de-
velopment mn different States.

Particulariy, Punjab suffers {from
tius. The hon. Mimuster knows very
well that 1n the matter of heavy In
dustries, Punjab’s per capita invest-
ment 15 13 as compared (o 98 in Buuar
and more than 100 in Bengal. Tlat
disparity can be reduced by inergas
ing the production potentia} of the
Nangal teruliser factory which IS
under construction.

1 am glad the hon. Munister 's very
much alve to thc need for the .e-
moval of these 1:gional dispaiities an.t
1 hope tangible steps will be taken
m this connection.

Some suggestions have come from
Le hon Members who preceded me,
but I would draw the attention or the
hon. Minister to certain facts. He
knows very well that Punjab 15 a
cotton-produc ng 1rea, and 15 export-
ing cotton worth ciores of rupees. Bul
see the condition of the textile indus-
try there It 1s very deficient, and
the flgure. speak for themselves

Pumjab had only two spinning mulls
and three composite mulls with a
spindiage of 88,000 and loomage of
1,383 at the beginmuing of 1958 when
the total in India was 470 mulls, (175
spmning and 295 composite) and the
total installed capacity was 130,54,098
spindles and 2,01,280 looms Desplie
this, no attempt has been made to
improve matters in the Punjab,

The hon Minister has said that new
spindles are given to mulls in  the
under-developed arcas, but in the ex-
pansion schemes it 1s the old factu.-
tes and mulls that gain. 1 speak oub-
ject to correction. I hope that in th-
matter of new mills the claims of the
under-developed areas will be taken
into consideration and more tangible
steps taken in this connection.

Under the Industrial Policy Resolu-
tion of the Government, financial aid
to co-operatives is not banned, rather
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it 18 to be encouragea. Then, why

,AO¢ Whe co-Upeiuilves N e runjau be

€encourdged w open texule muls and
small-scale industries with the heip oi
the Government of lndia’ That s one
or the means by wnicn not oniy dis-
Parity in the aistribution of industry
can be removed but the tonsumer aiso
could be very much benemted. As
the hon. Mimister kuows very wel),
SMuls stase nuustries have got certain
duvdiidgts  Fustly, they piovide
immediate laige  scale empioyment.
Secondly, they offer a methoa of
bringing about the most equitable
disiribution of the nat onar  mcome
Thirdly, they falitate ettective mobi-
l.ation of re.ouries of capitay  and
skill which otherwise remain un-
utllised,

13 hrs,

In this connection, us you know Very
well, the Punjab has got the bigge-t
concentration of small scale industr-
les. I am glad the Minister has ap-
preciation for the mind of the Punjab;
who has got a tendency to develop
industries But despite all the effurts-
and good wishes of the Minuster, 3 am
afraid not much has been done 1n
this connection.

Let me take the instance of hosy ry
in Punjab Hoslery 1s one of the mos.
Important industrie, 1n Punjab. i 1s
cenirdl sed in Ludhiana 1t has a capital
investment, I am told, of aboat Rs. 3
crores It gives employment direct-
ly to 10,000 people and 1t was produc-
Ing goods worth Rs 4—Rs. 5 crores,
one-fourth of it for export. “But
what 1s the position now? It has very
much dwindled down. It 15 practi-
cally hiquidated, because of non-stan-
dardisation of goods and bad quality
What are the reasons for this! Pnssi-
bly 1t is because there have been no
co-operat'ves. Efforts should be ma-de
to run the Industry, on a co-operative
basis ‘Then there is the question of
~heapness of production Attention is
necessary in that regard

Then take the case of the cycle in-
dustry. The cycle industry has made
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very much progress. But unless efforts
are made to bring about an agree-
ment between the bigger units and
the smaller ancillary umts as to the
manufacture of components by the
smaller units, the industry will not
prosper. But I would suggest that
this should not be left to agreement
between the smaller units and the
bigger units. ‘This should be done by
legislation whereby a certain percent-
age of the component parts will be
manufactured by the smaller units and
the bigger units will depend upon the
smaller units for that percentage of
component parts.

I concede that efforts have been
made 1n this connection If you look at
the report, you will see that in the
case of about 8 or 10 bigger faclories,
agreement was brought about with the
smaller units But I do not find the
name of the Atlas Cycle Factory nf
Sonepat, which is one of the bigges:
units 1n the industry, in this hst. I
would not go into details. But I
would only draw the attention of the
hon. Minister to this, that efforts
should be made in regard to the
hosiery industry and the cycle induc
try, both for provision of raw materials
as well as for the conclusion of an
agreement between the smaller wnts
and the b gger un'ts of the cycle in-
dustry in regard to the manufacture
of component parte.

There 15 another industry to which
I wish to draw the attention of the
hon. Minuster. It 1s the silk industry
of Kashmir. At one time, we had a
very wide market for this industry.
The silk of Kashmir was considered
the best and had, 1n fact, been taken
in the fashion markets of Europe.
But we do not find that reputation for
the silk industry in Kashmir now. I
do not know the reasons for this. But
things need looking into. It may be
that the individual effort has not been
successful. It may be that it needs
some co-operative basis.

Another industry, to which I wish
to refer, 1s the jam industry. Kashmir
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13 producing very delicious and good
kinds of fruit. I do not know why
attention has not
we have a jam factory near about
Pathankot, all the fruit of Jammu and
Kashmir could be utilised.

Shri Ansar Harvani (Fatehpur):
That 1s dealt with by the Food and
Agriculture Ministry.

Shri Ajit Singh Sarhadi: This can
veiy well be looked after by the Min-
1stry of Commerce and Industry.

Shri Ansar Harvani: No, they do
not.

Shri Ajit Singh Sarhadi: The last
point I want to make pertains to a
centre for forward contract in gur.
It relates to the constituency of my
hon friend, Ch. Ranbir Singh. He
also referred to 1t in his speech on
the Demands for Grants of the Food
and Agriculture Ministry, but then
objection was raised on the ground
that it pertained to the Ministry of
Commerce and Industry Now, sanc-
tion has been gwen for the for-
mation of 4 centres in UP and one
at Delhi. It has been considered that
Delhi and Pumiab are one. Punjab is
considered as the second biggest gur
producing State and Rohtak is the
centre. There is no reason why we
ehould have the forward contract
centre at Delhi which is at one cor-
ner Why should it not be at Rohtak
which is a central place? The hon.
Minister will appreciate that in the
matter of the establishment of a for-
ward contract centre for cotton seeds.
Abohar was rejected. as it was in one
corner, and the place chosen was
Bhatinda In the reoort, it is men-
tioned that Abohar was rejected be-
cause it was in one corner. Delhi i«
considered to be a corner of Punijab.
yet it has been accepted whereas
Rohtak has been rejected

So I would draw the attention of
the hon. Minister to these facts and
commend the work of the Ministry
and support the Demands.

z
:
E
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Skni B. Namayaaammy (Periya-
kulam): Mr. Speaker, S.r, first of all, I
thank you for giving me an oppor-
tunity of speaking here. After gett:
ing freedom for our country, every
Ministry has focussed its entire atten-
tion on developing our motherland in
many ways As a result of thus, India
hag improved a hundred-fold in every
direction. The world is watching the
wonderful progress we make with our
poor capital, forelgn assistance frcm
friendly countries, manpower and
natural resources. We all know tnat
the cuts in the foreign exchange have
made it difficult for the Commerce and
Industry Ministry to import raw
materials and capital goods.

It is not out of place to mention
here that due to the shortage of
foreign exchange, there was a decline
in production 1n some 1ndustries.
Special steps should be taken to solve
the foreign exchange difficulties in
the development of small scale indus-
tries. The success of khadi and will-
age industries and handicrafts de-
pends on the administrative organisat-
ion entrusted with the task of ex-
ecuting the plans The National Ex-
tension Service and the Community
Projects, which have spread all over
the country extensively may be utilis-
ed profitably in this connection The
Commumnty Project authorties should
see that at least 10 artisans in every
mother village can get trained n
cottage industries on modern lines and
the willagers are inoculated with the
spirit of a new life.

The administrative set up in the
higher level is all right, but in the
lower strata it is not so. The wvillage
merchant finds it difficult to obtamn a
licence, and the village artisan cannot
even get necessary financial aid.
These difficulties may be eradicated
very easily if sufficient atention is
paid by the department.  Generallv
epeaking, in every line there .s grod
progress in spite of the fact that this
Ministry has to discharge its duties

widely.
like to say a few words
the

I would
concerning plantation industries

for Grants 11836
By constituting the Tea and Coffee
and Rubber Boards, these indus-
trres have improved to a great extent.
Facng so many difficulties, these
pianters are getting fair prices 1.

tneir produce. All the Boards a1

working satisfactorily.

I represent the Periyakulam con-
stituency containing many cardamom
plantations. So I want to say some-
thing about cardamom and the
Cardamom Board to be newly form-
ed What made Columbus circum-
navigate the world; why did Vasco
de Gama sail to India? Spices ot
Ind.a, especially cardamom the king
of spices, attracted them. From tme
immemorial, Cardamom Elletaria 1s
indigenous to South India and Ceylon.
Certain spices of Amomum Kapalag
are grown in Nepal, Viet Nam, Tha-
land and some other tropical cou.-
tries. In marketing places of Ifnua
the true cardamoms are known as
small cardamom (Chota Elachi) and
the other as big cardamom (Bari
Elachi). In appearance, shape and
colour and smell, they are vastly diff-
erent. The smell and taste of the big
cardamom are different, sometimes
resembling that of camphor,

This up-country delicate plantation
requires a good rainfall, good height
and moist ever-green forest full of
lofty trees. It 18 planted in the States
of Madras, Kerala and Mpysore.
Roughly speaking, there are more
than 1,30,000 acres under this plan-
tation. I had requested the three
State Governments and the Director-
General of Commercial Intelhgence,
Calcutta, to supply me with a lst of
total acreage and quantity of  car-
damom exported to foreign countries,
Only yesterday, I got the official in-
formation stating that the exports of
cardamoms from India are 34 281
cwts. valued at Rs 3,56,74,794 in the
calendar year 1958.

In those dark days, the planters
gathered the cardamoms from the
wild growths in the forests full of
elephants, tigers, bisons and other
wild beasts. Then, from the base they
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puiled the panicles by the hands or
cut them.

ir, Speaker: The hon. Member 1s
aescribing cardamom.

sShri R. Narayanasamy: With so
muca auicwty we are ga.hering
caldamoin in those parts

Mr. Speaker: I agree, what 15 1t
ithat the hon, Member wants?

ban . Na:ayaunasamy: 1 am, theie-
fore giving some particulars. Thuy
pull tne panmcles by the hands or cut
tnem. Then, they adopted the ciude
s¥slem in psanting and drying Afte:
the Eurcpeans took up this planiauon,
they iollowed new and scienufic
methods. The yield has, howover,
snown signs of serious dechine pre-
bably due to the increasing age of t ¢
vider plantauons and the succession
ot chimatically unfavourable yeais

Incidentally, the appearance of
Lirips a8 & MAJOr insect pest and the
uamage done by a virus disease mad
als0 be cited The cardamoms weit
free from any serious nsect pest or
disease uniil 1935 Thanks to the then
Imperial and now Indian Council of
Agricultural Research, for sanctioning
and financing the cardamom surve
in Souh India by Mr Wilson Meyne
ot the United Planters’ Association of
South India m 1940, as a direct result
ef which two experimental stalion=
nave been set up in 1944

Mr Speaker: What then does the
hon Member want from the Minis-
try?

Shri Satish Chandra: What the hor
Member 15 saving is  entirely the

concern of the Ministry of Agricul-
Ture.

Sh-i T B, Vittal Rao:
cultivation?

Cardamom

Mr. Speaker: He says about a Car-
damom Board
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Shri Achar (Mangalore): He wants
a Cardamom Board.

Shri B. Narayanasamy: So, | earn-
est;y request the hon. Minister for
Commerce and Industry to form a
statutory Cardamom Board for im-
proving the planiation, preservation
and research on cardamom, the king
of spices, a precious commodity of
the producers of the South, on the
unes of the Tea, Coffee and Rubber
Boards This plantation is worthy of
attention from the Centre—as well as
assistance It 1s necessary to have a
central organisation—without joining
it with other spices like cashew-nut.
arecanut etc I place thus demand on
behalf of the cardamom planters of
South India

Mr Speaker: Mr Kanungo

Shri Shankaraiya (Mysore): Mv-
sore has not been given a chance, Sir

Some Hon. Members rose—

Mr Speaker: Hon Members will
Jdivide all the industries among them-
selves Mr Kanungo

Dr Melkote (Raichur): The time for
discussion may be extended

An Hon. Member: We have no
ndu trres n UP

Mr Speaker: All the Ministcre
come {rom UP Is not the hon
Member satisfied with the Ministeis

already”

Shri Kanumgo: Spices and other
things have spread aroma in this
House during this debate 1 will onlv
take a few minutes because I wnll
not dilate upon many things except
1 couple of items.

About spices, I should say that this
has been one of the traditional items
of export. Lately, it has shown con-
siderable reduction. Of course, car-
damom itself has not shown reduction
but other spices like pepper, turmeric
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and ginger have shown reductions
This is one thing which shows how
the pattern goes. These are whollv
export esrming commodities The
exports have been reduced The re-
duction can be attributed to com-
petitive sources

Of course, hustorically, at_ one time,
this country was the only source of
supply of these materials But, other
countries have now started growing
them and putting them in the worli
market They have been able to p-r
duce qualities which are superior to
ours and the prices offered are also
chegper than ours Therefore, DIke
all other expor{ commodities, we have
got to bestow attention on increasinr
quantitatively and improving quall
tatively these products along  with
other products

We have to remember that in our
:ountry inte'nal consumption 18 grow-
ing and the standard of living 1s 1m-
proving, though slowly ‘Therefore,
internal demand 1s also another com-
peting factor in our export

1 just mentioned spices because it
15 one of the indications as to what
the malady 1s so far as our {foieign
trade 1s concerned Government have,
no doubt, been taking steps for 1m-
proving the qualty Various incen-
tives have been provided to the<e
items as well as to many other items
1Y must Le semembor | that so far our
trade was considered to be something
which came to us After the War,
we have now realised, as every othe:
nation has rcalised, that you cannot
sit back and expect trade to come to
you, you have got to make an effort
and get the trade Therefore, re-
cently Government has been taking
steps for prowviding opportunities of
aggressive salesmanship and providing
other services which will mprove
trade In this connection, 1 would
only mention that the STC which has
received some compliments in  this
debate is one of the agencies which
has been serving the trade of the
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“Ountry and 1its creditable performance
bag peen acknowledged in the debate.
The nstitution 1s just two years old
£ & the case of a trading organisation,
Wo years 18 rather a short period
The volume of trade which has been
e 1n the second year 1s more than
doyble of the first year In the first
Y%r, 1t was of the order of Rs 10
CTyres which increased to 28 57 crores
M the second year Apart from this
Wa have also got to see that 1t has
Tendered services which m  the
“hanged conditions of the world are
®Xtremely necessary in the sense that
% Iink arrangements and Various
er devices and new types of on-
POriunities which have grown up sfter
the war, 1t 1s possible to push m the
Workd masrkete hard-to-sel) rhems a0
to export to new countres and t0 new
l“’nm of trade which were not there,
©fore We can cite the example 1n
thy field of shoes and handicraft goori-
8N3 woolen fabrics These are new
"ems which have been introduced n
N€w countries

Some remarks were made about the
€lay m executing contracts for the

rter deal with the USA for manga-
N ore It has got to be remembered
thyt the deal 15 to be finalised with
thy. sanction of the Government of the
Other country through 1ts own
3Rencies and almost the final consent
of the other Government was given
SOmewhere 1n March, 1959  After that
¢ qualities, timings and various other
3ctors have got to be discussed with
that agency and our agency and I do
06t think that the delay 18 anything
More than could have been expected
The contract has been signed in March
244 further details are to be worked
4t and then I suppose the deal wall
RS through But we have to remem-
or apart from this deal, that this 1s
% arrangement by which the sagging
Market for manganese 1s being bol-
“tored up Manganese has dropped
plmnomenally m the world market and
'l'us 1s one of the services which
¥ould not have been available to the
“Suntry and to the trade m general
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if the STC were not available Here
aga n the other service, which is not
so promment today but -which has
been rendered by the STC, 13 the
opportunity for foreign buyers to look
up to an agency where they can go in
for long-term contracts for iron ore
In the course of two years the STC
has proved 1ts capacity to handle the
Japanese gontracts and 1t has earned
sufficient credit by which other
countries are lkely to procure
commodities in bulk and for langer
periods This a service the results of
which will be available in a few years
Obviously, there has been some
remark about the difficulties in cer-
tamn areas It 18 bound to be so If
o Tivbes wre Yordeh m arihnvoritie
geographical positions, they cannot
compete with those which are situated
in more favourable locations They
can compete if they reduce the cost
of production and provide for the
differential between geographical posi-
tions This is possible because today
the sources of iron ore m South India
have been developed largely due to
the efforts of the 8TC and the only
hmit ng factor today 1s the non-
availability of transport facihities

Shri Panigrahl (Pun). The Railway
Minister says that the transport
facility 13 available

Shrli Kanungo: The transport facili-
ties by and large are mcreasing but in
certain sectors, to which the hon
Member has been directing his ques-
tions, very often there has been a
very peculiar position which happened
last year ‘Therefore, facilities were
not there and therefore we cannot say
that the region has been let down 1
would hke to emphasise that by and
large the total export of ore has been
increased and the increase has been
posuible because an agency lhke the
STC has been available A fervent
appeal and argument was made for
the export of raw jute The export of
raw jute has been banned for the last
ten years It was banned for histori-
cal reasans It was one of the after-
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effects of Partition Fortunately, the
farmers of this country have risen to
the occasion and this year, statistl-
cally, there 13 a surplus of jute pro-
duction but 1t has got to be remem-
bered that qualitatively we have to
mnport a considerable quantity of jute
for many years till our qudlity im-
proves In ths case, the export can
be justified if there 15 a purplus in
the internal consumption and more or
production But the argument is put
forward that you cannot sell unless
you take off the duty, you cannot sell
unless you provide incentives. I am
not able to agree with that The bare
fact must be met that m the month
of January the internal prices of raw
wibee M. Radarian, waere rowhly ‘rom
rupees less per maund compared to
India

Shrl Rameshwar Tantla (Sikar)
The quality 18 much higher than the
Indian jute

Shri Kanungo. That strengthens
my argument The prices were four
rupees less for equal quality of jute
1 am not speaking of the superior
quality of jute I am speaking of the
grades at the bottoms which are
equivalent to Assamese bottoms If
Pakistan can do that, our look-out
should be to see that we are able to
produce jute of that particular varie-
ty or other superior varieties at a
lesser cost

Shri Mulchand Dube (Farrukha-
bad) May I know the reason for this
high price?

Shri Kanungo: I have not got time
to explain that I am just mention-
g that when the price 15 lower at
a certain place, we cannot afford to
look with confidence into gomg in
for large-scale exports We have got
to be careful because we are an im-

the cost of production and
cheaper goods available It i3 not
from the export angle alone. Our
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industry is todasy faced with compe-
tition from other producing countries
where new capacities have been
established. Unless we feed our
industries with raw materials at
competitive prices as nvailable mn
other countries, our industry which
is B0 per cent export based will suffer

1331 hrs.
[Mr. DerUTY-SPEAXER m the Chair]

But, all the same, this year again
the STC has tried to canalise some
exports If it goes through and if
the trade co-operates, and the future
crop is higher, then we may go n for
exports as well next year But to
tase the expart anticwgatiqns qo. guha-
dies 1s not to be encouraged, either
explicit or concealed

Oneg other pont I would ke
to mention 18 about the handloom in-
dustry 1 will just read out the figures
of rebates which have been increasing
from year to year In 1855-1B56 it
was Rs 160 lakhs, m the next year i1t
was Rs 230 lakhs, then it was Rs 258
lakhs and 1n 1958-58 it 1s anticipated
to be Rs 325 lakhs This rebate 1s
available only to a part of the produc-
tion of handlooms where fortunately
the production has been increasing
The production figure 1n 1952 was
1100 milhon yards whereas in 1958
1t was 1788 million yards This rebate
1s available to, for example m 1957,
only 350 milhon yards

Now, the point I want to emphasise
1s this, that at this rate if you go on,
there must be some halt somewhere
Production 1s bound to increase Pro-
duction 18 increasing not because of
rebate, 1t 13 increasing because of
other developmental activities, because
of other faciitres which are bemng
provided Therefore, we should con-
centrate more upon the developmental
activities which have to be intensified
so that production can increase and
also employment can increase If you
want to do that you should call a
halt somewhere some day to the
rebates I know it is difficult to do
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awdy with a faclity, particularly a
finencial faculity, which has been
made available It 1s not that Gov-
ernment 33 doung anything about
apolishing the rebate anywhere now
1 am merely throwing an 1dea that
th® Members of the House, the State
Governments and the public iff gene-
ral should consider and thmk over i,
whether we should concentrate upon
the developmental expenditure or
otherwise

Sir, my time 1s up, and I do not
want to take any more tume of the
House

Shri Achar: May I ask one ques-
100’

Mr Deputy-Bpeaker: Order, order
Every minute has been accounted for
gpn Ansar Harvam

Shri Ansar Harvani. Mr Deputy-
gpeaker, Sir, 1 am a great admirer of
ouyr present Commerce and Industry
pinister He 1s a lttle dynamo of
the Congress Party and wherever he
g fitted he generates energy When
ope year ago he became the Minister
of Commerce and Industry I had my
own apprehensions because 1 knew
tpat at least the commerce part of
tpe Ministry of Commerce and Indus-
try was on the verge of bankruptcy
After the dawn of freedom, instead of
jncreasing our exports and decreasing
our adverse balances of Payment, we
have ncreased the adverse balances
of Payment tremendously We expect-
¢d that In the course of years we will
decrease them and our financial posi-
ton will be better

But, Sir, unfortunately, the picturc
tJ1 today 15 not very bright It was
oyr great Prime Minister who once

rked ‘produce or perish’ 1 as
a humble follower of the great Prime
pinister will add ‘export or extin-
gb’

Export 15 not possible unless we
h#Ve got a market research service I
h#ve got this huge annual report of
the Ministry of Commerce and Indus-
try before me, and from this report I
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do not find that the Min:stry has any
orgamisation for market reseaich
which may, on the one side, increase
the export of our traditional goods and,
on o her side, find new markets for
new commodities and other things
Therefote, I will very humbiy suggest
to the hon Mimster that he should
set up a dynamic export research
counc,] which will find new markets
for our traditional goods and which
may Increase our exports

Sir, 1 wish that this report had
indicaled the targets that we have
fixed for export to various countries
Instead of finding the targets that we
have fixed and the amount that we

, have achieved, all that we find 1s that
a number of delegations consisting of
officials and even bus'nessmen went
to various places But no indication
has been given as to what these
delegations have achieved, what con-
tracts they have en‘ered into and how
much of those contracts have been
fulfilled

As 1 said, we find that our exports
are gong down Even our traditional
goods like manganese ore whose 50
per cent monopoly is held by the
State Trading Corporation and iron
ore whose complete monopoly 1s held
by the State Trading Corporation bave
gone down in the matter of exports
Therefore, there should be something
wrong about our orgamisation I hope
and trust that the hon Minister of
Commerce and Industry and his Minis-
try will look into it.

I appeal to him that he should take
dynamic steps to increase the export
potentialities of this country TUnless
we export we are hkely to perish and
we are likely to faill in our varous
Plans.

1 do not want to say much about
imports But about the import policy
I want to know whether our Govern-
ment keeps any list of the market
structure We have recently develop-
ed a craze for entering into contracts
with various countries for producing
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machineries without finding out the
world market rates of those
machineries. We are often getting
them on deferred payment. But we
forget that in the next Five Year Plan,
the Third Five Year Plan or the Plan
after that, they may come upon us.
Therefore the Government should
have a more wvigilant poliey with
regard to imports of machineries from
various countries. They should find
out the world market rates and inflat-
ed rates should not be allowed to be
g ven just for the lure of being given
the facility of deferred payments,

Mr Deputy-Speaker: I am sorry, I
did not tell the hon Member that
he has only ten minutes

Shri Ansar Harvani: I will not take
much time of House on this question
of imports and expors I want to
refer to the State Trading Curpora-
tion When the Government of India
decided to have the State Trading
Corporation, 1t was a great dynamie,
revolutionary and progressive step.
But a great dynamic, revolutionary
and progressive step should have a
revolutionary, dynamic and progres-
sive machinery also to implement it
What machinery have we in the State
Trading Corporation a team of officers
trained 1 maeistricy 1n collectorate
and file pushing m the Secretariat 1
do not say anything aganst them
individually, but they had hardly any
traiming in the business flield. They
have done wonderful work They
have done satisfactory work. I do
not say that they have nnt worked
well But an organisation like the
State Trading Corporation cannot be
run by people who have got only
traditions in bureaucracy. Sometime
back we heard that we were going to
have a non-official as Chairman of the
State Trading Corporation We were
happy to hear that The present
Chairman is a brilliant man, a great
officer, a great «civilian I have
nothing to say against him. But he
is Chairman of the State Trading
Corporation, he is the Director-
General of Export Promotion, and he
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Btate Governments. I am not going
to make any special remarks about it,
becsuse I have no proof for it. But
then, Caesar's wife must be above
suspician. I would, therefore, appeal
tw the Ministry to see that no suspicion
arises. It is a pathetic site to see in
Udyog Bhavan senior retired officers,
retired ICS officers, ex-Secretaries,
Joint Secretaries, Deputy Secretaries
and Under Secretaries walking about
in the corridors of the Ministry and
visiting the Secretaries, Deputy Secre-
taries, Under Secretaries and other
officers. I do not mean tc say that
those people can corrupt our Secre-
taries or Deputy Secretaries and Under

for Grants 11848

and ag sweet ag the hon, Member who
Just now ended his speech, it will be
sood.

Shri B. Das Gupta (Purulia): I
hope to finish within 15 minutes.

Mr. Deputy-Speaker: Ten minutes.

Shri B. Das Gupta: I thank you
for giving me an opportunity for
speaking on the Demands for Grants
under the Ministry of Commerce and
Industry. I will confine myself mamn-
Ly to the base for decentralised econo-
mic and industrial

Before 1 come to my point, I may’
draw the attention of the Ministry to
the affairs in respect of Sindri Ferti-
liser Factor. For shortness of time, I
cannot go into the details bdbut
this much can be said, tha
the affairs are not happy at all there.
It has become urgently necessary to
probe into the affairs immediately,
without any delay. In short, the pro-
duction has not been able to reach

cite only one instance. We are sink-
ing foreign exchange for Importing
Methanol gas. The Mithanol plant
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Board in regard to handloom weavers
who are outside the co-operatives.
Handloom weavers in general and
those outside the co-operatives in
particular, are findng it very difficult
to get their raw materials at proper
rates and market their products. It
is very essential to give them dyes
and yarn, which are essential for
them, at cheaper rates. I hope Gov-
ernment would lock into this matter.
There are innumerable complaints
day in and day out about the increas-
mng prices of dyes. I think Govern-
ment must be able to make some
arrangements to see that all handloom
weavers are supplied with dyes and
yarn at proper and cheaper rates, so
that the handloom indusiry would
not vanish from our countiry.

There is one point that has been
agpitating the minds of hon. Members
every year, which is discussed quite

not understood the basic difficul-
of

all fast industrial and technological
progress of the world and, therefore,
it is very difficult for the l.mdgr-

within these under-developed coun-
tries there are parts which have fal:

back when compa:ed 1o say, Bombay
or West Bengal. It 18 very clear that
these areas have been falling back
previously, at the time of the British
Government; it is doing the very
same now. “In this context” he savys,
“it will not be right or easy to decide
which part of India. of this great sub-
continent, is wunder-developed or
which is more developed” Accord-
ing to him, it is because of this that

area, Reasoning on these lines, he
concluded that day by saying “if the
Centre tries to direct the location of
individual units, nothing can be
disastrous to the unity of India than
such a step” 1 am sorry, he is not
able to see the marked
which already prevails, especially in
the South, that the Government Is
not taking whatever step they should
take to develop the
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people are to be united, it iz an sorry to say that the disparities
essential duty of the Government to between States will increasse, instead
see that the under-developed parts of descreasing, because they are not
ds not fall back still further, at the applying the Industrial Policy Reso-
rate at which we are proceeding lution or the recommendations of the
mmmdm It we SRC 1n the proper spirt
companies m
?:::‘ . Coming 1o import and export .rade,
1 find that even today the foreign
Shri Manubhai Shah: I do not want monopolies control our trade to an
to wterrupt the hon Member, but he umimaginable extent I was going
has tried to read something which I through the figures that have been
have never said What I have sad g@iven m the Reserve Bank of India
was that generally to direct a parti- Bulletin and I found that in the case
cular project or particular unit m a of tea, for example, their control 1s
particular village or a particular 79 per cent, n the case ¢f tobacco it
place will be dificult, because then 1s 39 per cent, other industries zlso
there will be a great amount of show more or less the same pomition
jenlousy between different willages In the case of import of muneral olls
and different places But, as I smd it 1s almost cent per cent, 98 9 per
yesterday, we have defined the cent In the case of drugs ana dyes
various regions For instance, in the it 13 more than 39 per cent If we
case of textiles, sugar and cement leave the import and export trade in
where we see that the area as a the hands of foreign companies, if
whole 15 more than sufficient, the will not make for progress of the
entrepreneur should go to the other country, there i1s no doubt about it
areas But generally we cannot specifi- Therefore, unless we change the
cally direct mndividual entrepreneurs pattern of the organisa I do not
us to

State-wise distmbution of companies, ed importers of a few places like
we 1n Andhra have only 530 com- Bombay, Calcutta or Madras are on

pames when there are 28,000 odd the stage already A new entrant
companies 1n the whole country If who wants to enter the fleld will not

we tfake the per capita income, get a chance of getting hcences
Andhra comes twelfth, as compared
to the other States When the all Mr Deputy-Speaker The hon

Indwa figure of average 1s 326 1t 1 207  Member should conclude
In
o

ber of lcences given Shri Nagi Reddy: I will flnish m
to Andhra Statein 1958 1t 1z something two munutes
QOu

licences for the establish- There 15 a lot of corruption Some

of mdustnece, of these people who get licences
Andhra gets 15, 1 repeat 15 If the never use them They auction them
Government do not change its way of in the public market It 1s not so
thunking, the manner in which they “public” for you to go and imme-
are epproaching this problem I am diately get 1t But a public market
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have to keep the interest of the indus-
try as well as of the workers and of
the country in mind, if they want to
function successfully and really want
to develop. I must admit that the
younger generation among the indus-
trialists are conscious of these facts
and I would very much like the older
generation also to realise the import-
ance of this and function in a way
which will not create special difficul-
ties for
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consider it in the best interests of the
country that we should take the help
of every sector who will assist us in

11860

But along with this I must

a reference was made by Shrl Manu-
bhai Shah to it—that there is a ten-
dency towards monopoly—monopoly
in two senses. The big people or the
big industrialists want to become big-
ger still. Of course, we have no legal
sanction to stop it, but those who are
concerned with it have to think over
this matter and specially the Com-
merce and Industry Ministry insofar
as the Government side is concerned.
The pomnt 1s: why should not an op-
portunity be given to the new entre-
preneurs to come in and put up new
mdustries? It is true that some of the
big industrislists have got certain
advantages. They can deal with
foreign collaborators much easily.
They can secure loans. All that is
there. Yet, there is a desire amongst
new entrepreneurs or new people to
come up and set up new industries.
It 18 true as Shri Manubhai Shah was
saying that many new

nave come forward and have set up
different industries. Yet, we have to
go much further towards that direc-
tion Of course, generally the desire
of growing is quite all right, but in-
sofar as our present set up and our
economy is concerned there is hardly
much p'ace for huge comcerns and
companies or compantes like :artc.s er
cetera, There are none like cartels at
present in our country yet our effort
should be to prevent it because the
gulf or the difference between entre-
preneur and entrepreneur has to be
reduced rather than increased. In fact.
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should be built in smaller industries
and smaller factories even far away
from that area. It is not necessary
that they should all be set up round
about that factory.

It might be said that transport difi-
culties will be created. In fact, trans-
port capacity will be increased. In
other countries also parts, components
and tools are brought from one place
to another, that is, to the assembly
plant. Long distances are covered.
We should not grudge that. I person-
ally think that this idea of setting up
ancillary industries is very important
and the desire to build cverything in
one’s own factory should be curbed.

Bhri Jadhav (Malegaon): Will the
cod oY protothuon ok Yower oy T

Shrl Lal Bahadur Bhastri: Yes, be-
cause these ancillary industries will be
small industries. They w:ll not be as
huge, as big as the others.

Shri Harish Chandra Mathur (Pali):
May I seek a clarification? What is
your idea of ancillary industries? Will
they be only under the umbrella of
a particular industry or they will be
catering to the various industries of
the same nature?

Shri Lal Bahadur Shastri: Natural-
ly the latter. They will be catering
to the needs of all the industries which
require the goods or machinery that
they produce. They will not be under
one umbrella. It all depends on cases
and items of products. Yet, the gene-
ral idea 1s that these ancillary indurc-
tries will be independent industries. I
hope that being small indus-
tries, it will be possible for them to
reduce the cost of production.

In regard to ancillary industrics, we
have not got any law or :anction. Bui,
whenever we have talked with the big
industrialists or those who have big
concerns, they have not opposed this
idea. We do want that some defimte
steps should be taken in this regard
In case we find that some legal sanc-
tion is necessary for this kind of deve-
lopment,—1 have not fully thought
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that, a little of levelling up and level-
ling down could easily achievs results
without inflictine anv, snecial hardsbhing.
to those who will be affected by it.

Shri Somani, just now, said some-
thing about the private sector being
given some kind of freedom to come

' to terms with foreign collaborators in

setting up industries in this country.
As regards such joint ventures by
Indian and foreign concerns, the broad
principle that we have accepted is that
foreign investment will be given the
highest encouragement in spheres
where new lines of production are
to be developed or when special types
of experience and techmical skill are
required. According to the general
policy, our desire naturally is that the
majority interest in ownership and
effective control of the undertaking
should remain in Indian hands. But,
this is not an inviolable rule. So far
as essential industries are concerned,
Government generally do not hesitate
to allow the establishment of industries
in collaboration, provided such a pro-
posal is considered in the national
interest. That is our general policy.
As far as I am aware, naturally, we
make a very close scrutiny and con-
sider any proposal in its wider con-
text. I do not think there has been
any discouragement, or I might say,
even great delay, in sanctioning or in
approving of some of the important
proposals concerning important pro-
jects.
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them quota for foreign exchange It
15 hoped that during the next three
or four months time, the position will

I cannot say how much
But, the manufacturers say that 1t will
defimitely improve The real solution
15 to manufacture more cars and place
them at the disposal of the public
But, 1n case, the position does not

we might ultimately go over to hcens-
ing the cars as was done just after the
war The State Governments will have
to take over that work and the hcens

tion will not arise In so far as the
manufacture of small cars 13 concern-
ed, the Minister of Industry, the other
day, said that we have already set up
a committee It was sad that the
committee 1s & purely officmal commat-
tee It 1s not quite correct to say that
it 15 an official commuttee It 15 true
that some of the representatives of the
Ministries are there 1 do not know
whether the Flannung Commission will
be called official or non-offimal A
representative of the Planming Com-
mussion 18 also there A representa-
tive of the Defence Ministry 1s also
there, which 1s very important because
some Members smid that a represen-
tative of the Defence Minmstry should
be there, as they are trymng to maru-
facture therr own vehicles We have
one Shr1 Das Gupta, a renowned pro-
fessor of Economucs, who has retired
from the Lucknow Unmiversity He is
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dlso on that Comnuttee In fact, the
Tlhmrm“qmm

|
%
E

cerns are actually producmg the whole
car or they are producing only some
parts and mmporting the rest and then
doing the assembling?

Shri Lal Bahadur Shastri: I hav~
not been able to hear the hon Mem-

* ber's question
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[Shri Lal Bahadur Bhastri]

further export orders up to a maxi-
mum of 50,000 bales.

The S.T.C. have organised procure-

pricee. 1 do not know exactly what
the position is today, but when I went
to Bihar I was told that prices had
looked up, and they were about one
to two rupees higher. Bo, what Shri
Tantia said will not be quite correct.
If we make allowance for railway
transport, taxes and other incident-
al charges, then the price payable by
the ST.C. to co-operative societies
will rule, on the average, between
Rs. 17'38 and Rs. 22'45 per maund,
depending on the area of procurement.
On the whole, the steps taken by the
Commerce and Industry Ministry in
this matter have stabilised the position
_for the time being. As regards the
future, we will naturally keep a watch
over it and take action as we think
best. I can assure Shri Tantia that
neither the producer, nor the exporter
will be allowed to suffer.

I wish only to say a few words
about small-scale industries, and then
say something about exports, because
there is not much time at my disposal.

like 10 say something about tea, but
it will take a long time. Bince he has
mentioned it, I might merely say that
the position of tea, in so far as export

APRIL 16, 19560

cerned, there is no difficulty about
financing those gardens, They can
get loans banks without any

from
difficulty. The real problem arises in
the case the
and much more in the case of the
weaker gardens, the weakest.

So far as intermediate gardens are
concerned, the Reserve th
Chairman of Tea Board and re-
presentatives of the scheduled banks
have met and discussed this matter

1 think they will come to a decision
very soon, and it will undoubtedly be
a favourable decision,

real problem arses, Banks are not
prepared to advance money to them
because thew crops etc, are hypothe-
cated for the working capital and
therefore it is not possible for them
to get block capital. So, the real
problem before the Ministry at the
present moment is how to prepare a
scheme or how to so arrange that some
agency is formed which would
supply the necessary finance to these
weaker or weak gardens. The consi-
deration is going on and I can tell
him that this thing 1z uppermost in
my mind.



ly the hon. Finance in his
Budget has given fiseal relief to the
ten industry. We are also giving

ticular areas have not been covered
or that Government is not paying
proper attention to them, we must

to small-scale industries. It is Im-
possible to put up heavy industries in
every part of the country. As money

is attracted towards those who are
moneyed people, similarly, these
heavy industries are attracted to

areas where there is power, where
there is coal, where there is water.

All these facilities are not availa-
ble in every nook and corner of our
country, and the only altemative
therefore is to set up small scale in-
dustries. In fact, we will have to
review the whole position in so far as
the development of small scale in-
personally

industry

Demands CHAITRA 28, 1881 (SAKA)

for Grants 11872
i1, so that there is no discourage-
ment to the small entrepreneur.

These days there is a rush towards

ment there., He has no employment
there except as a clerk or in some
other capacity at the desk. When I
talk of small scale industry, I am
not merely thinking in terms of cities
or towns. I am thinking of setting up
small scale industries even in the
rural areas and villages. Therefore,
our scheme is to have industrial
estates not only in big towns as in
Delhi or other places; we want to
have rural industrial estates in the
villages and in the block develop-
ment areas. At present, we have
proposed that there should be 20
rural industrial estates. I do 'want
that we should try this as an experi-
ment first. Naturally, the number
will have to be increased considera-
bly. But let us start with 20 in diffe-
rent parts of the country and
see how they work. I have no doubt
that if some financial asgistance is
available and technical know-how is
furnished fto our younger people.
they will naturally like to avail of
these facilities and set up industries
round about their villages. They will
not have to go about and run for
services, So this scheme will have
to be carefully experimented If it



be in the interest of our people.

In fact, I would suggest that the
new entrepreneur should not have to

equipment has to be purchased

foreign countries, Then he should
know where training and technical
know-how are imparted. He should
also know about the, facilities regard-
ing location, and marketing of his
Pohiods, Toese e jume 9 oe
things which a young man or entre-

drawn yp as to how through cottsge
industries the persons who engage
themselves in those industries will be
able to earn Rs, 60—Rs. 100 per

month. Rs, 100 apart, I would be
satisfled if through cottage industries,
it would become possible for a vil-
lager or any person to earn about
Rs. 80 per month. I shall personally
feel satisfied because in the context
of the low income in our country,
Re. 80 is not a very small sum. But
it has to be fully thought out and
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or machinery had gone down. 1 was
locking into the pamphlet which has
been circulated. I find that the pro-
duction hag actuslly gone up. The
value has definite]ly incressed. The
official igures go to show that the pro-
duction has gone up.



for Grants 1876

Demands CHAITRA 326, 1881 (SAKA)®

ws

Ry h. .m mnw.m LETE
1 i o
MM u:mmmm ‘ﬂmm 1 MMnm MWWM¢
sd 2% g3 i § Lo mmm
8y 3 mmmmmmm 2 WM : mmmnmmmmmm
b m thumm 5 mmeMmmmmW
m mmmmnannmm mwm@mMmmmm
;m@m i mmmmmmmu 4
gt &yl
il el
ST I M) S mwwmmm
Mt 3 Sh

il e o
Mwmuwm m m m m
3 mw ] hm wm M
il lia) mmmmw mmm

it i mm T
PRI
) s
v a3 s35528,8 i
mmw wwmmmmmewmmmmmmemmw
I} st
1HEH mmmmm mwuhm



a1877 Demands -

[Shr1 Lal Bahadur Shastr]

‘1t among individusl exporfers, main-
tain a list or register of exporters who
undertake these and then get plans
prepared by each registered exporter,
d0 attain the targets, having regard
to the quality comtrol, settlement
of disputes ete, and then prepare con-
solidated estimates of the facilities re-
quired by the exporters fo fulfil the
‘dargets and find the assistance of Gov-
-ernment to such registered ®xporters.

‘Thig has been done by one or two
Export Promotion Councils. But,
unfortunately, other Export Promo-
tion Councils have not adopted this
.and I would, therefore, advise all the
Export Promotion Councils to work
-on these lines.

Our recent adjustments of patterns
«.of trade agreements will also, I hope,
bhelp us because we have tried to
reduce the unfavourable balance of
trade—our balance of trade was in an
. adverse position in so far as the Kast
Asgian, West Asian and Middle East
countnes are concermed. In  our
recent agreements or when we go
into the renewal of those agreements,
. our desire is that it should be seen
that our adverse balance of trade
1 position is changed or converted into
a favourable trade balance. Up till
1now, we have been importing more
from them and exporting less. We
.have succeeded in the case of some of
the countries. Further help will be
rendered to us by the agreements
which we have entered into with the
Bast European countries. Naturally,
these agreements are based on rupee
learance accounts. But, it has to be
realised that still the items of im-
portance are the traditional goods—I
mean textiles, tea, jute goods and oil-
seeds These are really our import-
ant 1tems. It is true that we are
able to export other non-traditional
.§oods: but they do not fetch us enough
foreign exchange. So, the real pro-
blem is of these goods and we have
10 see how to step up exports of these
“jtems.

I{ 1 may say so, we are still the
tmajor exporters of primary goods.

APRIL 16, 1988
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You ma¥y call them agricultural pro-
ducts like oilseeds, or even plantation
products like tea or coffee. The most
important step that has to be taken
about oil-geeds or other cash crops is

:
%

will not go up and it will help us in
competing with other countries in so
far as the foreign market is con-
cerned. At the present moment, as
soon as we export oilseeds, there is a
rise in the market. If the produc-
tion is enough, it will help in keeping
the price-level of these products in-
ternally.

It was sald by Kanungo) that we
have entered into a barter agreement
with USA and that agreement which
was pending for some time has now
been finalised. It will help us m
stepping up the export of manganese
aore. The export of iron ore has
actually gone up. I think Mr Har-
vani was not quite correct when he
said that the export of iron ore has
gone down. I shall merely give him
the figure for 1055; it was 1'5 million
tons. In July, the STC took it over
and from July 1058 till early 10569
it has gone up to 2-7 million tons and
we expect that it will reach up to 3
milion tons. Therefore, the export
of iron ore hag gone up.

¢ Shri T. B. Vittal Rao: At the cost of
the manganese ore.
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are helping towards that We are

producing goods indigenously and
therefore, the importi are reduced

In the end I have to say that there
alternatives 1if you

to give
incentives and we have given incen-
tives Sometimes it creates difficul-

greater mcentives than India Of
course we cannot compete with Pakis-
tan in the matter They have recent-
ly announced a 23 per cent currency
retention Out of this they can
mmport whatever goods they Like from
any country How can we do that in
our country when there 153 so much
restriction on imports? I must say
that generally the industries and the
trade have fully co-operated with us
m this matter in so far as the re-
duction of import 1s concerned They
have never complamned or groused
the kind of incentive given in Pakis-
tan, it 1s not possible for us to con-
sider Therefore, 1 have to say this
The textile industry becomes nervous
the moment Pakistan does this or
that *“Tt has done this, so0 you
should do this; otherwise export will
dwindle” That kind of an attitude
does not help I say that we will al-
ways be prepared to consmider giving
more ncentives provided of course
some result 1s shown

The second alternative 13 some
voluntary scheme by the industries

5¢ (A1) LSD—6.
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themselves to impose a levy 1 am
glad that Dr. Krnishnaswam himself
made that suggestion. He said that
the industries should levy or impose
some kind of a levy on themselves and
try to compensate for the losses on
exportable goods I welcome that
1dea and 1 have always supported it
But some of the big industries have
not giwven serious thought to i1t, I am
very sorry for that. But I know the
bicycle manufacturers have formed
an export assoclation and it has
unposed a levy of Rs 10 on each
cycle by which they expect to get
sbout Rs 75 lakhg in a year Theiwr
1dea 18 to subsidise Rs 10 for each
cycle which 1s exported to other coun-
tries In this way some of the other
industries could have adopted this
scheme  The electric fan manu-
facturers are also thinkingin the same
terms to form an association and
impose a small levy and pool the re-
sources In order to compensate for
the loss If that sort of an effort
15 made by industry, 1t will
certainly help them and the country

If all this 1s not done, then the
only alternative 1s compulsory export.
I do not want to say much on that
because during the last two or three
months I have a feeling that there 1s
a great desire and enough enquines
have been made and mqusitiveness
has been shown by entrepreneurs
towards export They do want to
export their goods and commodities
I do not, therefore, want to sound a
note of pessumism A voluntary effort
1s always better than to introduce an
element of compulsion in that Of
course if there 15 no alternative we
may come before Parliament and tike
its sanction and some legal authority
in order to see that a certain percen-
tage of the production is exported,
that will, of course, be the last alter-
native But it creates sometimes a
fear among others If you take to
compulsory regulation, 1t creates some
suspicion in the minds of our buyers
abroad that compulsion might lead to
deterioration i1n goods I must make
it clear that compulsory export will
mean compulsory pre-chécking and
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pre-inspection of goods so that the
quality will mot be allowed to go

down in standards in any way.

These are the three alternative,
however, I, do hope that we will get
the help of the Export Promotion
Council and the commodity boards
and others to help us in stepping up
our exports. It is a long-term policy,
no doubt. It is true, as Shri Harvani
has said, that we will have o carry
on propaganda and good publicity
will have to be given, Marketing re-
search will have to be taken up. He
is quite right in that. We have taken
up these things in all seriousness.
Marketing research will also have lo
be dane by varwus commodity board
and the export promotion council.
They will have to send small dele-
gations and they will go out and col-
lect the necessary material. He will
perhaps be glad to see the report
which has been published by the
Federation of Indian Chambers of
Commerce and Industry. The dele-
gation which went out had produced
quite a good report about marketing
wesearch which would be very useful
and the Government is also looking
into them. These things will have to
be done.

As regards the S8TC, it 's difficult
for the Director-General of Foreign
Trade to carry on the work of the
BTC along with his heavy work. He
is carrying on because we want him
to do it. But my idea is, if possible
and if I can get a suitable mon-offi-
cial, we will certainly appoint a non-
official as the Chairman of the STC.
The STC is, unfortunately placed in
a position in which it is attacked by
the private sector and also the pri-
vate industrialists and others; it is
attacked by Members of the Opposi-
tlon; it is attacked by Members of
our Party.... (Interruptions.)

An Hon. Member: It should exist
and expand.

Shri Lal Bahadur Shastrl: There-
fore. the appointment of the Chair-

APRIL 16, 1958

carefully. I would, therefore, mere~
ly say that it iz engaging our atten-
and we will appoint a whole=

I have taken a very long time but
1 do not know what to say about the
Company Law Administration about
which Shri Morarka said something.
This is the last item on which I
wanted to say something, if you will
permit me. May I say a few words?
(Interruptions.)

Some Hon, Members: Yes.

Tho Minister of Finance (Shri
Morarji Desai): Encroaching upon
Finance!

Shri Lal Bahadur Shastri: I am
sorry 1 am offending my colleague.

Bhri Morarji Desal: You are not
offending me.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
The Company Law Adminstration
was previously with him.

Sihrl Lal Bahadur Shastri: In so
far as the Company Law Adminis-
tration is concerned, it is true the
Company Law Admunistration has
been dealing with a large number of
companies and their task has been
fairly difficult The number of com-
panies is about 28,000. The number
of managed companies is 5000 and
the number of managing afiencies s
about 4,000. So it is true that it has
not been possible or it may not have
been possible for the Company Law
Admunistration to look into each and
every matter of each concern. But,
anyhow, they have scrutinired, they
have tabulated their accounts,
balance-sheets etc. and 1n  many
cases they have taken action.

One thing is quite obvious., that
since this Act was framed a special
consciousness ir there amongst {he
shareholders. The shareholders are
quite conscious of their rights, and
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these cases only 5 cases are pending
and the rest have been disposed of
Some of these delays are undoubted-
ly due to the office-bearers of the
companies or those who are con-
cerned with the companies They
delay matters They do not come
up and produce the documents,
balance-sheets etc They do not
appear before the mspectors as wit-
nesses So these things generally
take up a long time Anyhow we
are at the present moment consider-
mng the question of appomnting new
inspectors our own whole-time ins-
pectors Up till now the -chartered
accountants and others were appoint-
«d ag mmvpectors When we will have
new nspectors I am qute certain
that our work will be expedited But
1 might tell the House that they
should not think that the appomt-
‘ment of these inspectors will add to
our expenditure In fact, the amount
that we are giving to the present
inspectors 18 rather on the high side
and the appomtment of these whole-
fime inspectors will not increase our
expenditure—with due apologies to
Shri Feroze Gandhi.

I have also to say—it is nothing

Jor Grants 311884

Company Law Bill that the loop-
holes of its provisions will be
ed and a committee will be
for gomg mto those matters

was set up, as the House
knows The committee has submit-
ted its report, the Government ™ave
considered the report and the amend-
g Bill is being drafted by the Law
Mmistry I think the draft will be
completed very soon My idea 15 to
introduce the Bill m this segsion,
and 1 would very much like that the
Bifl may be referred to a Select
Commutitee i this very session itself
Till then we will have to wait We
may, however, see what further steps
ar¢ necessary especially In regard to
the managing agencies

H

8hr:1 Morarka said that the Gov-
ernment has not taken action under
Section 324 of the Company Law Act
It 1s true we have not taken action
but that matter 1s engaging cur
active consideration. We are consl-
dering over the matter as to what 1s
to be done and what action 1s to be
taken 1n regard to the provisions of
that section But hus fear that if no
actton 18 taken immediately there
will be some dislocation in the work-
ing of the present companies or the
renewals of managing agencies is not
quite justified, because we have al-
regdy said that those companies
which want renewal should come up
with their applications  There are
certamn companies whose cases have
come and which have not been decid-
ed It is true they are pending, but
I can tell Shr1 Morarka that they
will be decided in good time before
the date of 15th August 1960 armnves
But o there are certamn companies
which do not want renewal or which
do not put mn their application before
thet date, well, naturally, it will
mean that they want that the manag-
ing agency should not remain 1n those
firms or concerns If they want to
wind up, we wall certainly welcome
it We are not enamoured of
managing agency But ¥ they will
come up with &n application it will
be considered and dusposed of In

good time



ment of old ones. I hope it is gene-
rally wunderstood that

What I want specially is this
Where comprehensive services, as
used to be covered in the managing
agents’ remuneration in the past—
two things are important: remune-
ration and period of renewal—are
not being rendered, if that kind of
comprehensive service is not being
rendered, there is a prima facie jus-
tification for reducing the maximum
remuneration from 10 per cent to §
per cent, which is the maximum
limit—10 per cent—for a managing
director or & manager. Similarly,
where the aggregate profits are very
large, it would not be unreasonable
to have a slab system of remunera-
tion or to prescribe a lower celling
of remuneration than the 10 per cent
formula. I hope these steps will
have a salutary effect on the com-
panies as well as befit the share-
holders.

It would also be necessary to con-
sider a shorter period of re-appoint-
ment for msnaging agents instead of
the full term of ten years in every
ecase. Since, under the Act, Manag-
ing Directors may be appointed only
for five years at a time, there should
be no objection to managing agents’
re-appointments also being kept

recommendation of the Commission.
Naturally, every case is considered
by the Advisory Commission, and

Sir, T have taken a long time of the
House. I am exceedingly thankful

Mr. Deputy-Speaker: Am I to put
22y Y. medion. ‘o the wir AL the
House separately?

Shri 8. M. Banerjee: Sir, my hon.
friend, Shri Nagi Reddy raised &
question about the service conditions
of those who are working in Gram-
odyog. 1 want to know whether any
committee was appointed really to
consider their wages and working
conditions, I am referring to those
employees who are working in the
Gram Udyog Bhavan.

Shri Lal Bahsdur Shastri: Those
cases have been looked into some-
time back. There was some dispute,
and it was discussed by the Gram
Udyog Bhavan authorities and others.
As far as I know it has been settled.
I{ there is any fresh problem, the-
hon. Member should inform me.

Shri Jadhav: What about the in-
crease in the fertiliser factory?

Mr. Deputy-Spesaker: Order, prder.
Should I put any cut motion sepa-
rately?

Shri Nagi Reddy: My cut motiom
No. 2024—Failure to pilan for the
development of industrially back-
ward States as recommended by the
States Reorganisation Commission.

Shri Jadhiv: My cut motiom
No. 1986.



nsesy

Mr. Depuiy-Bpeaker: Bo, there are
two cut motions to be put to the vote

specifically.

Dr. P, Bubbarayan (Tiruchengode):
I would Like to know what those cut
motions refer to,

Mr. Deputy-Speaker: Cut motion
No. 1088 15 about the failure to do
away with the disparities in levels
of deyelopment between different
regong of tne country. Now, the
question 1s:

“That the Demand under the
head Ministry of Commerce and
Industry be reduced by Rs, 100"
(Failure to do owoy with ths
disparities in levels of develop-
ment between different regions
aof the country).

I would request every hon. Mem.
ber that be must now decide which

Demands  CHAITRA 26, 1881 (SAKA)
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Skri EKanungo; My push-button is
also not working.

Mr. Deputy-Speaker:
two Noes then.

The Lok Sabha divided: Ayes 32,
Noes 104.

1 will add

Division No. 10] [25° 37 &rs,
AYES
Banetiee, Shn Pramathanath Khediliar, Shel Fetll, Shri New
m”&u Wl“ hmn'v
Bltaruch, Shei Newbir Kriabnarwarnl, Dr. B, Sl T B Vi
Daserstha Deb, Shel Kumbbar, Shri Reddy, Shel Negi
Dige, Shri Muhy, Shn R & Sahmke, Shri Balasahed
Gaikwad, Shn B, K. Maters, Shey Sungh, Shel L. Achaw
Obu.mﬂwlm q‘M:unsmn.n Sugsadbt, Shri
Irer, Sh Esswars , Shn Vesudevan Tangamanl, Shei
L =) e
e'u, Sk D Parulekar, Shel » S
NOB!
Metiree, Dr.
R prigyi M, e L. .
Agads, Shr Musbes, Shei §. N-
Shr Thunjhunena, Shrl
Shn B. R. Joahi, Shrl A. G Morerka, Shri
in Dia, Sbet o Nue, Stri Kumikrishosn
“Thakat Du M"""'“m" Litodper Nanjappe, Shri
Singh. Shri Nithwasl, Shri
P C Kestar, Dr. Dr.
iy Koo, Dr. Ty
Bt 355 Sives Nareyen Kbieul, Shd epin
Desal, Shri Morar i Fuzeel, Shri B. M. Ona, S
Deshmh, Dr. P S, Labiri, Shri Padam Dev, Sh
"Duide, hei Mukhand MaAds Ahcoed, Sheimst! Pbatio, s
Dwiredi, Shri M, L. Mallish, Shei U, 5. Paichoudhent, Shrkmazi 1
Candl, Shri Parost Mandal, Dr. Pbupeu Pandey, Shn K. N.
*Gliosh, Shel . R. Mandal, Shei ). Pageriar, Shrl
Cupts, Shrl Rmn Kraben Mangangsdsn, Shrl P u
Hlarran, Shel Aosar Mathw, Shrl Hariag Chiodes Mmmu::::.m
Hanada, Sbrt Subodh Mcbu, Stn J. R Puel puthes Mesibe
Heda, Bhri Madsts, Shrimats Krinh®
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Patll, 5hri R. Dhondibe Samuntha, 8bri 8. C. . Sinha, Shriseti Tarkeshwari
Ractha Moban Singh, Shri Savhadi, ShriA it Singh Sinhesan Singh, Shel

Rata Seren, Ehri Setish Chandry, Bhrl Somenl, Shei

Ram Shaaker Lal, Shri Satyshhess Dyvi, Shrimati Subbstaysn, Dr. P

Ram Bubhag Singh, Dr. Shah, Shri Manubhai Sumat Prmad, Shri
Ramskrishonan, Shei P, R. Shankarsiys, Shri Sunder Lal, Shrl
Rangares, Sbri Sharms, Pandit K, C. Tuslg, Shrl A. M.

Rao, Shri Jagenathe Sharma, Shri D. C. Tharummals Rao, Shel
Raddy, Shel K. C, Sharma, ShriR. C. TM::&E&'-H-

Reddy, Shri Rami Shobba, Ram, Sbri m"""h”

Reddy, Shri Viswsratha Slddenenisppa, Shri Umeso Singh, Shel

Roy, Shri Bshwanath Bungh, Shr: Jang Babadur Verms, Shri RK.
Rungsung Sules, Shri Singh, Shri H. P. Virma, Shri M. L.

Sadbu Ram, Shn Sinha, Shri B. P, Vyu, Shei R.C.

Sugal, Serder A § Sunha, Shri Seiys Nezsyan Wodeyss, Shri

The motion was negatived.

Mr. Deputy-Speaker: The other
cut motion—No. 2024. I see it 1s not
pressed now. 1 shall now put all the
cut motions to the vote of the House.

All the othgr cut motions were put
and negatived

Mr. Deputy-Speaker: The question

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come 1n course of payment
during the year ending the 31st
day of March, 1860, in respect of
the heads of demands entered n
the second column thereof sgamnst
Demands Nos 1 t0 5 and 107
relating to the Ministry of Com-
merce and Industry”

The motion was adopted

[The motions for Demands for

payment during the year ending
the 31st day of March, 1880, in
respect of Minustry of Commerce
and Industry’”.

Dexmanp No 2—INDUSTRIES

“That a sum not oxceeding
Rs 27,22,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of
payment during the year ending
the 381st day of March, 1860, 1
respect of ‘Industries’”

DemaND No 3—SaLr

“That & sum not exceeding
Rs 68,07,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come 1mn course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Salt'”.

Grants which were adopted by the DeMaND No 4—CoOMMERCIAL INTELLI-

Lok Sabha are reproduced below —
Ed]

Dmano No 1—Mmwmstry or Com-
MERCE AND INDUSTRY

“That & sum not exceeding
Rs. 67,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of

GENCE AND STATISTICS

“That a sum not exceeding
Rs 74,46,000 be granted to the
President to complete the sum

to defray the charges
which will come 1 course of
payment during the year ending
the 31st day of March, 1960, in
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Doaaxn No., S—MisczLiiwzous Dx-
PARTMENTS AND EXPENDITURE UNDER
o Mpuastey or COMMERCE AND
DosTay

“That a sum not exceeding
Bs 2,5590,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in cowrre of
payment during the year ending
the 31st day of March, 1960, 1in
respect of ‘Miscellaneous Depart-
ments and Expenditure under
the Ministry of Commerce and
Industry’ "

Demanp No 107—Carrrar OuTLAY oOF
THE MINIsTRY OF COMMERCE AND
housmy

“That a sum not exceeding
Rs 14,89,90,000 be granted to the
Premdent to complete the sum
necessary to defray the charges
which will come m courre of
payment during the year ending
the 31st day of March, 1860, m
respect of ‘Capital Outlay of the
Munistry of Commerce and In-
dustry'”

MiINisSTRY OF FINANCE
Mr. Deputy-Speaker: The House

will now take up discussion on De-
mands Nos 21 to 35 and 112 ‘0 118
relating to the Ministry of Finance
for which eight hours have heen
allotted

Hon Members desirous of moving
cut motions may hand over at the
Table within 15 munutes the numbers
of the selected cut motions I shall
treat them as moved, if the Members
in whose names those cut-motions
stand are present in the House and
the motions are mn order.

Dxmanp No 21—MmvisTer or FINANCE
Mr, Deputy-Bpesker: Motion
moved-

“That a sum not exceeding
Rs. 1,357,000 be granted to the
President to complete the msum
necessary to defray the charges
which will come in course of

Demands CHAITRA 28, 1881 (SAKA)
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payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Finance'.”

Denann No. 22——Cusromg

Mr. Deputy-Speaker: Motion
moved:

“That a sum not exceeding
Rs. 8,63,52,000 be granted to the
President to complete the sum
necessary to defray the charges
whuch will come n course of
payment during the year ending
the 31st day of March, 1960, n
respect of ‘C ool

Devane No 23—Uwnion Exciss
Durizs

Mr. Deputy-Speaker:
moved:

“That a sum not exceeding
Rs 7,41,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1960, m
respect of Union Excise Duties’”

DemAND No 24—Taxzs on Incomm
INctuDING CoRPORATION TaAx, C1C

Mr. Deputy-Speaker: Motlon
moved

“That a sum not exceeding
Rs 5,17,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, m
respect of ‘Taxes on Income 1n-
cluding Corporation Tax, etc®”

Druanp No 25—Opruv

Motion

Mr. Deputy-Speaker- Motion
moved
“That a sum not exceeding

Rs 36,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
pnymentdm‘inuthayencndin.
the 3ist dey of March, 19680, In
respect of ‘Oplum'”



Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,56,52,000 be granted to the
Pres dent to complete the sum
necessary to defray the charges
which will come in course aof
payment during the year ending
the 3lst day of March, 1060, in
yespect of ‘Stampe””

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 23,23,000 be granted to the
Pres'dent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of “Territorial and Politi-
cal Pensions’.”

Fo. —Aocer Demanp No. 31—SUPERANNUATION

Avrrowanceg AND Prusions
Mr, Deputy-Speaker: Motion moved:

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,60,80,000 be granted to the
Prer:dent to complete the sum
necessary to defray the charges
Whiohwju“ﬂ:meincome of
payment during the year ending
the 31st day of March, 1860, In
respect of ‘Audit’”™

Dxmawp No. 28—Cumpzncy

My, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,67,71,000 be granted to the
Pres:dent to complete the sum

payment during the year ending
the S1st day of March, 1960, in
respect of ‘Currency’.”

Dxmaxp No. 29—Miny

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,13,72,000 be granted Lo the
Pres dent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1880, in
respect of ‘Superannuation Allow-
ances and Pensions’.”

Drmanp No. 32—Miscriraxzous De-

PARTMENTs AND EXPENDITURE UNDER
THr MDusTRY OF FINANCE

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 40,33,55,000 be granted to the
Prer dent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Depart-

Drzmaxp No. 33—Praxnmvg ComMis-

BI0N
Mr. Deputy-Speaker: Motion
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which will come in course of
peyment during the year ending
the 31t day of March, 1980, in
Most of ‘Planning Commis-
ian’,

Dmuanp No. 34—MisceLiANEoUs Abd-
JUSTMENTS BETWEEN THp UNION
AND Srtare GovERNMENTs

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 16,507,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lat day of March, 1980, in
respect of ‘Miscellanedus Adjust-
ments between the Union and
State Governments'™

Drmaxo No. 35—Prx-pARTITION Pay-
MENTS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 20,0000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course aof
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Pre-partition Pay-

for Grants 11996
Demanp No. 113—Carrear  OUTLAY
on CuUrRmnCY AND CoOmNAGE *

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 92,52.31,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1960, in
respect of ‘Capital Outlay on Cur-
rency and Coinage’.”

Dmuap  No. 114—Larrear  Oviay
oN Mnvxs

Mr. Deputy-Bpeaker: Motion moved:
“That a sum not

Denanp No. 115—Cosaoren Varus
or PxNsions
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the B31st day of March, 1960, in

Drmaxp No. 118—Loans anp Ap-
VANCES BY THE CENTRAL GOVERNMENT

Mr, Deputy-8peaker: Motion moved:

“That & sum not exceeding
Ras. 1,04,33,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, In
respect of Loans and Advances
by the Central Government'"

Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, Sir, the Ministry of

which has to supply, if I may say so,
the life-blood of the economie struc-
ture of the country. It has to mobi-
lise our resources and to utilise them
the best possible way. But I am
to say that the Ministry suffers
lack of imagination and conse-
quently from the ailments’ of wun-

i8g

sages and be talking to other Mom-
bers. Those who want to go out may
do so quietly.

Shrl Prabhat Kar: This disease is

Miscellaneous Expenditure-—the sav-
ing comes to Rs. 2508,000, out of
Rs. 34,21,000 voted. Under the head
43—Industries and Supplies—out of
Re, 13 lakhs voted, the saving is
Rs, 6,598,000, In the Ministry of
Labour, in Grant No. T1, out of
Rs. 34,40,000 voted, the saving is
Rs 1108000, In the Ministry of
Iron and Steel, out of Rs. 43,74,000
voted, the saving comes to
Rs, 16,38,000, ie. 37 per cent. I can
also give you & flgure where it is
almost cent per cent saving.

Then there are supplementary de-
mands asked for. In the Ministry of
Irrigation, the original grant was
Rs. 0,62,000 and the supplementary
grant was Rs. 34,77,000. The result
was, when the supplemen grant
was asked for, it was not visualised
that there was an excess expenditure
of Rs. 28 lakhs. The Finance Minis-
try is supposed to go through the
demands of the wvarlous Ministries, to
check them and see whether they
are in a position really to spenmn
that amount during that particular
year, and then place it before the
House. TUnder the present systom,
the Finance Minister fails to see 10
it whether the particular Ministry is
in a position to spend the amount
which is asked for. It raises um-
necessary hopes in the minds of the
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in the last few years. In 1947, the
capital gains tax was imposed, but
it was withdrawn in 1949, The busi-
ness profits tax imposed in 1947 was
withdrawn in 1950. Agiin the capi-
tal gaing tax was imposed in 1855.
From Rs. 3,000, the income-tax basc
was raised to Rs. 4,200. The reason
given by the then Finance Minister
was considered by the House tobe very
reasonable,. When the next Finance
Minister comes and says it should be
pushed back to Rs, 3,000, agaln the
House agrees with the reason given
by that Finance Minister., I do not
understand how the successive
Finance Ministers place their argu-
ments and convince their party mem-
bers that this is the correct way.

Bhri Morar)l Desal: When the
House agrees, there is no question of
party.

Sbri Prabhat Kar: They do it be-
cause they have got a huge majority
in the House, Regarding

11800 Demands CHAITRA 26, 1881 (SAKA)
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of companies in this country,
with the large amount of control

nate companies and go on levy-
ing it on the individual. Aficr
all, it would be the ua
who have a wealth of 2-5 lakhs
of rupees, and would be the
largest number, that would be
really owning these companies,
and they should not be elimina
ed. S0, we have made this
vision.”

|

-

pro-
muummmum.um
Rs. 6} crores will come from the-
companies. He said:

“My original estimate was

crores from individuals and Hindu
undivided famjlies. With the
concessions now made for com-
panies and for losing companies,
the receipts from companies will
come down to about Rs. 8} crores.”

But in a simple sentence, our pre-
sent Finance Minister says:

“I propose, therefore, to abolish
the wealth tax on the companies
and the excess dividends tax.”

Here there was a fight The recent
Finance Minister said that he would
rather try to influence the Cabinet
and withdraw the Bill if the wealth
tax is not imposed on companies. But
the present Finance Minister has re-
moved the wealth tax almost by an
innocuous sentence, without giving
any rhyme or reason. I am quite
sure that he has got the majority of
his party behind him and this parti-
cular concession to the companies
will be granted. ‘That is a differ<nt
thing, which we shall discuss in the
Finance Bill. 1 am only trying to
point out that there is no planning so
far a3 taxation is concerned, because,
I should say, it depends on tke
whims of the successive Finance Mi=
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g3hri Prabhat Kar]
#he grevious Finance Minister and
imposes the tax which was with-
drawn by the other. This has been
the case with the taxation in the
warigys budgets. I would like to
Jqow exactly whether it depends on
the individual Finance Minister's
liking or disliking or whether it Is
use of the pressure put forward
tom persons interested. Why are
Shege changes made off and on, every
year when the budget is placed be-
’zore;heﬂoulefmmiheml
‘arguments put forward by the for-
_mer Finance Minister simply coun-
teracted by a sentence by the pre-
sent Finance Minister? I would like
“to'know the reasons. This manifests
“that although wearetnth!eigml
year of our plagnned economy, there
ihnnﬂowhpﬁmp]mbmm
country and the House. Successive
'Finance Ministers have failed to
‘make & proper understanding of the
whole taxation policy.

Coming to the Plan, the function of
{the Finance Minister is to get re-
sources for the Plan. I would not
‘like to elaborate on this particular

at this stage. But 1 would just
like to draw his attention to that. No

mm”lﬂ

Jor Grants 11902

forms to incresse itz domestic
revenues but such reforms are
unlikely to come under non-
Communist auspices in the sb-
sence of massive U8, assistance
now.

India’s foreign exchange deficit—
which prompted the emergency
US loan this year—has been
aggravated as a result of the
international recession. Food
scarcity in an under-developed
country means inflation with its
destructive effect on  internal
financing . . .

The 20 loans totalling over 500
million dollars made by the World
Bank to India during the past
10 years will be largely repayable
during the Third Five Year Plan
(1961—668). The ILMF. loan of 200
million dollars made last year
must be repaid by 1082. The 130
million dollarg loan made by
Export and Import
spring dlso falls due during the
Third Plan. The same is true of
the two Development Loan Fund
ioans 1n the amount of 175 millien
dollars, although with respect to
these loans, India can at Jleast
choose to repay in rupees....In
total, the amount of repayments
in foreign exchange due during
the Third Plan period may well
exceed one billion dollars—equal-
ling or even exceeding the amount
of US foreign aid India will have
received for the Second Plan”

15°51 hes.

[Paxvrr TEAXUR Das BHARGAVA in the
Chair]
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to the banks regarding advances to
rice mills on a preferential basis. That
means today the banks can advance
money against foodgrains, This 1s
going on. What we would like is that
there should be an effective control
over the credit in order to check the
rising trend of prices. It is these
banks that help in tax evasion; they
help in the violation of the Foreign
Exchange Control Regulation. The
control of the Reserve Bank, as it is
today, in spite of its genuine efforts,
is not sufficient. We find so many
cases going on—Mundhras and
Dalmias, And for every case there is
a bank behind it. So, unless we have
effective control of the banks it is
impossible to check it Further,
Rs. 1,500 crores is not a small amount.
I would, therefore, plead with the
Finance Minister that he should cons:-
der the question of nationalisation of
banks, particularly in view of our
Third Five Year Plan, for which
resources from outside will be very
sarce,

11904

Along with it, I would request the
Finance Minister to consider the ques-
tion of the general insurance. General
insurance is one of our indirect foreiga-
exchange earmers. Today, with the-
development of our industries, witi.
the increase in export and impor:
trade, if we can control general insu-
rance as also marine 1nsurance, it
will be possible for us to earn some
foreign exchange. It is high tme
that it is done. What is the position:
of general insurance today? It is
almost on the verge of closing down
Unless they are allowed to continue
their malpractices they will close
down, So many of the foreign com-
panies are closing their branches with
a view to put pressure on our Govern-
ment to relax the operation of the
provisions : of the Insurance Act.
Considering the potentiality of this
particular branch of insurance, .
would say that we should nationalise
this industry. Then we can save the
employees; save the industry and earn.
foreign exchange. The gross premium
income in India during 1856 was
Rs. 24,76,59,000. The net income Jur-
ing the same year is Rs. 15,83,85,uy.
I have not got the figures for 1857
yet. But I can say this is a safe
means through which we can cain
foreign exchange. If the Finunce
Minister will consider this aspect of
nationalising general msurance, it will
save the industry also, because now
it is indulging in malpractices and is
creating a situation in which on a
future date the Finance M.nister
will be forced to grant concessions
to the industry.

for Grants

The Deputy Minister o1 Floance
(Skrl B. R. Bhagat): We have already
done it in the case of life insurance.

Shri Prabhat Kar: What has hap-
pened there is a slur on the Finance
Ministry. It is in your hands, that is
the difficulty. You do not think of
nationalisation as the panacea until
& person at the top thinks of national-
ising the industry. Then again, as
You have done in the case of LIC,
you hand over the nationalised indus-
try to persons who are against



X190§ Demands

[Shri Prabbat Kar)

nationalisation, and as a result there-
.of all these deals are taking placc.

Now, coming to the tax collecting
machinery, how many cases have been
launched against persons who have
«evaded tax? There has been no pro-
gress at all. Knowing full well that
evasion 1s taking place, there has not
been a single prosecution in India
against evasion of taxes. Now the
amount to be collected is Rs. 287'28
-crores. Why is 1t not being collected?
Even when certificates are issued,
they are never being pursued, because
there are big persons to influence the
Government, to see that prosecutions
are not being proceeded with. I can
give you not ane 1nstance, hut
hundreds of instances. Here I can
give the *nstance of Shri K K. Shah,
President of the Bombay Pradesh
-Congress Commitiee The mncome-tax
officer wag reprimanded for starting
recovery proceedings against him.
When the income-tax officer started
recovery proceeding, that was stopped.

No steps were taken against the
present Governor of Madras for not
filing the return of income when he
was the Chief Minister of Assam, He
did not file any return. Consequently
er-parte assessment was made for two
years under section 23(4). No prose-
~cution was proceeded against him
under section 28(1) (A).

16 hrs

Not only that, those persons who
are in default and who are dodging
{axes are the persons who are grant-
ed loans by the Industrial Finance
Corporation. That is how things are
going on. If they are big persons, if
they are influential persons they can
easily go and see that the assessment
made by the lower officers is reversed
or that the case is not proceeded
with. It is not just one instance. I
can give you many. In the case of
Express Newspapers Limited, an as-
sessment was made. The company
made the profit—it was for the assess-
snent year 19048—it paid the dividend,
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try so that collections are not made?
Not only that, if they are proceeded
with some pressure is being put so
that the lower officers may not pro-
ceed with the matter.

Service of intimation slhips: The sur=
vey circles go round and fill the
intimation slips. These are being put
almost in a bundle. I know that there
is not much staff to go through them.
Today the national income has in-
creased and there is a possibility that
the survey circles may find out good
cases. But these intimation slips are
kept in the office, Nobody cares to go
through them because there is short-
age of staff. We do not know cxac Iy
as to out of how many of these inti-
mation slips we would have been able
to get good amount of income-tax.
Though there is none to look into this,
the Survey Department is going on,
survey is going on, Intimation slips
are being filled in and put up to the
Income-tax Department.

Then it has been said that for each
income-tax officer and also for the
appellate authority there is the quota
system. I know that a man goes there,
appears before them and it is found
that so far ag his return is concern-



Shri Morarfi Desai: I have looked
into it

Shri Prabhat EKar: Quota is there
still.

Shrl Morarji Desal: I will disabuse
your mund when I reply.

Shri Prabhat Kar: That is all right.
Still, quota 1s there. This is how the
quota is fulfilled.

I would therefore request that he
must agree with us so far as all these
forms of abuse are concerned. He
cannot deny the fact that tax evasion
1s there. He cannot deny the fact that
a huge amount of tax yet remained
to be collected and that there are
arrears. 1 would like to know as to
what he 15 doing about it. He may
sumply dismiss our argument saying
that 1t 1s pure and simple an attack

But I want to know as to what ex-
planation he has got to give for his
not being able to collect Rs. 287-60
crores of arrears, which is still there
and which every year is increasing I
want to know as to what he has got
1o say about it. That he will kin
let us know.

Now about this question I
suggest that this evil can be erad-

it

be easy for you to at least collect
the amounts and eradicate the evil
that is rampant in thus particular De-
You take their co-opera-
tion but you must see that they are
satisfied so far as their demands are
concerned

It 13 a fact that the high officials
.go and stay in the bungalows of the
big persons who are to be assessed.
They are given, 1 would say, all
amenities that are necessary for a big
officer. Naturally suspicion arises that
1t 15 not possible for this officer who
goes and lives with these big persons
to do justice to the cases which are
before him.

Shri Morar}i Desal: Can he mention
one case of an officer who has gone
and hived with somebody like that®

Shri Prabhat Kar: I will give you
the name

Shri Morarji Dessl: I shall be grate-
ful

Shri Prabhat Kar: I shall give you
the name I will give you not only
the name, but also the date and the
{place where he lived

Shri Morarj: Desai: I shall be very
grateful.

Shri Prabhat Kar: Then I come to
this question of life insurance

Mr. Chairman: The hon. Member’s
time is up

Shrl Prabhat Kar: I am the only
speaker from my Party. Nobody else
would speak.
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»
M. Chairman: He bas already taken
30 minutes.

Shri Prabhat Exr: 1 wil finish in
two minutes’ time.

Mr. Chalrman: Even if no other hon.
uembul:mmhhl’urtymh, 30
minutes only could be allowed.

Shri Prabhat Ear: 8o far as the

Life Insurance Corporation is concern.
ed, the employees are agitating for the
bonus principle. I am quite confl-
dent that if the hon. Finance Minister
personally takes this matter up, this
can be settled.

Then, I would like that he gives the
names of the 70 officers who have
doubled their remuneration. It has
been said in the morning that is not
so. But I still hold that they have.

Field workers’ service conditions:
Field workers are the persons who
bring work to the Life Insurance Cor-
poration. These are the persons who
are the most important men in the
Life Insurance Corporation. Their
demand should also be considered.

I come then to the question of the
Central Pay Commission. I know
that the hon. Finance Minister will
say, “I have said already that the
report will come in June.” But I
would request him to consider that
the condition of the employees in
view of the rising trend of the prices
of the daily necessities of life....

8hri Morarjl Dexi: Prices arg going
down.

Shri Prabhat EKar: Prices are not
going down. You know, in Delhi what
is going on today. What is the price

of rice? What is the price of atta?
What iz the price of a lthesevm-
tables? So far as you are concerned,

ywmymthavemtothemm
and you do not know exactly how
they stand. So far as we are concern-
ed. I am quite sure that all sections
of the House will agree with me.

Shri Morarji Desal: I buy from the
same market from which he buys

Shri Prabbhat Ear: It is said on the
floor of the House but it is not so.

Shrl Vasadevan Nalr (Thiruvella):
We will request the hon. Finance
Minister to check up with Mrs. Fin-
ance Minister

Shri Morarjl Desal: We do not live
separately as they do.

Shri Prabhat Kar: Anyway, I would
request him to consider this aspect
for the grant of second interim relief.
He has already said in his Party meet-
ing about increase in civil expendi-
ture. I would kindly request him to
take note of this heavy increase in
the civil expenditure every year, Last
year it was about Rs. 100 crores: it
has gone up by Rs. 35 crores. He wil?
kindly take into consideration this.

Lastly, I have an appeal to the
Finance Minister. Let him not simply
dismiss all my points by saying that
this is the argument of the Commu-
nist party. He can abuse the Commu-
nist party in any manner he likes.
That is a different question.

8hrli Morarfl Desai: I have never
abused them; they are abusing me.

ShA! Prabbat Kar: Let him not to-
day just give a reply in a manner
which will not satisfy the common
people. These are the problems which
I have placed by quoting facts. Let

h.imtrytomeetthaaepoln It is not
a qQuestion of its coming from us and
g0 it should not be accepted. Let him
consider and it there is .lethlm
amend it.
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Shri Morar] Desai: I agree.

Bhri Nagi Reddy: For once you
agree; thanks.

Shri Harish Chandra Mathur: Mr.
Chairman, the hon. Member from lhe
Comimunist perty. who opened tke
debate, observed that the country ls
going into beukruptcy and he raised
doubts as to how we are going o
repay our debts which we have raisel
from other covntries. It hurts my na-
tional prestige that such observations
should be made when there is no
justification for making such observs-
tions from any Quarter whatsoever
Could the hon, Member just point out
to us any single instance where we
have not discharged our obligations?
What justification is there for maklag
such an observation? The hon. Fin-
ance Minister, while dealing with
this matter previously, said that he
was going to honour each and every
transaction and he is going to make
repayments, we have been making
repayments, we have made provision
for making rcpayments already How
can anybody say that this country 1s
going bankrupt? Ag a matter of fact,
it has been proved by all eriteria, by
all economir slandards that the eco-
nomy of this country is very sound.
Let us know what are those criteria
What is the position of the currency
of this countrs? Has the position ot
the currency of this country suffered
anywhere? Tt iz as high as it coud
ever be, The economy of this country
is very sound There is the least dount
about it. Ewven re-investment 18 get-
ting into stride—industrialisation anl
production Whatever amounts we
have taken on loan have been utilis-
ed only for developmental purposcs
All the peopie with whom we have
had these trinsactions have exvmizel
each and every scheme and have been
satisfied with the soundness of that
scheme. We are satisfled with the
soundness of the schemes. Industrial
production and things are going up.
Our harvest this year is extremuly
good There should be no doubt in the
ming of anybcdy I do not wish such
doubts are created in this country sn
that the Third Five Year Plan....

5¢A§ LED--T.
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S8hrl Ehadilkar (Ahmednagar): Mry
I point out, Sir, so far as industiial
Production i, concerned, the hun
Member is incnrrect. He should refer
to the Economic Survey.

Shri Harish Chandra Mathur: 1
have referred to the Economic Sur-
Vay, I have no doubt about industrial
Production. It will take me a long
titne, The stagnation was a tem-
Parary stagnation, which has tsken
the stride again. That is what I am
saying. If my hon. friend reads the
latest report about investment in in-
duystry, he will find that there is a
eat revival

Shri Khadilkar: Only in thc stock
exchange.

Shri Harish Chandra Mathur: The
stggnation was due to certain inherent
reasons, certain temporary phares, We
hgve always sald that these temporary
Phases are now passing away. It was
Puinted out by the hon. Minister just
now that in almost all the industrial
sectors, particularly, in the engineer-
ing industrial sector, production has
E9ne up It is only in certain sectors,
about which a pamphlet has now
been circulated by the Mimstrv of
Comimerce and Industry. They have
clearly stated and the whole position
is abzolutely clear With the release
of economic forces, with the comple-
tion of the steel plants, there is go-
ing to be a great spurt in economic
development and it should be borne
in mind.

Shri Prabhat Kar: One point. 1
hyve not at all ever said about the
etonomic soundness of the country. 1
hgve never doubted that. I have not
ryised that point. I have said only
8y far as the loans are concerned.

Shri Harish Chandra Mathur: I am
glad if my hon friend comes round
ty that 12 he accepts that the eco-
Domy is sound, 1 do not think a
Sound economy and bankruptcy go
fsge‘her. That may be a strange
argument which may be advanced. It
hurts my national prestige. Otherwise
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with the Minister of Planning.

Shri B. R, Bhagat: Here is my hon.
friend Shri 8. N. Mishra, who is the
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methods whereby such proper control
could be exercised. I would suggest
that a strong committee of this Par-
liament should now be appointed
be
of
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[Shri Harish Chandra Mathur]

Planning Commission? I do not know
what relationship he has with the
Planning Commission.

Shri Morarjfi Desai: The Planning
Minister cannot be in charge of the
Planning Commission. All the mem-
bers are in charge of the Planning
Commission. No single member is in
charge of the Planning Commission.

Shri Harish Chandra Mathur:
Who represents the Planning Com-
mission? How is the Planning Com-
mission working? What is the posi-
tion of the Minister of Planning? I
do- not guite understand.

Bhri Morarjl Desal: I may just tell
the hon, Member that the Prime Min-
ister is the Chairman of the Planning
Comm then there is a deputy
chairman or vice-chairman; then, there
are other members; the Finance
Minister is an ex officio members; the
Planning Minister is an ex officio
member. Then, there are three other
members, Shri Krishna Menon is also
a member, All of them work to-
gether, deliberate together, and then
the work is done.

Shrl Khadilkar: We know the con-
stitution of the Planning Commission.
The question is"in what capacity the
Planning Minister repesents the Plan-
ning Commission here. We would
ke to get it precisely defined. We
.are not concerned here with the con-
stitution of the Planning Commission.

Shri Morarji Desal: All the questions
which are put regarding planning will
be replied to by him here; and when
questions are put regarding the Fin-
ance Ministry, I shall reply to them.

Shri Khadilkar: It is joint res-
ponsibility, so far as the present de-
bate is Concerned,

Shri Harish Chandra Mathur: Let
us hear from the Planning Minister
what his own position in the Planning
Comm-ssion is. What the hon, Fin-
ance Minister has stated iz common
kmowledge; everyone knows the con-
stitution of the Planning Commission,
and 1 am grateful to him for having

APRIL 18, 1980
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stated what 1s so obvious,

Shri Morarjfi Desal: If the hon
Member wants him to reply, he will
also reply here. There is no gquestion
of any position here.

8hri Harish Chandra Mathur: 1
am talking about planning. We very
much appreciate the lead given by the
Prime Minister and the Government
that our Third Five Year Plan is go-
ing to be of the order of about
Rs. 10,000 crores.

Again, 1 congratulate the hon. Fin-
unce Minister for having made a pro-
vision in this year’s budget not only
to keep up the proper tempo but to
stimulate further development and to
go ahead in & big way. But if we are
to go that way, I think we shall have
to take care of certain things,

The first thing about which I have
talked already is financial control.
Now, I wish to emphasise the need
for economy. I think the Finance
Minister should instill a sense of res-
pons bility among the officers. That
sense of responsibility is lacking now.
He should make the officers feel that
they must spend only when it is neces-
sary. Secondly, we must get the best
return out of whatever is spent. 1 do
not think any effort has been made or
any consideration has been given to
this matter; the administrative machi-
nery as it exists today needs a lot of
retuning and reormentation, reorien-
tation particularly in regard to the
criteria and the guiding principle
which they have to adopt.

To start with planning, I think the
Planning Commission itself shculd be
revitalised, That is very essential, If
we are to execute a big Plan, i we
are to face problems of a bigger mag-
nitude, then it is extremely necessary
that the best talent in the country is
attracted to the Planning Commission.
It is not that I am asking for a quan-
titative expansion of the Planning
Commission, but I definitely want that
there should be a qualitative rise in
the standards, so far as the Planning
Commission is concerned



How 15 the Minustry of Agr.culture
gong to function separately? The
Mustry of Community Development

and Co-operation have got the agen-
cies, they have got the people’s re-
presentatives with them If the whole
thing 15 going to function effectively,
I think 1t 18 very necessary that the
Ministry of Agnculture and U.e
Mimstry of Commumty Deve.opmient
are fused togeiher.

It 13 my opwnion that unfortunately
it 18 through sheer incompetence that
we have fa.led on the food front
Only if an intensive and all-out effort
15 made can the food production be
increased by about 50 per cent 1in
two or three years' time That will
solve all our problems The reason
for my talluing about the food pro-
blem here 1s this The entire Plan
depends upon the guccess of our food
policy and the food production If
we can take good care of food pro-
duction, most of our difficulties would
be over Even the Minustry of Com-
merce and Industry cannot go on w.th-
out a realiy good food production
this country, because until and unless
rural economy is stimulated, where
will the consumers come from?

Mr. Chalrman: The hon Member
should try to conclude now.

Shel Harish Chapdrs Mathur: I
tunk I bave takan only 16 munutes.

Demands  CHAITRA 26, 1881 (SAKA)
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My, Chairman: The hon Member
has taken about 20 minutes already.

Shrl Harish Chandra Mathur: Do
you not think that I can take 30
minutes?

Mr. Chairman: ] did not say thar
every Member shall be allowed 30
mnutes Shr1 Prabhat Kar sad
that he was speaking on behalf of his
party, and that noeither Membe: from
his party was going to speak There-
fore, I allowed hum 30 munutes.

The hon Member can take two or
three minutes more

Shri Harish Chandra Mathur
Again, speaking of the Cabmet I
wish the bifurcated Ministries of the
old Ministry of Educat on should be
brought together It has rrealed so
many difficulties now We who sit
the consultative committee from day
to day feel how the work of t.1is
Ministry 15 being hampered 1 do not
understand what principles were 1n-
volved and whether 1t was only a
question of personal adjustment If
we are really going to make a healthy
progress, I think this re-unification
must be done

Then I wish to raise a very impor-
tant point, namely that the services
should be transferred from the Home
Ministry to the Finance Mimstry As
a matter of fact, 1t 15 always under
the Treasury You examune the con-
stitution of all places I do not know
of any democratic country where the
serviceg are controlled by the Home
Minustry It 15 a legacy whch we
have inherited #rom the foreigners
who wanted the Home Ministiy to
control the services mn a particular
fashion, otherwise, the services must
definitely be under the Finance Minis-
try It will save a lobt of botheration
Now everything has to pass through
the Home Ministry and thea the
Finance Ministry and all the Inevit-
able delays are there It 15 hemper-
ing the work in all the Munisinies



branch which is called the statistical
branch. Quite a lot of money is being

Shyl Morarjl Desal: May 1 say that
there is some misunderstanding in
this? It iz not the statistical branch
which is with the Prime Minister and
the Cabinet Secretariat, which is not

Statistical

|
E
5

changed. It
ister. do not know whether it is now
under the

Shri B, R, Bhagat: From this
year it is under the contract system.

Shri Harish Chandra Mathur; That
is exactly what I want to know, Why
has this contract system come along?
Has this contract svstem not come

which will strengthen his hands.
mcherdayIpoinudoutmth

about job analysis being carried but,
he said he was not carrying it out. As
a matter of fact, some time
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port. You are taxing diesel oil as
well ag tyres. What is ¢the result? The
villager, wo far as transport is con-
cerned, will be crippled, and what-
ever is produced in the rural areas
he wi'll find it difficult and costly

As you all know, the world market is
splitting up and there is a threat to
the capitalist world. It is not an

already there is a fee
will have to face and meet that new
warfare regarding exports, regarding
imports and all the impact of

ecoanomic warfare that will be un-
leashed in a couple of years' time
between the socialist and the capitalist
world. Unfortunately, neither the
Planning Commission nor the Finance
Ministry has given a thought to it. I
thought that the egg-heads in the
Planning Commission and the Finance
Ministry would at least draw some
conclusions or some directives regard-
ing the seriousness of this affair.

L

Therefore, we have got to look to
one first and essential aspect 1 have
no quarrel with the mixed economy.
‘We have accepted it. But what is the



is not clear cut bresk from capitalism.
I do realise that at the present stage
of development a certain role to pr-
vate capital and private capitalist
sector has got to be given. 1 have no
guarrel with it But has the Plan-
ning Commussion or the Government
given thought to 1t? During the past
elght years of planning, where 13 that
socialist sector, and I want to show
what little we have bult in the public
sector and what has been the perform-
ance

1 shall just come to the particulars
now What,is the performance in
these matters? 1 am giving you a hst
of some industries and shall show how
we have fared These are the indus-
tries in which we have mvested about
Rs 32 crores I shall just take a little
time in dealing with that The items
are, the State Trading Corporation, the
National Small Industries Corporation,
Hindustan Antibiotics, Indian Explo-
sives, Hindustan Insecticides, Hindu-
stan Machine Tools, National Instru-
ments, Hindustan Salt, Sindr1 Factory,
Nahan Foundry, Hindustan Cables and
the Export Risk Insurance Corpora-
tion If we take the total capital
invested, 1t comes to Rs 3,231 lakhs
What 18 the performance? I shall
mention the estimated profits for
1958-60 In the State Trading Corpo-
ration we will get about Rs 12 lakhs
In all the others, i1t 18 mi] Then, 1n
the National Instruments, the expecta-
tion it Rs 28 lakhs In the Hindustan
Salt, 1t 158 nil In the Sindri factory,
it is Rs 85 lakhs In the rest of the
undertakings I mentioned, the profits
estimated are nmil The same 13 the
story regarding the Eastern Shipping
Corporation and the Western Shipping
Corporation In the Telephone Indus-
trles we are making profits In the
Hindustan Shipyard, it is nil,

mu'lm
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So, if we look to the public sector,
I do not know what will happen.

the expanding public sector.
17 hrs,

The inflationary pressures are grow-
ing Just now there was a lttle con-
troversy In its interim report, the
Pay Commission has submitted an
over-all rise of about 15 per cent 1n the

Aances of pssepln) commodibes apd
recommended Rs 5§ as interim relief,
though they have admatted, Rs 10
would have been immediately justi-
fied So far as defleat financing is
concerned, I am not quoting some
Marxian economust, I would quote an
economust acceptable to the Forum of
Free Enterprise My hon friend wall
be glad

Shri Harish Chandra Mathur: They
do not want to go ahead

Shrl Tangamani (Madurai) Mr
Masam 1s not here

Shri Ehadilkar: Prof Shenoy has
very significantly observed

“Inflationary budgeting, coupled
with the policy of import restric-
tions, has undermined social pro-
gress When moneys flow 1nto
circulation to which no physical
output corresponds (te when
inflation takes place) the money
mncomes of some people 1n the
economy are bound to involve
unmerited windfall gains Logic
and experience have identified
these beneficiaries of inflation to
be traders, businessmen and mndus-
trialists, the middle and upper
classes of society, their benefit
being at the expense of the fixed
money income groups, the
workers, and the poorer sections
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So, how the ordinary people are bemng
indirectly robbed by inflation and “1ow
Rs 350 crores or 3 to 4 per cent of
the national income 1s monopolised by
a small section of industrialists and
traders has been pointed out by a
bourgeols or classical economist, not
by a Marxian economist, that 1s by
Prof Shenoy So, unless remedial
measures are taken to hold the price-
lmne and have a comprehensive system
of controls, I do not think you can be
justified 1n taking a complacent view
of the situation thinking, 1t is all
right we can rule merrily m oar place
This attitude would be totally wrong

Now [ come to another important
factor regarding expenditure My
friend, Shr1 Feroze Gandhi, 15 devoting
some thought to 1t I will not take
much time so far as that pomnt is con-
cerned, but I will give only one or
two flgures regarding mnon-planned
non-developmental expenditure In
non-planned expenditure, there 1s
developmental expenditure; I have
excluded that The result is, in 1848-
49, we used to spend on this admims-
trative business Rs 1,824 lakhs and
in 1958-80 Rs 5,456 lakhs It 18 more
than trebled in ten years ‘This is the
position Of course, m some measure,
when we are undertaking new deve-
lopmental schemes, this is partly justi-
fied; I do agree But, at the same time,
there is the expenditure control
exercised by the Ministry Organisa-
tion and Methods Division is there I
am told that they are organising them-

Demands CHAITRA 26, 1881 (SAKA)
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selves and following the Parkinson
method to expand beyond that They
have achieved no resulis so far I am
also told that the Economy Division
of the Finance Mmistry went into the
problem With what result? They
have suggested economy, total
economy, annually of about Rs 7 lakhs
This 13 all Then there s the ques-
tion of financial control at every point.
In a developing economy this assumes
great significance, not only here but
in other countries also I learn that
in the Soviet Union when the regime
changed and they found that the
Ministries have expanded beyond con-
trol they created a new Ministry, a
crack Ministry of State whose officials
Can

An Hon. Member: Ministry of State
Control?

Shri Khadilkar: Yes, Minstry of
State Control The officials can enter
any office They make surprise visits
and find out what 13 the position—
whether the people are really justified
in their jobs, whether they are doing
some productive work or not whether
the targets set before the factories or
enterprises are fulfilled or not Th n
they make a report on which direct
and prompt action 1s taken Here in
our country, the Estimates Committee
has formerly made reports on this I
need not refer to them

Now the new method devised Is to
implant an officer, of the Finance
Mimstry, whatever you call lum, mn
every Ministry and every enterprise
A friend of mine was telling me that
that officer, when he 13 smitting in the
presence of Secretary, he will never
speak first, because after all, his
future depends on the Secretary who
1s there So, he will make some obser-
vation which will guard the interests
of the Mimstry, and we are jolly glad
that we have done something, that
some revolutionary step has been
taken, with no result This is the
position.

Now we come to the other thing
Let us examine a few more things 1
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are prepared to take those steps which
are absolutely necessary within the
framework of our Constitution, our

economist—and a leading ecanomist of
the Labour Party—had observed as
follows. I thought that the Planning
Ministry would take serious note of it.
Professor Balogh in the 28th Novem-
ber, 1958 issue of the New Statesman
(London) has passed a vote of censure
on Yyour planning—a sympathetic
observer like him has done it. Under
“The Challenge from the East” he
writes and makes a very significant
observation.

“The reliance by India on highly
complex imported mechanical
equipment has been one of the
main causes of her exchange crisis
which imposed a cut in the Second
Five Year Plan and threatens the
ml‘d.”

Professor Balogh, the most sympathe-
tic observer and a well-known econo-
mist—he is the leading econamist of
the British Labour Party—has made
this observation while examining the
challenge thrown by China. When you
have this observation before you, you
have got to follow labour intensive
policies sand judge your performance
from that angle. If you look at it
from the employment ungle, if you
look at it from the production angle,
if you look at it from the total national

the States are not fulfilling their tar-
gets, why not have some surcharge
over land revenue, where the cash
crops are grown? Otherwise have the
produce taxed on the basis of income
and do away with the land revenue.

An Hon. Member: Who will collect?

Shri Khadllkar: This is absolutely
essential. You must examine it from
the point of view of economic deve-
lopment and the raising of resources.
I will point out to terms of trade us
hwhy&khﬂﬂw&

I will now point out how the terms

quoting from Agricultural Situation in
India by Shri N. 8. Randhawa. In
his study on the parity indices of
prices received and paid by the
farmer, he comes to the conclusion:

“Out of 18 years, only during
five years (1930-40, 1041-42,
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1048-45, 1053.54, 1086-87) the ning will walk—on two legs. If that
terms of trade happened to be is done with a balance, T am certa'n
favourable to the farmer.” that the present crisis which is likely
to te instabili 1 sattl
As regards relationship between the m“kliy I‘.'lt‘lylh..::'ﬂ ..hﬂlll the
farm prices and prices of manufac- wmtahmmu.wonmuwm

tured goods, Shri Randhawa observes:

“It may be noted with the
exception of four years (1838-40,
1945-46, 1048-49 and 1850-51) the
terms of trade between farm
prices and prices of manufactured
goods have been adversely against
the agricultural sector to an extent
ranging from 2.6 to 36.3 per cent.”

I missed one point.

Bhri’ D, C. Sharma (Gurdaspur):
Why is he quoting all this? It is ull
theoretical.

Shri Kbadilkar: To strengthen my
point of view, it is necessary to quote
some authority. Our Finance Minister
believes in authority.

Shri Meoraryi Desal:
said so,

Shrl Khadilkar: WhatI submit iz,
the terms of trade between agricul-
tural production and industrial pro-
duction unfavourable, there is
great difficulty in raising resources.

In conclusion, I would like to rug-

I have never

and they will feel that they
ring the burdens because their
future is bright, is creating conditions
where the people feel in desperation

will feel that planning is for my bene-
fit, agriculture and industry will walk
as the Chinese call it the policy of
walking on two legs—the whole plan-

With these words, I will again
appeal to the Finance Minister to apply
his mind, He is known to be austers
and austerity-minded. The time has
come when he should introduce auste-
rity in the administration. If he
introduces that, that spirit will be
carried throughout the country, and
he will get the best results. With
these words, I conclude.

M7z Dopwir.Speaker: The Iodowing
are the selected cut motlons relating
to the Demands under Ministry of
Finance which may be moved subject
to their being otherwise admissible:

Demand
No.

No. of Cut Motion

21 257, 258, 261, 2046, 2048,
2049, 2050, 2051, 20532,
2053, 20%4. 2056, 2057,
2058, 2049, 2060, 206I,
2062, 2063, 2064, 2065,

2070, 2071, 2072, 2073,
2074, 2075, 2076, 2077,
2078, 2080, 208
2082, 2083, 2084, 208s,
2086, 2087, 2100, 2101,
2102, 2103, 2104, 2117,
2118, 2119, 2120, 2121,
2122, 2123, 2124, 212§,
2126, 2127, 2128, 2129,
2130, 2131, 2132, 2133,
2134, 2138,

22 2088, 2111

23 39%

14 2089, 2090, 2091, 2092, 2093,
%. 2095, 2006, 2097,

»
25 2113
2114, 2115, 2116,

2104, 2106, 2107, 2108, 2109,
2110,

s




11943
Need to grant bonus to LJI.C.
. employees

Shri B M. Banerjee: I beg to move

“That the demand under the
head Mimstry of Finance be re-
duced by Rs. 100.”

Falure to have uniform rates of sales-
tax wn the country

Shri B M. Banerjee: I beg to move

“That the demand wunder the
head Ministry of Finance be re-
duced by Rs 100"

Failure to erpedite the submusnon of
Pay Commusson’s Report

Shri 8 M. Banerjee. 1 beg to move

“That the demand wunder the
head Mimstry of Finance be re-
duced by Rs 100"

Deloy wm submishion of Report of the
Second Pay Commission

Sbri Prabhat Ear: I beg to move

‘“That the demand under the
head Minisiry of Finance be re-
duced by Rs 100"

Need jor full merger of the dearness
allowance m the basic pay of the
Government employees

Skri Prabhat Ear: I beg to move

“That the demand under the
head Ministry of Fmance be re-
duced by Rs 100"

Farlure to evolve effective methods for
populansing Small Savings Scheme
Shri Prabhat Kar: I beg to move
“That the demand under the

head Minustry of Finance be re-
duced by Rs 100"

Need to place details of foresgn
countries’ help wm private sector
before Parlament

Shri Prabhat Ear: I beg tv move

“That the demand under the
head Mimstry of Finance be re-
duced by Rs 100"

54 (AI) LSD-—8
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Favlure to <heck rismng trend in prices
Shri Prabhat Kar: I beg to move
“That the demand under the

head Mimustry of Finance be
reduced by Rs 100"

Fatlure to effectsvely control credit
wnth a vew to check msing trend =
prices

Shri Prabhat Kar: I beg to move

“That the demand under the

head Mmstry of Fmance be
reduced by Rs 100"

Failure to take effective steps agasnst
hanks for grantimg advances against
foodgrams

Shri Prabhat Kar: I beg to move

“That the demand under the
head Mmistry of Finance be
reduced by Rs 100"

Favlure to check bank advances io
Stock Exchange Speculators

Shri Prabhat Eax: 1 beg to move

“That the demand under the
head Mmmstry of Fmance be
reduced by Rs 100"

Need for prompt disposal of mdsvidual

representations of Income-tax
employees
Shri T B. Vittal Rao: I beg to

move

“That the demand under the
head Mmmisiry of Finance be
reduced by Rs 100"

Need to construct remdental quarters
for Income-tax staff of all statwons
Shri T B. Vittal Rao: I beg to

move

‘That the demand under the
head Ministry of Fmance be
reduced by Rs 100"

Delay n the confirmation of staff s
Income-tar Department
Shri T B. Vittal Rao: I beg to

move

“That the demand under the
head Minstry of Fmance be
reduced by Re. 100."
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Rules for transfer of non-Gazetted
stafl in the Income-tax Depurtment
from ome place to another

1
Shri T. B. Vittal RBao: I beg to
move:

“That the demand under the
head Ministry of Finance be

reduced by Rs. 100.” ,

Need to give facilities to the office-
Asgocia-

Location of the headquarters of Com-
missioner of Income-tar, Kerala
within the State of Kerala

Shri T. B. Viial Rao:
move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100."

I beg to

Suting arrangements for class IV
employees and notice servers of the
Income-tax Department

Shri T. B. Vitial Rao:
move:

I beg to

“That the demand under the
head Ministry of Finance be
reduced by Rs 100."

Madequacy of the staff to meet the
increasing volume of work due to
introduction of new tares

Shri T. B. Vittal Rac:
move:

I beg to

APRIL 16, 1009
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supply of liveries to the
class IV staff of the Income-tax
Department

Shri T. B. Vitial Rae:
move:

“That the demand under the

I beg to

Failure to wmplement the recommen-
dations of the All-India Rural Credit
Survey

Shri Prabhat Kar: I beg to move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100.”

Appalling condition of agricultural
credit

Shri Prabhat Kar: I beg to move:

“That the demand under the
head Mmsiry of Finance be
reduced by Rs. 100.”

Functioning of the Agricultural Credit
Department of the Regserve Bank of
India
Shri Prabhat Kar: I beg to move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100.”

Failure to supply adequate credit to
the agriculturisis

Shri Prabhat Ear: I beg to move:

“That the demand under the

head Ministry of Finance be
reduced by Rs. 100.”



11947 Demands  CHAITRA 4, 1881 (SAKA) °

Worlang of the [sfe Insurance Cor-
poration

Skl Prabhat Ear: I beg to move

“That the demand under the
head Mimwstry of Finance be
reduced by Rs 100"

Need for decentralisation sn the Life
Insurance Corporatyon

Bari Prabhat Kar: I beg to move

“That the demand under the
head Ministry of Finance be
reduced by Rs 100"

Falure to setitle disputes with field
workers m the Life Insurance Cor-
poraton

Shri Prabhat Kar: I beg to move

"I'h;tthedemandunder&u
head Ministry of Commerce and
Industry be reduced by Rs 100"

Failure to settle bonus dispute with
the employees of the Life Insurance
Corporation

Shri Prabhat Kar: I beg to move

“That the demand under the
head Mmustry of Finance be
reduced by Rs 100"

Investment polwy of the ILafe
Insurance Corporation

Bhri Prabhat Kar: I beg to move

“That the derand under the
head Mimnsiry of Finance be
reduced by Rs 100"

Failure of Janta Policy of the Life
Insurance Corporation
Shri Prabhat Kar: I beg to move

“That the demand under the
head Ministry of Finance be
reduced by Rs 100"

Polwey of the Reserve Bank regarding
exchange control
Shkrl Prabhat Kar: I beg to move-

“That the demand under the
head Mnistry of Finance be
reduced by Rs 100"

for Grants 11948

Working of the Reserve Bank regard.
mg Rural Credit and Co-operatives

Shri Prabbat Kar: I beg to move

Need for tightening up of Exchange
Control Regulations

Shri Prabhat Ear: I beg to move

“That the demand under the
head Minstry of Fmance be
reduced by Rs 100"

Need for more effective conirol by the
Reserve Bank over advances made
by Commercual Banks

Sbhri Prabhat Kar: I beg to move

“That the demand under the
head Mimstry of Finance be
reduced by Rs 100~

Need for amalgamation of small banks
Shri Prabhat Kar. I beg to move

“That the demand under the
head Mimstry of Fmance be
reduced by Rs 100"

Lacensing policy of the Reserve Bank
of Indwa

Shri Prabhat Kar: I beg to move:

“That the demand under the
head Munwstry of Funance be
reduced by Rs 100"

Natwonalwsation of Banks
Shri Prabhat Kar: | beg to move

“That the demand under tbe
head Ministry of Fmance be
reduced by Rs 100"

Workng of the General Insurance
Companies
Shri Prabhat Kar: I beg to move:

“That the demand under the
head Ministry of Fmance be
reduced by Rs 100"
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Need for proper control over the
QGeneral Insurance Companies

Shri Prabhat Xar: I beg to move:

“That the demand under the

hesd Ministry of Finance be
reduced by Rs. 100.”

Need for checking malpractices in the
General Insurance Busginess

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head Ministry of Fmance be
reduced by Rs. 100.”

Nationalisation of General Insurence
Companies

Shyi Prabhat Kar: I beg to move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100.”

Working of the Industrial Finance
Corporation

Shri Prabhat Kar: I beg to move:

“That the demand under the
bead Ministry of Finamce be
reduced by Rs. 100."

Working of the Industrial Finance
Corporation

Shri Prabhat Ear: I beg to move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100"

Working of the Industrial Credsit and
Investment Corporation of Indgia

Shri Prabhat Ear: I beg to move:

“That the demand under the
bead Ministry of Finance be
reduced by Hs, 100."

APRIL 16, 1060
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Working of the Re-finance Corpora-
tion

Shri Prabhat Kar: I beg to move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100."

Frequent Supplementary Demands by
various Ministries

Shri Prabhat Kar: I beg to move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100."

Inadeguate sccommodation for office
premises under the Ministry in
Citiee and mofussile

Shri T. B. Vittal Rao: I beg to
move:

“That the demand wunder the
head Ministry of Financk be
reduced by Rs. 100."

Improper sanitation sn the Income-tax
Offices

Shri T B. Vittal Bao: 1 beg to
move:

“That the demand under the
head Ministry of Finance be
reduced by Rs. 100.”

Need to promote departmental candi-
dates who have qualified in the
Departmental Examinations in pre-
ference to direct recruits

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head Ministry of Fmance be
reduced by Rs, 100."

Fixation of pay and confirmation of
War-Service employees n the
Income-Tax Department

Shri T. B. Vittal Rao: [ beg to
move:

“That the demand under the
head Ministry of Finance be
redused by Rs. 100"
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Fixation of pay of ex-state employees
and their semority
Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head Mmustry of Finance be
reduced by Rs 100"

Fixation of senwonty of the employees
working under the Commasnoner of
Income-tar, Punjab, Himachal Pra-
desh and Jammu and Kashmir

Shri T B. Vittal Rao: I beg to
move

“That the dcmand under the
head Minstry of Finance be
reduced by Rs 100"

Inadequate supply of stationery and
fumiture for mamtenance of
Assessment Records
Shri T B. Vittal Eao:

move

“That the demand under the
head Mmmistry of Fmance be
reduced by Rs 100"

Rules prescribed for Deparimental
Examwnations wm  the Income-Tax
Department

Shri T B. Viital Rao:
move:

“That the demand under the
head Mmstry of Finance be
reduced by Rs 100"

Recruitment and promotion 1 the
Income-tax Department

Shri T B. Vittal Rao: I beg to
move

“That the demand under the
head Minustry of Fmance be
reduced by Rs 100"

Shifting of the Commissioners of
Income-tax, Punjab, Jammu uand
Kashmir from Simla to Amntsar

ShriT B. Viftal Bao: 1 beg to
move*

“That the demand under the
head Muustry of Finance be
reduced by Rs 100"

I beg to

I beg to

CHAITRA 28, 1881 (SAKA)
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Need to natiwonalise scheduled Banks
Shri 8. M. Banerjee: I beg to move:

“That the demand wunder the
head Mnistry of Finance be
reduced by Rs 100"

Need to revise dearness allowance paid
to Reserve Bank employees

Shri 8. M Banerjee: I beg to move:

“That the demand under the
head Miustry of Fmance be
reduced by Rs 100"

Categomsation of Field Officers under
Life Insurance Corporation

Shri 8§ M Banerjee: I beg to move:

“That thg demand under the
head Mmstry of Finance be
reduced by Rs 100"

Realwsation of mmcome-taxr arrears
Shri 8 M Banerjee: I beg to move:

“That the demand tunder the
head Mistry of Fimance be
reduced by Rs 100"

Delay mn the submusion of Pay Com-
mission Report

Shri 8 M Banerjee: I beg to move*

“That the demand wunder the
head Mimstry of Finance be
reduced by Rs 100"

Payment of bonus to Life Insurance
Corporation employees
Shri 8 M Banerjee: I beg to move:
“That the demand under the

head Mimstry of Finance be
reduced by Rs 100”

Inter-State Sales Tax

Shri 8. M. Banerjee: I beg to move*
“That the demand under the
head Ministry of Fmnance be
reduced by Rs 100"

Applwcation of Sales Tax on an

unsform basis

Shri 8. M. Banerjee: I beg to move"
“That the demand under the
head Mmustry of Finance b=
reduced by Rs 100"
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Incressing evasion of tares Lapees in the functioning of tax col-
Sbri 8. M. Baneejes: I beg 1o move: lecting machinery
redmedbymlg" be “That the demand under the

' head Taxes on Income including

Failure to check gold smuggling Cm‘g:nﬁ.%n” Tax etc. be reduced
Shri Prabhat Ear: I beg to move: F‘b’ ) 'm due

ailure to realise income-tax as

“That the demand under the assessed by the Income-tax Investi-
head Customs be reduced by gation Commission
Rs. 100."

Feilure to check evasion of custom Shri Prabhat Ear: I beg to move:
duty on “That the demand under the

Shri Prabhat Kar: 1 beg to inove: head Taxes on Income including
Corporation Tax etc. be reduced

"l'hlt 'Ihe M mdﬂr the by Rs. lw.ll
head Customs be reduced by
s, 100" Mounting arrears in income-tax

Iucﬂeiemmwofﬂuml_nm collection

gfm o in Biapur Shri Prabbat Kar: I beg to move:

Shri Sugandhi: I beg to move: “That the demand under the
head Taxes on Income including

“That the demand under the tion Tax etc. be reduced
head Union Excise Duties be bc;”m“_‘m_.. e
reduced by Rs. 100.”

. Failure to take any step regarding
ok o g S B o L 0

* Shri Prabbat Kar: I beg to -nove:

P s .
“That the demand under the Shri Prabhat Kar: 1 beg to move

head Taxes on Income including “That the demand under the
Corporation Tax etc, be reduced head Taxes on Income including
by Rs. 100" Corporation Tax etc. be reduced
Need for reorientation of tax policy by Rs. 100.

keeping in view the poverty of the ... o) cneck irregulanities in the
common man .

Shri Prabhat Ear: I beg to move: '

“That the demand underd't:e Shri Prabhat Kar: 1 beg to :nove:
head Taxes on Income including “That the d I B A
Cdrponﬁm"'l‘u etc. be reduced head T on T includi
by Rs. 100. Corporation Tax etc. be reduced
Need for change in the procedure of by Rs. 100.”

o o Delay mn disposal of cases of assesms-

Skri Prabhat Kar: I beg to move: ments and appeals

“That the demand under the .
hesd Taxes on Income including . Shri Pradbat Kar: 1 beg to move:
Cgrporation Tax ete. be reduced “That the d 1 ler the

by Re. 100" head Taxes on Income including
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Corporation Tax etc heraduud
by Re 100"

Need to associate local advisory bodies
m the tasks of Jfinding out tax
evader:

Shri Prabhat Xar: I beg to move

“That the demand under the
head Taxes on Income mcluding
Corporation Tax etc be reduced
by Rs 100"

Need to provide deterreni punishment
for tax evaders

Shri Prabhat EKar: I beg io move

“That the demand under the
head Taxes on Income mcluding
Corporation Tax ete be reduced
T RR

Failure to suppress oprum dens mn
Caleutta

Shri Prabhat Kar: I beg to move

“That the demand under the
head Opium be reduced by
Rs 100"

Need to abolish political pensions to
royal familes

Shri Prabhat Kar: I beg to move

‘That the demand under the
head Ternional and Political
Pensions be reduced by Rg 100"

Need to increase quantum o/ pensiwon
mcommensurate with cost of
hong

Shri Prabhat Kar: I beg to move*

“That the demand under the
head Territorial and Political Pen-
sions be reduced by Rs 100"

Fadure to giwwe relsef to low-pasd
pennoners

Skri Prabhat Kar- I beg to 'nove
“That the demand under the

head Territorial and Political Pen-
sions be reduced by Rs. 100"

Demands CHASTRA 38, 1881 (SAKA)
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Nefd for collection of comprehennve
ﬁ!ﬂrm'}mdhm

ghri Prabhat Kar: I beg to move"

“That the demand under the

pesd Planning Commussion be

yeduced by Rs 100"

Fat'¥re to check wastage of money n
varous plan projects

ghri Prabhat Kar: I beg to move

“That the demand under the
pead Planmng Commussion be
reduced by Rs 100"

Fagdure to fulfil plan targets n varous
States

ghri Prabhat Kar: I beg to move

“That the demand under the
Planning Commussion be
geduced by Rs 1002

N¢€d for co-ordwnated work by vanous
Pepartments for fulfiling plan
ﬂ*’ﬂm
gbri Prabhat Kar: 1 beg to move*
“That the demand under the
pead Planning Commussion be
geduced by Rs 100"
Implementation of plan targeis
fhrl Prabhat Kar: I beg to .novz
“That the demand under the
pead Planning Commussion be
geduced by Rs 100"

Ne¢ed to supervise the working of the
Plan projects in the States
Shri Prabhat Kar: I beg to move

'I'hatthedmnd under the
Planning Commssion be
,edu:edby:ﬂl 100"

gir Deputy- Speaker: These cut
motions are now before the House

it wiwin ww ()
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Ra & OF " T T w0
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T & o awar § 1 oft gy fravm
FHATY v o T § e g A
ey AT ATEE AR yrEAw g,
7T A7 WA 9T 7 &9 A, e
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&eft wrw aTCH §F § o B, A F wed
il W W F o famw
M WA AR N TEA Y
W # 9 own frew aww R,
ag e wifgg 1 @ & A,
Ty 3 AT Wi g oy W A
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&, g & @, o A -, v e
9T AAQ §T WHT FOW B, &) g W
a1 wifgy e A W e, o9
&7 O Iarr ¥ g, few g ¥ 9w
fe arem & o< s s o,
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at oft ag @ Fee N L, WA I
fear o e vy & Y g fEg o

T TH GAX TP AR ATy
7@ & Tafar T @, W@ o RE
& w1a S a¥ 4, 9t A9 g T aw
q, A1 B 47 @S 4 517 7o # ol
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¥ FTO G F-FAT-FOT W Y
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TEEE FW g, T T T8 A WY
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o g 1 A T g e o e
R S T TR A gl A g,
at v wg ww & wR §F syl A
&, o @ wgfear A R, A TR
WM A @
% 9T wew @, § o3 frd ¢, W
war o § S ot T & W R,
Nfsds@ddd Jav guad o
w2 g | o & g g e
s wrew wfaw sqw w3 wifed v
[ * AT W AT fewr v §
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[gofr wfedr w2w]
witowwrgeguery
ww § wred o s §
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Rz e wifi | @ NS &g
{ & q@ s wg f6 Ty amrr
freag @i wawT g, v
s 7 vy W fis fowdz @ o
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¢ W R W oarg W ¥ fad o
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welal? @ oy §, @ W1 o A @
Wt www ) mwmw § fe
N @ W §g ¥ aw @
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T W oa A g & adw
wardr € afer ww 9 W mw
!Q,oov*mm#t.ﬂmm
G gar & g & At Wil | e I
w1 ffwdz v o oy wd oY, @
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o €

A ey fe N e oy
wmifer ¥ ¥ §r wigd, af o
et o o wifgd o aw o
0 % gro azmr wifgd | i o
TRFftmFIsgeiagh @
it A § v g & P ag Y
T W (W § gEear Y Y ar
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ot o R, N e SRR
nfgf o e @ Ao & =ar o §f
Wy @ wheerd frgvr fed o
wifed | wrere Qe feqr mr Y g @ F
aemevey forer wweft 8 1

17.34 hrs.
[Mr Seeaxer tn the Chair]
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o o1 # Ter f wewny § 1 § O
ko WYX a7 W ¥ W R 7 frwea
#rark fs AR grad woft o sar-
fen¥ w e wff fer T § 1 Y
T ¥ fowmd ¥ g WK Twd ¥
o sk § 1 o A O wEwedw &
o wref o W & fenlt §
fs yor s & @k o oo aw
e owY § ot w AW frfem g &
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[asht sfoas 9i+]
! a8 fis 8 #1 3% avg @ AgeEw
AR ¢

WA A fang =&
frd & wrger oA FEY F O

Shri Liladhar EKotoki (Nowgong)
Mr Speaker, Sir, I am very grateful
to you for giving me this opportunity
io participate 1n this debate My es-
teemed friend, Shr1 Mathur, raised a
doubt as to the relationshup of the
Planning Commuission to this House
To me 1t seems that the relationship
18 very intimate because the Chair-
man of the Commuission 13 the Prime
Minister wlio presents the FPlan be-
fore this House and the Plan
has to be adopted by this House
Becondly, whatever be the Plan that
has to be sanctioned and financed by
the Finance Minister and he has got
a great deal of contiol over the Com-
mission’s activities

Now, we have already begun thmnk-
g over the Thard Plan and therefore,
it 1s necessary that we look back so
that we can take our next step in the
right manner It was true that the
First Plan was taken up in a hurry
and its main objective was to set nght
certain 1mbalances then prevailing in
our economy The Second Plan was
more thorough and it laid down clear
objectives before the country as to on
what lines our country should be
developed m a planned manner I
need not go into the details of those
thungs, suffice 1t to say that i1t aims
to establish a welfare State 1n the
country on democratic lines as laid
down by the Constitution and it also
aims to establish a socialist pattern
of soclety 1n the country In domg
so, the Second Plan made certann
clear provisions, namely, that in deve-
loping our country care should be
taken to see that there is no mequalhty
and whatever disparities there might
have been should be 1emoved =o that
a real soclalist order can be brought
about through these Plans Although

Il
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the Plan must be a continuous one
and also flexible it 1s quite relevant
to see whether the trends have been
on the right lines In the First Plan
it was aimed that agriculture which 15
the main base of our country should
be given the topmost priority because
the objective of the Second Plan to
imndustrialise the country must have a
sound agricultural base Now, m the
fourth year of the Second Plan, which
1s the ninth year of our Plan period,
we find that we did not actually suc-
ceed 1n achieving the objective of the
First Plan That 1s quite clear The
one glaring fact 1s that if we succeeded
in the Furst Plan, we ought not to have
been going on importing the foremost
item of agriculture—viz food We

have so far imported foodgrains to the
tune of Rs 1,500 crores and on the
rural sector we have «pent up till now

about Rs 1,500 crores more Afte.

spending so0 much of money, even

today we are dependent upon the

foreign countries to feed our countr -

men While we go on importing food-

grains, how can we say that we have

sucteeded in establishing the agricul-

ture base of our Plan

Secondly, as to the removal of
inequalities and dispanties how far
have we succeeded in that”?

Sir, from the reports of the various
ministries and also of the Planmng
Commussion—also fiom the reports of
the wvarious evaluation committees,
study teams and so on—it 15 very
difficult to find out this basic infor-
mation as to how far we have suc-
ceeded 1n correcting these inequahities
and disparities Therefore, I am at a
loss to give the exact nature of the
problem, but I have no doubt in my
mind that we have not succeeded in
offsetting these mmbalances and m-
equalities to any appreciable extent

This will be clear from ome factor
The national income of our country
1s very low, no doubt It 1s Rs 10,800
crores, the per capita income being
only Rs 281 as at the end of the First
Plan But, then, 50 per cent of the



Then, there are many other indica-
tions to show that the bulk of our
populatton and the vast majority of
our areas have not developed to the
same extent as we have developed m
some other sectors Our economy may
be broadly divided into two sectors,
namely, industrial and agrcultural

Minuster for Industres we have heard
that we have actually attained very
con menuanle progress in the indus-
irial sector

But can we say <0 as far as the
agric.itural  sector 18 concerned® I
have already pownted out our success
so far as foodgrain is concerned The
other day we discussed about the
Community Development Ministry
which compnses of all the develop-
mental activities for the rural areas
The very fundamental poimnt of village
organusation so far as the success of
commumnty development and, for that
matter, the development of the rural
area 15 concerned has not yet been
reached We have not yet properly
established the wvillage panchayat We
have not yet been able to form the
multi-purpose village co-operatives
These are the two very indispensable
adyuncts for the success of commumity
development activities This is also
laid down m the Second Plan itself

Therefore, I belheve that these
trends are very important for con-
sideration by the Planming Commis-
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assured that we do not widen the
difference between the various sectors
of our commumty and also the various
regions

Coming to the regions, I hope I will
not be musunderstood 1f I illustrate
the point by referring to certain areas,
because we have heard in this House
and outside that there 1s a general
complaint from all over the country,
more particularly, from the rural
areas and more so from the more
remote and backward areas that the
Government have not been able to do
as much as was necessary I will not
name the areas or the sources from
which these grievances come But I
believe there 1s a good reason for
many areas to feel so, and I for one
belong to that class of people having
grievances

An Hon Member I am also one of
them

Shri Liladhar Kotoki, I represent
an area which 1s backward It 15 un-
fortunate not only because it 1s back-
ward industrially but also because it
13 & region which has been most
adversely hit as a result of partition
Even before partition, 1t was an area
where no development schemes were
undertaken The House will realise
the truth of this point which I have
raised, from one fact, and that 1
before Independence, this was a regior
where there was not even a single
basic institution indispensable for an
autonomous State For instance, there
was no university, there was no agri-
cultural school, not to speak of a
college, there was no medical college,
and there was nothing of the sort
there

Shri D. C. Sharma: Is he describing
my constituency or his constituency”

Mr. Speaker: I am glad he speaks
for both, and I need not call upon
Shri D. C Sharma to speak at all'

Shri Liladhar Kotoki: I speak of all
those areas in the country which are
in a similar fate I said so at the
very beginming I am illustrating all
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this by mentioning my region of which

What is the reason? The

that Phe tew schemes that have been
taken up so far have been left to the
private sector. Licences are
but none would come there because

in it hy way of taking shares and
othc - ways. It may be said that we
are .uing to have an oil refinery, that
also has come after a great deal of
hesitation. Although the industrial
policy resolution says that new indus-
tries should be set up w

the refinery in full could n
established where the raw material
found, because the industry is of such
a peculiar nature. That is why [ said
in the beginning I come from an
unfortunate area,

I would like to place before the
House a few more instances before 1
conclude my observations. Electri-
city is a very important factor for
industrial development. It is not

cheap power, particularly in an area
where due to transport difficulties, the

capacity of 097 KW at the end of the
fist Plan. It is supposed to be 5 KW
at the end of the

whereas the target for the country as
a whole 15 50 KW. Ou
that we have s0 far generated and
propose to generate, the majority goes
to railway collieries, oil flelds, etc.,
and not to any industrial project.
Let us take the case of jute,
also, although we produce about 11
lakh bales in the State, there is not
a single jute mill as yet. So, how
can we say that the development of
the country has been taken up 50 as
to remove the imbalances and dis-
parities and to establish a socialist
soclety in all the regions of the
country”

So, my submission i1s that while we
take up the Third Plan, we should
take good care to see that these defects
in the Second Plan are removed, so
that all the areas are developed as
quickly as possible and we may have
a fairly balanced development in the
country in the near future

1

17157 hrs,
BUSINESS ADVISORY COMMITTEE
THIRTY-SEVENTH REPORT

Shri Shree Narayan Das (Dar-
bhanga): Sir, I beg to present the
Thirty-seventh Report of the Business
Advisory Committee.

Mr. Speaker: The House now stands

adjourned till 11 aAm. on 18th April,
1959

1758 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Satu
April 18, 1959/Chaitra 28, 1881 (Saka)
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